Fifth Series Vol, XLV - No. 8 Friday, November 22, 1974
Agrahayana 1, 1896 (Saka)

LOK SABHA
DEBATES

(Twelfth Session)

(Vol. XLV contains Nos. 1-10)

LOK SABHA SECRETARIAT
NE\WDELHI

Price : Rs. 2.c0



[ORIGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND
ORIGINAL HINDI PROCEEDINGS INCLUDED IN HINDI VERSION WILL BE
TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF.]



CONTENTS

No. 8—Friday, November 22, 1974/Agrahayana 1, 1896 (Saka)

CoLuMmns
Oral Answers to Questions :
*Starred Questions Nos. 162 to 164, 166 and 167 1—35
Written Answers to Questions :
Starred Questions Nos. . . . 165, 168, 168A, 169 t0 173, 173A
and 174 to 181 ; . 3654
Unstarred Questions Nos. . 1601 10 1607, 1609 to 1638, 1640

10 1645, 1647 to 1659, 1661 to
1682, 1684 to 1686,1688 to 1754,
1756 10 1790, 1792 to 1795 and
1797 t0 1800 54—220

Question of Privilege

Import Licences Case . 220-=322

*The sign + marked above the name of a Member indicates that the question
was actually asked on the floor of the House by that Member.



LOK SABHA

Friday, November 22, 1974/ Agrahayana
1, 1896 (Saka)

The Lok Sabha met at Eleven of
‘the Clock.

[Mr. Speaker in the Chair].
ORAL ANSWERS TO QUESTIONS

AErEwifa A Aeam & ok adag
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THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE). (a)
;:and (b). The Government has taken
a series of anti-inflationary measures
in recent months whose impact on the
price level is slowly unfolding itself.
The rate of growth of money supply
in the current financia] year upto Nov-
sember 1, 1974 has been comparatively
subdued at 1.8 per cent as against 6.2
per cent in the corresponding period
of last year; net Reserve Bank credit
to Government at Rs. 174.1 crores upto
November 1, 1974 ig ]ess than one-third
of what it was last year dquring this
period. And, the wholesalg price
index has shown a steady declining
trend since the third week of Septem-
‘ber 1974 to register a fall of 3:2 per
cent in the subsequent five weeks. Tt
is, however, not possible to isolate the
effects of these measures from such
factor as the resumption of a seasonal
price trend.

LOK SABHA DEBATES

However, the Government is watch-
ing the inflationary situation closely
and continuously and would take such
further measures, as may be necessary
in the light of the emerging situation.

st faafa few @ wemw W@,
# oA wgar g fF someE A
AAAEF  q1 FLFA /T AT
TR @ 3T & 39 ¥ §ET AT
- @4 § fraq aqg & FAr
gs? ufw ama qvdTd €Y |

SHRI PRANAB KUMAR MUKHER-
JEE: It is difficult to quantity the
amount of savings as a result of the
various economy measures taken both
in Plan and non-Plan expenditure,
particularly in view of the budgetary
provisions in the eurrent year where
almost inescapable expenditures were
included. For example, measures have
been taken so far as telephone bills
are concerned and also in respect of
non-filling of posts which were not
filled for the last six months. The
effects of these measures are already
visible in the field of economy.

= fanfa fow :  weme wERT,
FaTer Y g9 AN T TR § 27 § ;AT
FHIT & TiF ZqAT €216 & G o
FIHZ I Fq@ & (00 GTT 74T 2
fe g s7aT aFT MTITFEH
AT ¥ gTRT A w9 @9 foar 7 feae
T FT IF T FHT A, T H @ qAA

I TE ! I IaT AT AT TEL
T gFA AT RT AT 7 =F Fr Ay F979
78 famamsa

SHRI PRANAB KUMAR MUKHER-
JEE: This is a constant exercise, and
as I have already said, it is not possible
to quantify the exact amount., how
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much hag been gaved on what account.
I can quantity it, for example, in
terms of percentage, it is 15 to 20 per
cent in various aspects It is not
possible to give the exact figures,

ot faife frwr : & St g
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s § waw A A AR agE
AR FIT EXHT & JOEA F 67 A §6
wArgidfe gy ?

SHRI PRANAB KUMAR MUKHER-
JEE: About the quantum of Dblack
money operating in the economy,
varioug gtatistics have been made The
Wanchoo Commission hag already
made certain recommendation, 1n {his
respect So fur as the value of the
goods sewzed ag a result of the anti-
smuggling operations 18 concerned,
goods worth about Rs 28 crores have
been seized by the endg of October.

st fefafaw 3rqTEs o faady
afg géaz & wr W g
FE IR AT AW AT THAVA O
TS ®EAT FI 9TAA | AT FH FT aY
wary faamg

SHRI PRANAR KUMAR MUKHER-
JEE: 1t ig too early to predict the
quantum of increased production as a
result of the measyres taken from
July, 1973

-
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SHRI VASANT SATHE: Before you
g0 on to the supplementaries, Sir, may
1 suggest that we may link up
Question 169 also which is similar to
this?

MR. SPEAKER: No. That is slightly
different from this.
oft wr foy whor: & woh e &
AT wrgan g fa #qr avwT & frwra-
7 g Wt ¢ f o Owdt & forg
a1 ®1 qrEggT @A qv QI qm
& g ?

SHRI PRANAB KUMAR MUKHER-
JEE' It 15 known to the hon members
that the former Minister of State in
the Ministry of Planning, Shr1 Mohan
Dharia, has made & suggestion, and
that is under the consideration of the
Government

wm  wpea & e g
afz gr 1eo AN gk 3
w19 7 3% wgr ot faem @) agw
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&% "R rf gy A 8, W9 W A
TFZ3 99 gvd § | SfET wd gEr
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ot wm fag s IR A
& T A1 9T I3t FarAr wE
2 & g wen g iwga & fag
W T FEH IS @BY 7

SHRI PRANAB KUMAR MUKHER-
JEE* I have already said that the pro-
posal raised by Shrj Dharia ig under
consmderation of the Government, I
have nothing more to add.

SHRI KRISHNARAO PATIL. In
reply to part (a) of the question the
Minister mentioned the jmpact of the
various measures adopted by the Gov-
ernment. The question ig Whether the
Government propose to teke gome
concrete steps to check the inflation, 1
think the reply is not to the point. The
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qQuestion asks what are the new steps

proposed to be taken by the Govein-
ment

SHRI PRANAB KUMAR MUKHER-
JEE All these are new steps Some
of these steps have already been taken
by the Government since July, 1874

SHR1 INDRAJIT GUPTA In view
of the fact that during the course of
the raids which were conducted by
many enforcement agencleg particu-
larly m big cities, it has come to lLight
that a large amount of unaccounicd
money 1n bank notes 1s acutally being
held by a number of people, black
money obviously which 1s unaccounted
80, n View of these discuverles in the
course of the raids, may I know whe-
ther the Government 1g having any
second thoughts on the desirability of
demonetisation because previously it
used to be said that demonetisatior is
useless because nobody keeps bank
noteg m huge quantitiey but the 14 ds
conducted show that there aie huge
quantities of bank notes unaccounted
held by the people? I want to know
whether the Guvernment 1s considel
mg agamn that demonetisation 15 not 1
useful measure

SHR! PRANAB KUMAR MUK-
HERJEE What all I can sav 15 that
the Government has no idea at pre-
sent to demonetise the currency

SHR! CHINTAMANI PANIGRAHI
While admiring the measures the
Government have taken to check m-
flation during the last few months,
may 1 know from the hon Mimister
whether he 15 aware that when there
18 a credit squeeze by the Reseive
Bank and the banking institutions,
that almost a]l the State Governments
have been allowed to ralse borrowings
from the market and whether he 1s
not aware that this ramising of loans
from the market adds to the infla-
tionary trend in the economy because
most of the expenditure of the State
Governments 1s non-productive?

Secondly, is the Minister aware that
in spite of all these measures the
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deficit 18 gomng to exceed Rs 400
crores this year?

SHRI PRANAB EKUMAR MUR-
HERJEE So far as the question of
market borrowings 1s concerned, a
ceilling has been put on the quantum
of borrowings in respect of each State
It has also been clearly indicated to
the State Governments that neither
the borrowings nor the withdrawals
from the Reserve Bank should be
taken 1s the budgetary support for the
State Governments

SHRI CHINTAMANI PANIGRAHI
What about the defict” Are they
gowng by your instructions?

SHRI PRANAE KUMAR MUK-
HERJEE We have no such informa-
tion that they are going beyond it

SHRI N K SANGHI Is the Mins-
ter aware that out of the various steps
taken by the Government to check the
inflationary trend in the country, the
recent Acts of deposit of additional
emoluments and additional payment
of bonus have created a greater unrest
in the 1ndustrial relations 1n the
countrv and if so 1s the Government
having a second thought about it?

SHRI PRANAB KUMAR MUK-
HERJEE It has a healthy effect We
have already indicated the effects on
the situation of inflation and there-
fore Government 1s not gomng to
change 1t

SHRI K S CHAVDA The credit
squeeze which 15 to be a step ta check
the inflation has resulted m too much
shortage of drugs and <o I would hke
to know whether Government intends
to exempt the drug and pharmaceuti-
cal induciry from credit squeeze

SHRI PRANAB KUMAR MUK-
HERJEE In the recent Credit policy
of the Reserve Bank certain priorities
are selected where credit facilities
will be given I do not know whether
that particular thing also comes in
that.
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Indo-Soviet Trade Talks
b I ._&
*163.4-SHRI BHOGENDRA JHA:

SHRIMATI SAVITRI
SHYAM:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the first round of Indo-
Soviet Trade talks ended in Moscow
recently:

(b) if so, the facts thereof; and

(c) what would be the tcial turn-
over of the trade between the two
countries during 1974-757

THE MINISTER OF COMMERCE
(PROF. D. 1of CHATTOPAD-
HYAYA): (a) to (c¢). Preliminary
negotiations for preparing the 1975
Indo-USSR trade protocol were held
in Moscow in October. These will be
continued in New Delhi when the
Soviet delegation will come here for
the purpose and when the ptotocol for
1975 will be concluded. It will be
possible to furnish information about
trade turnover only after the protocol
has been finalised.

SHRI BHOGENDRA JHA: I wanted
the turnover between the two coun-
tries during 1974-75. The Minister
has stated that the trade talks will be
finalised from 1975 etc. I wanted in-
formation for turnover of trade
during 1974-75. That information
must be given before I ask my supple-
mentary aquestion.

PROF, D. 1o CHATTOPAD-
HYAYA: Unlike our trade with some
other countries our trade with USSR
is determined in terms of calendar
year. For 1973, turnover was 412
crores. For 1974 we can’'t te]l the
figure for whole vear but it is expect-
ed that it will be around 650 crores.

SHRI BHOGENDRA JHA: In the
background of our linkup on the
capitalist markets, in view of the in-
flationary trends inthe capitalist world
have not our,trade links with them
‘resulted in vractically importing in-
flation from those countries, and this

AGRAHAYANA 1, 1896 (SAKA)
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has come to mean undervaluing of our
rupee, without announcing 1t? And
because of undervaluing of the pound
in the world market the rupee has
come to be devalued. USA, UK and so
many other countries are under great
inflationary spiral coupled with recas-
sion. Sg in such a situation is Govern-
ment thinking of de-linking ourselves
from the developeq capitalist zoun-
tries in the matter of trade and to link
ourselves with Soviet Union and other
socialist countries in a decisive way so
that we are saved from mounting in-
flation from capitalist world, so tnat
our economy would be strong and
stable?

PROF. D P. CHATTOPAD-
HYAYA: Sir, certainly we conduct our
foreign trade. We can afford to mini-
mise the inflow of foreign inflation in
the country. We trade both with the
socialist countries and also gther coun-
tries keeping in wview our gwn in-
terests. And the hon. Member must
be aware that our trade turnover with
the U S.S.R. is very large next only to
USA USSR is thus the second largest
trading partner of India.

So, we attach importance to this. We
do trade with Socialist Countries but
it is not possible to de-link our trade
entirely with the non-socialist coun-
tries.

SHRI BHOGENDRA JHA: I would
like to know whether it is a fact that
our trade with the U.SA. is very
large. ...

MR. SPEAKER: You have already
asked two questions,

SHRI BHOGENDRA JHA: We are
going to make it a condition to trade
with anv country depending upon cer-
tain factors favourable to each other;
Wwe alsg import certain things from
that country.

MR. SPEAKER: You
tinue like this.

SHRI BHOGENDRA JHA: I want to
know whether trade on the rupee pay-
ment basis is acceptable to the deve-

cannot con-

“loped countries ‘and whether, i goods
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are accepted m exchange on bartar,
we are going to give preference to that
country,

I also want to know whether we
have agpproached the US A to accept
our trade on rupee payment basis If
so, with what results?

PROF D P CHATTOPADHYAYA
Should I answer this question?

MR SPEAKER 1 leave 1t to you 28
you please

PROF D P CHATTOPADHYAYA
I have already suggested that whateve:
goods we can have from the rupee
payment countries we try to obtaln
subject to the quality We do accept
them subject to this condition

SHR] BHOGENDRA JHA rose

MR SPEAKER I am not allowing 2
regular debate on this Kmdly sit
down

WY W W wET AT e 6
fau 7o wHo wo ¥1 murw frar 2
T’

MR SPEAKER He¢ hus cateporiua’l,
told you that it 1s difficult to de-link
it Everything comes 1n that

SHRI BHOGENDRA JHA He has
not even touched that

MR SPEAKER What 15 this® 1
really fail to understand why the hon
Member does not care and does not
st

SHRI BHOGENDRA JHA Sir I do
not want to take much of your time

MR SPEAKER Mr Jha, I am not
allowing you I have not allowed you
Shrimati Savitrs Shyam

dmft wfolt wm W
Rve, Tt §AAE gAY 3 W
& o arrr ¥ v ag Fafe g
wt fir ga-eifea $¥ amma Wi et
oy ¥ g e T AT X 197374
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¥ qEEN 1974~ 75 7 AT Y AW
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= m WY AR gE AT A@T AR Qe A
fam, v mrEr s g M e w57 A
7 f& == %1 gardt A@A w1 FEE
R 79 %1 37 & {1 1 e
41 &7 UF ZET T AR AF HAY )
AT ¥0 @AM 227 & A7 qAAA TH
T % & g7 F70 g {5 uw g7 FY
VAl w1 W UTAR AR FT AF W7
I 7% I F R ER T FL AT FIA-
grat fear ?

¥7 ZHA A AT 4177 7 A AT W=
IR 71 7 feforam Afaq g7 A gz 77
qiftfers  =fgm a7 I 73 &
sam fogr sam FaifE qifaga ==
garr fam Wi T®A gAY ®meTEAT
;P A osfrmwr e oaw
grfezam avy faasr f& @@ &1
WATTHAT @ W7 AT FWLIT X K
g=7 F qgA(d W ArA F7T a7 °

PROF D P CHATTOPADHYAYA
Sir Indo-US S R Jomt Commissivn
meeting was held i1n Moscow 1n Sept-
embe; and we have discussed a broad
framework of trade and other etono-
mic matters It was followed up by a
high leve] Indian Delegation headed
by the Secretary of the Export Produc-
tion We had a useful discussion in
the last week cf October But, as I
said, 1n mv man answér to the gues
tion, the Soviet Delegation 1s expected
in Delh! next month Only after the
end of that discussion a clear pictuie
in terms of guantity will be available

Secondly, I would hke to inform the
hon member that our main needs from
the USSR and interests ate fertihizers,
kerosene diesel oil, furnace o1}, rolled
steel products, zinc, sulpher etc  They
have also mdicated their items of
interest Final results will be known
only at the end of the next talks to be
held here,
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SHRIMATI SAVITRI SHYAM. My
question was: What is the progress ot
the talks held with the USSR in the
first round?

PROF, D, P. CHATTOPADHYAYA:
It wag satisfactory.

SHRI PRABODH CHANDRA: May 1
know if in arriving at our business
dealg with Soviet Russia there are
political undertones as well and we
are guided by political considerations
more than the business ones?

PROF. D P, CHATTOPADHYAYA:
If political understanding and goodwill
promote trade and ecomomic relations,
‘we are all for it.

SHRI PILOO MODY: Since the
question of importing/exporting infla-
tion and devaluation wag mentioned, I
would like to know what is the
devaluation of the rupee vis-g-vis the
dollar, the pound and the rouble?

PROF. D P. CHATTOPADHYAYA:
In terms of quantity, I cannot answer;
perhaps the Finance Ministry would
be in a better position to answer.

SHRI PILOO MODY: Here is the
Minister of Foreign Trade who is sup-
posed to spend all his time trading
with foreign countries who doeg not
even know the values of the currencies
he is trading with. The Finance Min-
istry do not fix prives They do not
buy and scil. You are the main buying
and sgelling Sg you should know. I
want to know whether you have done
your home work,

PROF. D. P CHATTOPADHYAYA:
1 have done mv home work so far as
this question is concerned, Unless the
parity ig determined by the Financ»
Ministry, we do not fix prices on our
oOWn.

SHRI PILOO MODY: Then how did
you say you were taking care io ser
that you are not importing inflation?
On what basis did vou make that
statement unles; vou know the quan-
tum of the devaluation between the
rupee and the rouble?

PROF. D, P, CHATTOPADHYAYA:
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My enswer is on record. I did not
say anything like that.

SHRI PILOO MODY: Mr. Speaker,
did you or did you not hear the Minis-
ter say that we are taking care to see
that we do not import inflation’t 1
want to know on what grounds he
made that statement.

PROF. D P, CHATTOPADHYAYA:
I said that when we contract for
exportgs we take care to see that the
inflow of inflation is minimum. But in
a world economy when we are linhing
trade, commerce and economic rela-
tions of both countries which  have
inflation and countries which do not
have inflation, how can you altogether
eliminate the possibility of inflation?

SHRI PILOO MODY: Let me answer
the question I asked. The devaluativn
of the rupce vis-a-15 the pound is nil
becaus: the rupee is pegged te the
pound Devaluation of the rupee vis-
a-ris the dnllar 15 not as much as it is
rig-g-1 ¢ other cnmirencies because the
dollar 1& flonting hike ours and 1t has
also been devalued. As far as the
rouble 15 concerned, the Indian
curreney has been devalued 1o the
maximum extent  possible  is-0-vis
the rouble.

PROF. D, P CHATTOPADHYAYA:
No.

SHRI PILOO MODY: How can you
say ‘no’ if you do not know”

Therefore, this should have been the
answer that the Minister ghould nave
given

PROF D. P CHATTOPADHYAYA:
You have given the answer without
quantifying

SHRI PILOO MODY: On :he
strength of the answer, further supple-
mentarirs may be gsked.

SHRI JYOTIRMOY BOSU: In view
of the fact that the Indian rupee value
hag in recent months gone down bv
about 18 per cent, how has it affected
outgoing and incoming trades?

PROF. D. P. CHATTOPADHYAYA:
This is a larger question. We have
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not come prepared for this oroad
question as to how our trade quantities
have been influenced.

SHR1 JYOTIRMOY BOSU- The
Commerce Minister requires prepara-
tion for this It does not require any
preparation

MR SPEAKER The quesfion was
whether the first round of Indo-Soviet
trade talks ended in Moscow 1ecently;
if so, the facts thereof, und what would
be the total tuinover ot the trade bit-
ween the two countries during 1974-75

SHRI PILOO MODY 1t 15 a fuitle
<cxercise We ask supplementarieg on
the replies, not on the questions That
1s parliamentary procedure

SHRI JYOTIRMOY BOSU I thought
the Mmister should know these things

MR SPEAKER

Sale of Smuggled Goods
+164. SHRI RAJDEO SINGH:

Will the Mnster of FINANCE
be pleased to state

Next question

(a) whethi+ the s «d smuggled
goods are being sold to econsumers
thiough the cooprrative stores and
other agencies;, and

(b) if so, whether this selling of
smuggled gonds 1> creating a taste
or liking for goods only avallable
through smuggling?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
PRANAB KUMAR MUKHERJEE)
(a) Confiscated smuggled goods dre
sold to consumers through Coopera-
tive Societies and Canteens run bv
Central and State agencies and alst
by public auction 1estiicted to actual
users and quota holders

(b)Y Yes, Su This 15 a possibility
Steps to be taken for dealing with this
problem are under examination

oft code fey  Famiew & fag
wrt deeefoasmred ) OF A FIET
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W A W W §, gAY ST W
AEEE, §EL IR QA% Y WA A
TA0 & WIT A1g FERE AT FOGAT
¥ FEAT 4E & {5 WA FSgwT A @Al
grafan  ¥w & W@ Ag & "FAT
g1 B AT F WM & A9 T
ATEA SFE

“If so, whether this selling of
smuggled goods 1s creating a
taste or liking {o) goods only
availabie through smugghng?”

THF AAE W EEH FEE

“Yes, Sir This 15 a possibiity
Steps to be taken for deahng
with this problem are under
consideration"

TR AT wq e ¥ fr fmw g n
nfaf.fast 1 ==F s & fy T o
mfafafrfe # 1 & s SR
zfr § awaw A aikfafE
4

SHRI PRANAB KUMAR MUKHER-
JEE Part (a) of the question 15 whe-
the; the gelling ot smupgled gouds 18
creating o taste or liking for goods
whidn ale smuggled, particulaily
things ke watches, eleuiric gadgets
etc My reply 1s ‘Yes, there is the
posaibility’ If the hon member
wants 10 know that other possibili-
tie aice thete he should put the ques-
tion

§t ok fag w9 oA
FAE@ G WET 4 | 9EF A R
w17 w7 & o fa Tw o arfafafedt
qwr str mfafafadte § o o Q@
A T 7 fs s arfafafadis
? ?

SHRI PRANAB KUMAR MUKHER-

JEE Let hiyy put a specific question.
To part (a) of the question, I said,
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selling of such goods is creating a
possibility. 1 do not know what
other possibilities he is referring to.

@t Ty fay o R oA
&< faar § v fao oo €Y Wi arfefs-
fadY 1 Taw av% waww & f & @
#ETw PRT TR o9 a6 HIIRT
AW & WA LT T T T o
R AN TFATR] | AW T AT
WY FT AT AGA T owwd § A
9 BT AT THST v § I fw
UTIHT W9AT TAAECHT TE & | WTIA
73 ¢ omafeersrgl &
o wr #ax1 A AT fE
w1 A Ay §q 6 I e 2w
arst At § 3 fewr A% faar amg
aifE In § wqeg qEA & foo AwiA
qar AR A AR AN 7

SHRI PFRANAB KUMAR MUKHER-
JEE: There 1s no proposal to destroy
the confiscated goods. Steps have
been taken to dispose of the goods.
These are distributed to the National
Consumers Cooperatives Federation
who in their turn are selling it through
the various cooperative societies and
other government agencies.

FROF. MADHU DANDAVATE: May
1 know whether Government would
accept the suggestion of selling the
confiscated goods only for foreign cur-
rency, so that our foreign ex~hange
reserves ‘may be improved?

SHRI PRANAB KUMAR MUKHER-
JEE: This is a good suggestion, but
there are certain difflculties. For
example, it was considered whether
the seized watches could be sold to
foreigners in duty free shops in
airports, but as these watches did not
carry any guarantee, that attempt
failed. Anyway, we are exploring
various possibilities to find out the
best way in which these goods can
be disposed of.

Oral Answers 16

SHRI P. GANGADEB: In view of
the availability of smuggled goods on
a large scale owing to MISA opera-
tion, do Government propose to have
any formula according to which the
prices of these goods will be deter-
mined and in what manner the sale
money is going to be utilised?

SHRI PRANAB KUMAR MUKHER-
JEE: For fixing the price, we ascer-
tain the market price in those areas
where the smuggled goods are sold.
When we dispose it of to the coope-
rative societies, we give a discount of
25 per cent.

SHRI INDRAJIT GUPTA: From
his reply, are we to conclude that this
contiscation and resale of contraband
is now Dbeing made 4 legal and res-
pectuble operation which previously
was illegal? What is there to prevent
the multifarious agenty of the smug-
glers themselves from ugamm cornering
these goods as customers who come
tn purchase and resellinn them again
in tvwe blackmarket? What is the
benefit the country js deriving from
thi. confiscation and resale?

SHRI PRANAR KUMAR MUKHER-
JEE: The usual pructice 15 to  sell
througp cooperative societies. When
such a complaint comes to us, we stop
disposal of the goods to that particular
soctety, For example, a complaint
came in respect of one of the coope-
rative societies | a State that they are
diverting a quantum of these goods
wiich they receive from the National
Cooperative Federation. Immediate-
ly we instructed the National Co-
operatives Federation not to dispose
of any goods to them This is a
question which will require conside-
ration, namely, in what best way we
can dispose of the goods. Otherwise,
the only alternative is to destroy them,
Whether it is worthwhile destroying
goods worth Rs. 40 to 50 rrores, is
again a question for consideration.

SHRI S. A. KADER: The smuggled
goods are being got not because of
MISA but because of the vigilance.
It they are brought into the market
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through coopeiative societies op other-
wise, 1t means giving credit to the
smuggled tlungs and smugglers are
encouraged to smuggle more My
suggestion 1s, the re-exportable smug
gled goods should be re exported and
the remamning could be destioyed
Will he conmder this suggestion”

SHRI PRANAB KUMAR MUKHER-
JEE This was considered earlier
Thete are some difficulties Anyway
we can consider 1t

SHRI BISHWANATH ROY 1.1t a
fact that the seizure of smuggled goods
1e 1ncereasing year by year? If so
what 15 the amount received by gov

ernment by <ale of these goode last
year?

MR SPEAKFR If he 1as got the
f sures he can gine them

SHRI PRANAB KUMAR MUKHER-
JEE I can give some figures In
1871-72 the total quantity, seized was
Rs 2034 lakhs and disposed of R
1188 lakhs [In 1973-74 upto August
the seizure wa< Rs 5054 lakh~ ind
sale Rs 752 lakhs

W gER Wy wgww  FETe I
7 farsit ofit & Y w1 oW wfos
g 431 7T & I AT AN A7 47
# fa g7g1v Frov el ST 7 9@foT
wur7 A8 fAazr T 21 WY mTR
171 TR In a1 9917 fawr war fw
et % w-gr I=AT A fazen
ST { AT 8T ST AEY FRT
w1 7 #7Er & fr avwdt w1 e ETR
WTaT & AF FTATIT WHKLT FT HT-
s Ffamrafismaear g ? Ko
off arwaT wTgan g fr ar Aoy &
TI9-FM9 1 HIAIT A 50 AT T WY
BW-dtw %1 § fa g 7 fus, amr
s wm g fan dtar g gar #
afzqr, AR WA Ju AT F M-
wfet & fgers v ardardt &
g
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WEOW WA %0 osars A
TG WM AT W F 0 Arad Trqre

g v wwm 8 qo
t v woh it o1 @ = =0
oFt ParTmr 2 fam & o 7o faeedy
I F AT AAT «7 HAq0 7T 747

¢ wft mra @ ww 4 g
g1 ¥ fag darc g

waw ww a3 a1 g
qAT TEA 2 WAw AW W a@AT
e 2 fx Acfmedr dfwae ¢ oar
AE |

SHRIMATI ROZA DESHPANDE In
clder t7 cuib <mugghng what other
steps the Mipbister 1» thinking of? Be-
Ing a woman I can cite une example
T & sarees which we get from  the
mills the ordinary voiles cost Rs 60
Ihev have to be starched waghed and
ironed  Instead ot that if a woman
buy< ; foreign nylon s=daree which
does not need starching or ironing it
wors only R« 70  Therefore if the
M nister  sincerely wants to curb
~muggling of foreign goods will be

try to bring down the price of local
cloth

SHRI PRANAB KUM AR MUKHER-
JEE It 1s 4 very general question as
to ow the piices ol these goods can
be cutbed But I do not know how
it will one within the purview of
this question Anyway Government
are taking various measures to curb
prices

MR SPEAKER Wnv do you ask
only about sarees and not about tur-
bans?

SHR[ VASANT SATHE The Minis-
ter would be ignorant of both!

MR SPEAKER I have to pay
more than the cost for washing.
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oft yyere welptgaey ¢ g A
rfgx & v wX o & snQereaie
ar agq  weT  Wewr §, g AT ¥
qg-fed Ta® 1 FU oqww @
HORETAE  dqueE wF s | &
4g ATHHT WTEATE fa: ®4T §CarC T
TET B HE IR OF W IAAAE T
qEE Hr w-uTafer drardhy w2 ?
T g, A1 Wr 3y fawfady § A1
HEHT yECw 1 W9 foar war § Wk
O A€ WOT WAt §, A T4 G AT
TR AT

SHRI PRANAB KUMAR MUKHER-
JEE: These unemployed people can
form cooperative societies.

Fraud Cases investigated by Vigilance
Officer in respect of State Bank
of Bikaner and Jalpur

"166. SHRI D. K. PANDA. Will the
Mimister of FINANCE be pleased to
stule:

(a) the number ot cases investi-
gated by the Vigilance Officer in
respect of frauds, irregularities and
disproportionate assets of the officers
of State Bank of Bikaner ang Jaipur
during the last three years; and

(b) what action has been taken
on the findings of the Report of
Vigilanece officer?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) and (b). A statement s laid on
tire Table of the House.

Stalement

The Chiet Vigilance Officer of the
State Bank of Bikaner & Jaipur had,
during the years 1971, 1972 and 1973,
reg:stereqd for investigation 8 cases re-
lating to frauds and § cases relating to
possession of disproportionate assets
by certain officials of the bank. .Of the
8 cases of fraud, 4 cases were sub-
sequently handed over to the Central

Bureau of Investigation and 1 case to
the Local Police for investigation. 3
cases were closed by the bank without
further action for want of sufficient
evidence after departmental investi-
gations. Tihe Central Bureau of
Investigation has since completed in-
vestigation in the 4 cases entrusted to
it and the persons concerned, which
include 2 Agents of the bank, have
been prosecuted in the Courts. The
investigation by the Local Police in
respect of the case entrusted to it is
in progress As regards the 5 cases
involving possession of disproportion-
ate assets 4 were investigated by the
bank and 1 was referred to the Cen-
tral Bureau of Investigation. All
these 5 cases have since beeq closed
as the allegations could not be sub-
stantiated

In addition, the Chief Vigilance Offi-
cer of the bank had, during the years
1971, 1872 and 1973, registered 149
cases involving procedural lapses, such
ag violation of terms of Head Office
sanction and or of the prescribed in-
structions jn respect of lnans and ad-
vances Of these cases, 95 were drop-
ped after preliminary investigation
for want of sufficieny cvidence and
investigation reports are under scru-
tiny in 24 cases Of the remaining
cases, departmental action has been
initiated in respect of 27 cases and
the matler wn, entrusted to {the Cen-
tral Bureau of Investigation in 3 cases
Two of the bank's officers have been
placed under suspension in respect of
the 3 cases entrusted to Central Bu-
reau of Investigation. °

SHRI D. K. PANDA: In the
statement it has been mentioned that
there were 8 cases relating to frauds
and 5 cases relating to possession of
disproportionate  assets. Tt further
says:

“Three cases were closed by the
bank without further action
for want of suficient evidence
after departmental investiga-
tions. The Central Bureau
of Investigation tas since
completed investigation in the
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4 cases entrusted to it and
the persons concerned which
include 2 Agents of the bank
have been prosecuted in the
courts "

Altogether, there aie s0 many cases
The Chief Vigilance Officer had re-
gistered 149 cases

Now, with regard to tue traud cases,
1 would like to know whether those
two ofhcers who have now been pro-
secuted have already becn removed
from service and how many more are
there against whom the cases  are
going on May I also know whether
toge cases which were dropped in-
cludeq p case where one Mr B S
Kapur who hrmself was involved 1n
sevelal frauds and forgeries as ad-
mitted by the Finance Minister in
reply to Q No 4874 dated 27-2-73
of the Lok Sabha and whether that
particularlar officer was deputed to
conduct the mn<pection of New Rohtak
Road branch of the Bank where the
fiaud of Rs 5 lakhg had occurred and
he refused to submit his inspection re
port as he was al-o fuiendly with the
Agent of the said branch of the Bank”

SHRI PRAMAB KUMAR MUKHER-
JEE So far a the wtion against the
officery against whom prosecutions
have started 1s concerned thev have
been placed undet sispension Re
garding the case of Mr B S Kapur
I can tell the hon Member that it
was alleged that an officer by name
Mr B S EKapur subnitted a bogus
medical bill about illness of hig wife
and the bill was not rermbur<ible and
1t was returned unpaid to the officer
concerned on 30t April 1973

SHRI D K PANDA My question
1s very specific as to whether this
very officer against whom theie were
ceriain allegationg which were also
proved had been deputed to conduct
certgin investigation

SHRI PRANAB KUMAR MUKHER-
JEE Out of these 149 cases as to
whether this particular officer was ¥n-
volved in any investigation for that
I would require notice I have no
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such nformation with me at the
present moment

SHRI D K PANDA I want to
know whether with tegard to the
case of fraud of Rs 5 lakhs of New
Rohtak Road branch of the Bank
suth a corrupt ofhcer who 15 already
proved to be corrupt—corruption char-
ges have been proved against him—
was deputed to i1nvestigate the case
and, therefore, the whole thing was
hushed up

SHRI PRANAB KUMAR MUKHER-
JEE 1 have already mentioned that
for the question whether Mr Kapoor
was entrusted with investigation ip the
particular case I wou'd require spe-
cific notice

SHRI D K PANDA 1 want a
clarification from lum whether he has
the List here to show what are the
specific cases that have been investi-
gated and who were the officers—the
clear names and the nature of fraua
cases

SHR1 PRANAB KUMAR MUKHER-
JEE 1 do not have 1t for all the
149 cases

SHRI D K PANDA My second
question 1g thns

MR SPEAKER Do not exploit the
procedure

SHRID K PANDA That was not
my second question Sir That was
a clarification which I sought on the
first question which could not be pro-
perly answeied by the hon Minster
I (me to the rescue of the whole
House bv seeking clarification My
second question 15 very small and sim.
ple 1 wang to know whether some
of the ofhcers of the Department of
bankmg 1n the Mimistry of Finance
have also been 1; league with those
very corrupt officers In spite of in-
vestigations by the Chief Vigilance
Officer they are husing up the things
When such things have been admatted
in answer to the previous question 1
want to know whether thev have taken
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any administrative steps for the
removal of these officers who are in
league witth the corrupt officers of the
Bank.

SHRI PRANAB KUMAR MUKHER-
JEE; 1 have no such information
whether any officer is in league with
these people who were charged with
fraud and other acts of irregularities.
Regarding action, as I have already
answered 1n the fext of my reply, in
some cases action has already been
taken.

SHRI VASANT SATHE: In 1973
an nquiry was made into the alleged
fraud in the New Delhi branch, Kan-
pur, Bombay and Jodhpur, both by the
Reserve Bank and the State Bank of
India. I would hike to know if the
Government has received the report
of the inquiry ang 1f so, whether the
Government would place it op  the
Table of the House and make it avail-
able to us.

MR. SPEAKER: The question Is
in respect of the State Bank of Bikaner
and Jaipur.

SHRI VASANT SATHE: In relation
to Bikaner and Jaipur, a semor officer

wao was named, Mr Kapoor, had
made an inquiry He has also, I am
told, submitted a report Wil the

Government make that report also
available to the House”

SHRI PRANAB KUMAR MUKHER-
JEE: I do not know which report the
hon. Member 15 referring to.

SHR] VASANT SATHE: The report
of 1973 inquiry into the Bank of
Bikaner and Jaipur.

SHRI PRANAB KUMAR MUKHER-
JEE: I do not know whether Mr.
EKapur was entrusted with any speci-
fic investigation.

SHR] VASANT SATHE: He was
entrusted with the investigation of the
Rs. 5 lakhs fraud case. If there is
such a case, will you make that report
available. He can say that if there is

any such report, he will make it availe
able. What 1s there to hide?

MR. SPEAKER: Now, next ques-
tion, question No, 187.

SHRI SAMAR GUHA: 1 want to
draw your attention that there are
cnly four minutes left. Question No.
168 should als» be taken up.

MR. SPEAKER: I tried my best to
reach that nuestion.

Revival ef Smugglers’ activities

*167. SHRI MADHU LIMAYE:+}
SHRI RAM DEO SINGH:

Will the Minister of FINANCE
be pleased to state:

{a) whether Government's atten-
tion hsg heen drawn 1o the news
reports that Government's anti-
smuggling drive hag had no impact
on the import and sale of smuggled
goods in Bombay;

(b) whether  Government have
seen another presg report that the
Kutch smugglers met and regrouped
their forces and that they thought
that after sometime everything would
be normal again, and

(¢) whether Government have any
plans to provide alternative gainful
employment to the young people at
present being exploiteq by these
smugglers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
PRANAB KUMAR MUKHERJEE):

(a) and (b). These news reports have
come to Government's notice. Intel-
ligence reports, however, suggest that
smuggling activities ang sale of smug-
gled goods have been considerably res.
trained after the anti-smuggling drive.
The Government, however, have no
information regarding the regrouping
of forces by the smugglers. The Gov-
ernment, at the same time are keeping
a close watch on their activities,
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{c) The Government have initiated
speeial measures to create large em-
‘ployment opportunities both in the
rural and urban areas in the country,
including several self-employment
:schemes for educated unemployed. -

it Ay fEwd o mwema w@iET,
2R w1 i waar & @ @97 59T
afen f2faae feid F wrame 9T 9
#g a%d g fa ewfign 1 wfafafaar
g IO T AF TR AL & | H wal
wgien § §iaT wrgar g e fawa A
T H g el F w19 S W
9589 LAY 1947, fAfeeeT, diiviclids
aiTg 92 gn & 357 37 F fawre faay
TE R FEATIRTIGEL 7 ST7 FTLAAT
T gy &7 waAwd fwar g, ;v oS
Tl FE  INE  HIX FGral qGEar !
F4T AAGFT ZifaF g evadl Hi
e femrt & fag ¥=ddaa &,
TH HAG HIT &1 wlaw 7T ¥ AT,
I fEaTE FE HE I AW A0
fa=re &7

SHRI PRANAB KUMAR MUKHER-
JEE: I have already stated that <o far
as the increasing activities of the smug-
glers are concerned about which the
press report has been cited, our intel-
ligence reports indicate that the activi-
ties of the smugglers have gone down
after the anti-smuggling drive.

SHRI ATA], BIHARI VAJPAYEE:
‘Question.

SHRI PRANAB KUMAR MUKHER-
JEE: Regarding the association of some
distinguished persons belonging to
various Parties and others, it has bee.
clearly pointed out in reply to a ques-
‘tion last week that we have no. speci-
fic information about the involvement
of politicians and Ministers with the
smugglers’ activities. '

ot vy fmd o wemer wEEd,
FAAT FFAT I FE Fgrfag
AR -

qere WEYEw . g Al WO A
Fgd @A g !

=t wy fawd s FEd
TEd & I A AaAd Fur A8 g fw saar
3TT  Agl wronr 7 fSR w@AU 9%
qwdl maArET A srfad gy G9¥r § Fa4T
Zfegs dimm FIT ¥ Iad f@ars 7
F5 (G FA 7

7g WA qFWI HAAZT &, ATT H
A THEGATA TTHIZAT| AL A&7T 0
SqrE AT F1fET |

ot wza fagrdt amaEy @ weqe
HEI3%, HIT &1 g dgal far & arg TS
FET SAT & THAT H4T @ far gAEaT
Afadt F1qar g |

MR. SPEAKER: Some how or other
it is brought into the question.

SHRI H. N. MUKERJEE: There is
q point of order involved and I would
like to have your ruling. In the last
session of Parliament, the Minister of
State for Finance had made a specific
statement reiterating several times on
the floor of the Heouse jtself that poli-
ticians in high places been involved
in smuggling operations. It was that
statement of the Minister of State,
that predecessor of this Minister o~era-
ting at this moment which hag created
a furore in the Ypress and the public
and now the Minister says that there
is no specific information. Do take it
that this Government through one of
its Ministers of State, makes a mys-
terious statement.

MR. SPEAKER: Mr. Limaye has
already asked, a question.

SHRI H. N. MUKERJEE: This is a
point of order,"
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MR. SPEAKER: No point of order
during Question Hour,

ot ww foed : A AR FT TWC

faerared, aa @TEE WIE TR AR
g3 |, 1t enswer comes we will

not raise points of order.

SHRI INDRAJIT GUPTA. The
Minister cannot say something which
is directly opposite to what his
predecessor had said.

SHRI JYOTIRMOY BOSU: I wrote
to you on this,

MR, SPEAKER: 1 am sorry; the
Question, Hour is already over.

st oy femd . WA wdiEg,
o9 T WA & I wEY femmr @
g, B owwg gmz @;vgrd &
amarargar g fa st s @
fa=t® smm@a o &g ?

MR. SPEAKER: Why do you lose
your temper? Why do you talk like
that?

SHRI PRANAB KUMAR MUKHER.
JEE. Let me fimish. So far as Mr. Nit-
yanada Kunungo is concerned it is
known to the House, he issued a cer-
tificate on 31.5-66 to Mr Haj Mastan
for getting a passport but I do not
know how issuing a certificate for gome
one is an offence,

SHRI MADHU LIMAYE. He lied.

SHRI PILOC MODY: Ig it necessary
to explain to the Minister what per-
jury means? He ;s charged with per-
jury.

MR. SPEAKER: He is not replying
from your pont of view., He is reply-
ing on behalf of the Government.

PROF, MADHU DANDAVATE: He
has lied beyond redemption.

MR. SPEAKER: You must give the
names of the peeple whom you want
to bring in.

st wew fagrt arwgaY - weow
agew, ¥ o7 Nfag fir ww ae
F w18 STRET eHId v & ST Ry
%7 & HTHA W@ |

WEIH WEWY : ST faves e
&, s=EY qu eI ifaa

W wq femd . w7 3y AT @
e a=f & 10 gAR o WR
it ofefadza ®) 2dfiem shenee
fed M7 s ggaTri Iy fw
THAT T3 FI9 & TrHT &Y, W7
uT WET ¥ R, wreN foew geRv
g qv far gy d7 v A 98 wraw
IE BT FEETE N IHFY HIYA IA)-
®F CEATEAIT ARAT A oft frargr 7
FaT zHa  rgfean &Y afafafaar
1 wEZ @Y faed 2

SHRI PRANAB KUMAR MUKHFR-
JEE Whether 10,000 telephone connec-
tions are given to the smugglerg or
not I have no information.

oA WY : QET U &) FwAr
g1 wmueE o oF fa agm W%
dfog

ot Ay fomd : Q-3 T
WH sy max g 7 W19 qarg A
feerar @ E—ag wiT FT FAE

otae WY ;43 WA WA
T §, WH A F WG R A wEAL
wrfge o

oft wy ol : W AWl Wferw
nem § dferd gy i @
g
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SHRI PILOO MODY Why don't you
pull them up?

dfiAg fomd : o AT &
wyry femamad

SHRI PILOO MODY When the
Minister evades the question you
should translate the question and put
it to hum directly yourself

SHR1 MADHU LIMAYE 1 am say-
ing under the Directions and the Rules
of procedure You are violating your
own Directions and Rules Mr Mukh-
erjee raised a point of order

MR SPEAKER What 15 this viola-
tion, may I know?

SHRI MADHU LIMAYE Kindls
see your own Direction The answer
to a question should be precise and

complett 3z g7 FI TAFAA # |

MR SPEAKFR May ] tell you that
when you have to nvelve any Mem-
ber or member of the publie, you have
to give the Minister advance informa-
tion angd to the Speaker? I could have
sent 1t on to him

SHRI MADHU LIMAYE 1 have
given noticeg several times

Q¥ ®T QEy wEAwa difge —
¥ AR F AFAR Z1 AT
W TWR sFARTAE @RE)

MR SPEAKER Why do you side-
track” Did you send 1t to me” | am
talking here of telephone connections

SHRI MADHU LIMAYE T am re-
ferring to the Lok Sabha debate on
17.3-70 1 gave a written notice also

MR SPEAKER Don't do lke this
I am asking you only about this ques-
tion—whether a notice wes given or
not. : WMeag,,
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st ay fem@ ®Y7 w1 arfew
T wifan 1970 ¥ {7 FRTAY
Fart ¥ ary sy arfeafaar §

PROF MADHU DANDAVATE Thig
15sue  was raisedq by Shn  Madhu
Limaye many times That mean< the
hon Minister 15 jn the know of this
fact that this particular question 1s
always haunting the mind of every-
body (Interruptions)

ot wew fagrd arwday - g
QF ATHAT SETAT  WIPAT g —F9 A
adY ot 7 #2r ar f¥ qraviz £ FaY
ATEA 7 @Y st Afra ) aF @)
T&r 1€ |

o wy fom : WY AT T
A1 wWrem 1 A weA dW Aafey
FATEE T THT AEATE |

MR SPLAKER It 15 five minutes
past twclve Now the Question Hour
is over

SHRI MADHU LIMAYE You will
kindly ask him to answer this question

SHRI VASANT SATHE Only the
other day he was protecting the funda-
menta! 1ights of the smugglers
(Interruptions)

MR SPEAKER All of you sit down
Unless yovu sit down [ am not going
to call gny one of you I cannot listen
to any Member I have deciared the
question hour 1s over and I shall take
up the next item

(Interruptions)

MR SPEAKER All of you must «1it
down Nobody will be able to catch
my eye unless all of you sit down

PROF MADHU DANDAVATE
KindIv gine your Direction as to the
procedure that should be fol'lowed in
the House if the Minister tries to
evade the answer to the gquestion What
is the particular procedure to be fol-
lowed in the House? I want your Di-
rection. (Interruptions).
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MR. SPEAKER: I shall allow you
all. 1 will not get up unless all of
you git down. Wil] you please sit
down”

PROF. MADHU DANDAVATE: Sir,
I want a direction from you when a
Member is seeking information on a
particular question, if the Minister
evades giving a reply, what 1s the
remedy left over to us?

MR. SPEAKER: Kindly sit down

SHRI PILOO MODY: Kindly hear
me before we sit down.

MR SPEAKER: 1 shall hear you
Please git down. It 15 now five minutes
past twelve. T would invite your atlen-
tion that it jg mu-h better 1f you fol-
Jlow the suggestion that when you
wan! to ask a question about any
individual or a Member, you give no-
tice to the Speaker so that he may
come prepared And whrn you mention
somebody’'s name, we have our Rules
in the Housc about the procedure

SHRI MADHU LIMAYE: I have not
spoken on the subject The subject was
raised last year by giving a proper
notice.

MR. SPFAKER 1 shall cal] you
later on. 1 am here talking of this
particular question,

ot oy fawy : w1g AT@IT F2A
¢ fr aYfzm wnfe, am a0 71 g7
gmr a3y 2?7 ZR-zH FTGT Arfed
atfan, aar A1 717 ng & faaT g7
qifzr 7 737
(Muterrurtions )

MR SPEAKER- [f you run tlas
House like tys, of what use 18 il?
I do not hikr thys,

SHRI MADHU LIMAYE: Please
tell me how many notices you want?

MR. SPEAKER' I will tel] you.

SHRI MATH!U" LIMAYE- 1 am pse-
parad # give yoa 10,000 notices
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MR. SPEAKER: The
should be followed.

procedure

SHRI MADHU LIMAYE: What is
the procedure?

SHRI INDRAJIT GUPTA. If it is
incumbent on Mr, Limaye to give you
prior notice before he brings up the
name of any particular person, then
it should be equally incumbent on the
Minisier not to try to defend the con-
duct of that person. Why did he defend
the conduct of that person here? Did
he not try to do so?. . (Interruptions)

MR SPEAKER: I agree with you
there

SHRI SHYAMNANDAN MISHRA:
When we put any question and the
hon Minister 15 not in a position to
answer 1t, the natura] coursc for him
is to ask for notice and that ends the
matter, Why should the Speaker get
involved 1n this

SHRI PILOO MODY: Three times
you asked me to sit down und three
times I sat down.

MR SPEAKER:- 1 will call you,
pleasy kecp sitting He raised this
question

SHR]I SAMAR GUHA: Before you
pass on to the next item, please allow
me 1o sny

MR SIKEAKER I am sorry, this 1s
bad Will veu kindly <t down? We
had kept it pending 1n the last sitting’
it was pending  As vou asked, this
will not lapse: thiz wil] piss on and
this will continue, 1 tried to reach
quechion 168-A all the questions about
which you are agitated will be allow-
ed as supplrmentaries when this ques-
tion i brought beforc the House. Un-
fortunately the question hour finished
before this could come up It will
snclude all your questions over which
you feel so much concerned.

SHRI INDRAJIT GUPTA: What
will happen now?
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MR, SPEAKER' Now, the Question
Hour 18 over.

SHRI INDRAJIT GUPTA Are you
gomng to transfer it to some other day?

MR SPEAKER I think that 1s the
alternative

SHRI INDRAJIT GUPTA It should
not be allowed to lapse

MR SPEAKER It ;s not going to
lapse My alternative was that

(Interruptions)

SHRI PILOO MODY Mr Speaker,
there are two 1ssues that are rased
One 1ssue 1s the performance of the
Minister in answering questions The
second issue 18 the Speaker's duties
in the matter The third issue raised
by you i1s about giving prior notue re-
garding anybody who 1s to be nen-
tioned 1n the House On these three
1ssueg I should hike to pagy on som
opinion to you When a Minister does
not reply to the specific guestion ask-
ed you have two options before vou
One ;< to say that the question 15 1rre-
levent in which case you will have
to hear arguments as to how 1t 18 quite
relevant  The second pomt 18 1if the
Minister does not replv to the ques-
tion asked you on your own 1in per-
formance of your duty should rephrase
it in a manner he understands 1t and
ask him to reply to that sperific point
If he does not you must pass strictures
against him  The third point 13

MR SPEAKER I think we have to
revise the rules

SHRI PILOO MODY Please hsten
This ig a two way traffic If you do
not listen to us we do not listen to
you Do not get the impression that
you can interrupt any and everything

MR SPEAKER 1 tell you I cannot
be coerced like this: if you behave like
this you wil] ind me something aif-
ferent.

SHRI PILOO MQODY: U everytime
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I have to outshout you, then

MR SPEAKER You must change

your tone, I am not going to tolerate
1t

SHRI PILOO MODY Nor am I going
to tolerate 1t 1 have not come here
to rup a parallel Government, paralle]
speakership When I want to express
an opinion you will have to listen to
1t i

SHRI VASANT SATHE Whether 1t
15 within the rules or not you will
have to listen to 1t

oY e wamw fay : wTaAT,
T A7 & AT F7 @ AT °
#a1 ArAAa i d1% AT K@ w7 E
TH ATE #Y 1AL FY W19 TF | fwAar
I T FT I%7 § 3H @ auT ady Ard
g FTIAT AMEA & + AG F AT A/t
oy 37 Ay A g & & sw AT A
HIGHT SUTH WEZ F77 20, Agaw g fr
INFT AN W FH FTATRY ¥ g@vam
w7 fsm A7 & wdw 9wy ¥
20T R &1 wrwr @ Au Y =
ot wer AT E Al AR AwA

SHRI PILOO MODY On the third
point about prope- notice If anyboedy
has to be mentioned 1in the House
where certain remarks or allegations
are to be made notice 1s required But
if 1t 18 9 judgment of the Supieme
Court or High Court involving the in-
dividual and i1epeated here umpteen
times 1f you ask for proper notice 1t
15 extremely unreasonable He can
ask for moie time vou can rule the
question out of order But if you ask
for notice on this jssue I do not think
1t 18 according to the rules ag they
stand

SHRI JYOTIRMOY BOSU:- The
question was very specific, whether any
steps are being taken to prosecute
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Mr. Kanungo because he has commit-
ted perjury before a High Court, The
minister has chosen to run away from
that question and gave an evasive
reply. If you look at the debates of
22nd August, 1974, you will see that
no less g person than Dr. V. K. R, V.
Rao said as follows;

“I would like to read one extract
from hon. Minister's state-
ment that he made on the 19th
August and covered by the
Times of Indwa;

“Mr, Ganesh pointed out that
the legal system in India was
such that only the small fry
among the smugglers got
convicted. . In a few big
cases such as Bird and Co.
ang Mr. Rikhye, legal action
in the court dragged for
years Severa] smugglers
were gentenced only till the
rising of the court, The top
men had very good political
and other connections.”

Who gays that? Dr, V. K. R V. Rao,
quoting Mr. Ganesh says that. Mr
Ganesh replied at Jength but never
gave any details. Therefore, it is
necessary that without any notice, the
House should have the right to ask
this question to the Home Minmicter
whenever the occasion arises.

Then, in regard to the privilege mo-
tion about Mr. Tul Mohan Ram's case,
we demand that the CBI repor! must
be laid on the Table of the House.
(Interruptions).

MR. SPEAKER: Thiz ig continuing
like this since the very first day.
Kindly be a little more careful about
the business before the House,

—

WRITTEN ANSWERS TO QUESTIJNS
Setting up of a Commop Market for
Indian QOcean Countries
*165. SHRI YAMUNA PRASAD

MANDAL:
SHRI H N. MUKERJEE:
Will the Minister of COMMERCE
be pleased to state:
(2) whether Shah of Iran has sug-
gested the setting up of a common

market of Indian Ocean countries:
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMERCE
(PROF, D, P, CHATTOPADHYAYA):
(a) and (b), In the course of the
talks which His Imperial Majesty, the
Shahanshah of Iran had with our
Prime Minister during hig visit to New
Delhij from October 2 to October 4.
1974, it was agreed that there was
scope for greater economic ang cultu-
ral co-operation within the region, as
a whole covering the littoral eountries
of the Indian Ocean. They agreed that
such co-operation would promote in-
creased trade, greater regional self-
reliance gnd the fuller utilisation of
the mineral, natura] man-power re-
sourceg of the region for the benefit of
the people of all the countries con-
cerned.

Indo-Hungarian Trade Talks

*1€8. SHRI VIRBHADRA SINGH:
SHRI R. 5. PANDEY:

Will the Minister of COMMERCE

be pleased to state:

{a) whether Indo-Hungarian Trade
talkz were held in New Delh: to
expand trade between the two
countries: and

(b) if so, the outcome thereof?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):

(a) The Joint Working Group on
Trade Exchanges set up at the first
meeting nf the Indo-Hungarian Joint
Commission for Economic, Scientific
and Technical Co-operation met in
New Delhi from 23th October to 31st
October, 1974 and discussed varjous
matters connected with Indo-Hunga-
rian trading relations.

(b) A statement showing the gist
of the conclusiong arrived by the Indo-
Hungarian Working Group on Trade
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Exchanges 18 layd on the Table of the
House

Statement

The Indo-Hungsrian Wosking
Group on Trade Exchanges set up at
the first meeting of the Indo-Hunga-
nan Joint Commission for Economic,
Scientific and Technica] Co-operation
reviewed the trading relations
between the two countries n
recent years It wag expected that the
total trade turnover between the two
countries during 1974 would be of the
order of Rs 450 million showing an
increase of about 40 per cent over
the turnover of 1973

2 The question of intrease in  the
export of non-traditional goods from
India to Hungary was discussed It
was hoped that the proposalg for Tech-
nical Co-operation and Collaboration
In various fieldg which were separa-
tely under consideration would Pro-
vide <cope for expansion of trade bet-
ween the two countries and open up
long-term arrangements with respect
to several commodities from both
sides

3 It was also agreed that the Ship-
ping QOrgamisationg of the two coun-
tries woulq explore the possibility of
concluding a bilateral ghipping agree-
Tent to ensure gmooth flow of trade
betwecn the two countries

Smugglers arrested under Misa

*168-A SHRI BIRANENGTI
SHRI SAMER GUHA

Will the Minister of FINANCE
be pleased to state:

(a) the number of smugglers who
have been arrested under the Main-
tenance of Internal Security Act,

(b) whether the use of this Act and
other collateral measures have re-
sulted in achieving the objective of
smashing the smugghing network,

(¢) whether the ace smuggler, Han
Hastan has alleged nvolvement of
politiczans and Ministers in hys acli~
vities,

(d) whether Pohice preventive and
enforcement agencies of Government
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have a hst of politicians and persons
m the admimstration who have been
receiving regular and periodic pay-
ment from the smugglers, and

(e) 1f so, the names of such indi-
vidualg and organisations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) 10 smugglers were detained under
orders of the Centra] Government
According to reports received by the
Central Government, over 550 persons
have been detained by the State Gov-
ernments upto 5-11-74 ynder the Main-
tenance ot Internal Security (Amend-
ment) Ordinance, 1974 for involie-
ment in smugghng and in activities
prejudicial to conservation of foreign
exchange

(b) The gteps taken by the Govern-
ment to strengthen the anti-smuggling
set-up, including the action taken
under the Ordinance have had the
effect of breaking the Indian links 1n
the smugglers’ gangs

(c) Government have no specific 1n-
formation 1n this regard

(d) and (e) In the case of officers
who are found to have connmived with
the smugglers departmental action is
taken Wherever there js sufficient
evidence they are also prosecuted as
provided for in law The Government
do not have any hst of pohticians who
are alleged to have been recewving
periodic payments from gmugglers

Impact of New Credit Polcy
announced by RBI on Prices

*169 SHRI V MAYAVAN
SHRI P VENKATA-
SUBBAJAH

Will the Minister of FINANCE
be pleased to state:

(a) the main features of the new
credit policy snnounced by the
Reserve Bank of Indm and how far
has it been helpful in checking of
inflation and stagnation;
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(b) whether the price rigy has also
been checked; and

{c) if s0, to what extent both the
things have been achleved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (¢) The major features of the
credit policy for the current busy sea-
son, snnounced by the Reserve Bank
on 20th October, 1974, are as follows

(1) continuation of the restraints
on credit creation and con-
taiming inflation, and

(2) Selective deployment of cre-
dit for sustaining investment,
augmenting production and
facilitating distribution of es-
sential commodities

Prices of a number of commodities
have shown a decliming trend since
the third week of September How-
ever, 1t 3« due {0 the cumulative 1m-
pact of varioug measures we have
taken to contain jnflation It 1s too
early to assess the part played by cre-
dit control 1n bringing about this
situation and also positively predlct
the future trend

Loan from US Agency for Purchase
of Aircraft by Indian Airlines

*170 SHRI C K JAFFER
SHARIEF

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to

state-

(a) whether the U.B. agency which
helpeq financing the Indian Airlines
with credit to buy its Boeings has
agreed tp advance loans on the same
terms to purchase two more air-
crafts of the same type; and

(b) if so, the salient features re-
garding Government's plan in this
regard? '

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR)* (a) wtd (b). The U.5.
agencies which had recently helped
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in financing the purchase of Boeings
by the Indian Airlines have shown
interest in financing the purchase of
two more Boeings by the Corporation.
The terms are under negotiation.

Raising of Resourceg by States
throngh Market Bocrowing

*171. SHRI M. RAM GOPAL
REDDY:

CHANDRA.:

Will the Minister of FINANCE
be pleased to state:

(a) whether Central Government
have turned down the suggestion of
States for permitting them to raise
their resources through market bor-
rowing; and '

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCF (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir

(b) The resources available for sup-
porting the public borrowing program-
me do not permit of anv additional
market borrowing; bv State Govern-
ments or their agencies 1in the current
year

Allocation of Steel to Recognised
Export Houses

*172 SHR1I RAGHUNANDAN LAL
BHATIA
SHRI P GANGADEB-

Will the Mimister of COMMERCE
be pleased to state

(a) whether his Ministry "as taken
the 1ssue of making recogmsed export
houses eligible for distribution of steel
and pig 1wron to their supporting
manufacturers,

(b) whether his Ministry is also con.
sidering imports in cases where the
cost of indigenous raw material ig very
high; and

(c) if so, the facts thereol?
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THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)

(a) No, Sir There is no proposal of
making recognised export houses as an
agency for distmbution of steel and
pig wron to their supporting manufac-
turers

(b) and (c) Yes, Sir There ;s a
provision 1n the Import Policy for
Registered Exporters for allowing 1m-
ports of essential raw materials and
components where the price of an
indigenous substitute 1s too high to
maintain the competitive strength of
the export product

Raid. on Smugglers ang Tax Evaders
in Calcutta

*173 SHRI INDRAJIT GUPTA Wil
the Minister of FINANCE be pleawd
to state

(a) the number of smugglers and tax
evaders whose offices and residential
premises werc searched in Calcutta
during September and October 1974,

(b) whether a large amount of gold,
siver and jewellery were found and
seized by the authorities and, if so,
how 1t 15 proposed to dispose of the
seized wealth, and

(¢) how many of the pcrsons involv.
ed “ave been ariested under MISA
or other laws, or allowed to remamn
at large and whether a number of
directors and executives of g busi-
ness firms, including jute, paper and
coal companies, are imvolved but not
arrested?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB EKUMAR MUKHERJEE)
(a) During Beptember ang October
1874 official/residential premuses of
more than 90 persons were searched
by Customs officers in Caleutta The
Commissioners of Income-tax in West
Bengal authorised searcheg in 173
cases to unearth black money

(b) Goods worth Rs. 1,684,000 were
seized by the Customs Officers Cush
and jewellery worth Rs, 64,42,712 were
meized by the Income-tax Department

in these raids Goods seized by the Cus.
tomg officers would be dealt with n
accordance with the relevant prowa-
sions of the Customs Laws The assets
seized by the Income-tax Department
will be taxed The taxes so raiseg and
the arrears if any will be realsed by
appropriaiion of the seized assets

(c) 5 persons were arrested under
the Customs Act They have been re-
leased on ball by courts Out of these
5 persons detention order under the
Ordinance amending MISA has been
1ssued against one person who 1s abs-
conding No Directors or Executives
of big firms including jute, paper and
coal companies have been found to be
mvolved 1n the searches conducted by
the Customs Department

The <earches conducted by Income-
tax Department include some cases of
directors and executives of big busi-
ness firms also however there are no
provisiong for arrest or detention as
such of any person for tax evasion
under the direct tax laws

Action against Smugglers

*173-A SHRI BHAGIRATH
BHANWAR
SHRI MADHU LIMAYE

Will the Minister of FINANCE be
preased to state

{a) whether a2 Socialist MP cor-
responded with the Commerce Minis-
ter from 1967 to 1970 suggesting that
Government take strong measures
against smugghing from Nepnl to India
of stainless steel Nylon and Polyester
varn and fabrics, iquor et¢ originat-
ing 1 third countries

{b) whether Socialist MP tabled
<gyvera]l questions m the year 1970
seeking to expose political connections
of smugglers hike Coolie Mastan, and

(¢) If s0, the reasons for delay in
action against the smugglers and
smugghng til] September 1974°

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir.
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(b} Yes, Sir. Certain Unstarred
Questions relating to these matters
were answered in the Lok Sabha by
the Minister of Finance in 1870.

(¢) Several mesasures have been
taken by the Government to combat
the problem of Indo-Nepal smuggl-
ing. These nclude:

(i) Creation of a net.work of
Customs Preventive Unitg on
Indn-Nepal Border in January,
1969 and its gubsequent aug-
mentationg in 1970 and 1971.

Seven Customs Divisions are now
operating on Indo-Nepal border, jeeps
have been provided for the mobility
of these preventive units and ex-Army
personnel have been recruited. Revol-
vers and rifles have also been supphed
to these preventive units

Special training centres for Customs
training have been set up at Patna and
Allahabad to train up officers posted
on Indo-Nepal border

(i1) The post of an Officer on Spe-
cial Duty was created jn the
Directorate of Revenue Intel-
ligence in January, 1970 for
co-ordination of intellhigence,
preventive measures and ant
smuggling drive in connection
with Indo-Nepal smuggling

(i1i) The entire Indo-Nepal border
has been placed under the
unified commund of the Col-
lector of Customs (Preven-
tive) with headquarters at
Patna.

(iv) The cooperation of HMG;
Nepa] has been sought from
time to time and measures
taken by them have helped 1n
curbing Indo-Nepal smuggl-
ing,

T oy # ko et # e o wea
wwr Wit wegd
*174. it wrgem wfipeere :

a1 few WAy g TR & gar
w4 fv

(%) w1 s¥% wnamm WY o
wrr T fewrad faely § f srawe
T T I 4ew fean & wfe-
®fal g A a¥ am} ¥ A awm,
R wAT FwTw 3UNe Ry Y, 3 S
W fod a7 foad smrwrr<a) @
Y W §; A

(m) ®ar gvere § wok faoly
AWl & 47 ara &1 sar s § e
fxaa w waar a7 wwIr TOT § A
gfear & wr frrar mar § ar oy 7

farer s & o AT (ot o
AT Aqww) : (F) w¥ ().
¥ AwTLFY fowrad s $a7 gy oy
€1 wx oHY fwwraa fawdy & ar
FIE SAFT BN TV 1 ww
garfwar &Y Sy § AT AE-mA A
gfwm aarfy sy § a7 %% wfagrd
W W F | T Y AIR-RA AT
gfaar w7 39nfr S@AY § A7 a9
(wavg) @ aTEd &1 %A gfwar
Y w7 afqd) o7 97 A7 faqq amt
& gE & AT wATjzeArad Arfx qwd
wrr d, a M TEvAA T F

W & faudix « & wx w0 WA

*175 St ATATIIW W :
ot wrw fagrdt araqd -

w1 few adr ag Ty & g
G fw .

(%) nadr aaY ¥ awd e
feanr  wrav 87 91 WYX Wy fwaAr

.
’
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(w) woar ax @y vy & fag
aqr wrdanfy o og § wYC 1w =
¥ faeely werar faely § wYCuw =y
# wfacy # ;v qrdardy ® @y,
L1Rd

(7) w& *§ FoATT AR AT A
BMT ¥ 9FE T FTA O K TIFAT
YT #aT § Wi SEX A 9AAF 79T A
fewr-feaar aa fear @ 7

fewaxea & Trer WAy (s
(wow gwre quwal) (%) 777 F
W A TR oaF w1 1§ gawErA A
gt ¥fwT waam &7 arx wfafa
(atw wfafa) ¥ waars qavar ar fa
78 1968-69 ¥ fa® w7 g7 F7-
grasw frav mar, =g, 1400 02
=97 IAT 2MT]

(a) w& a7 # gar ATA AV
35 G F74 §Y FHARY OF AqA
afaar &) gvHIT L GFR § A9T-
®AT T TTAVAF INT FIAY TEATE |
T Arrg A gAY A ¥ w33y
/Y 3a% qfoory &1 faavor AgA 129
qv @ 17 fagvo ox ‘' ¥ feqr mar
g (qmrerm A @t agr  fag gEAr
awo Ao —74) | tAEmATAT g
amn a2 § Fr av g & w47 afafr o
saE A (dwew) feaws, 1973
ar faraTT ¥T 7 § fored arw wfafa
R fafe smave o famrfuy o7 ga-
wff sdugr ¥ wIX H w7 90
T G AT K qwedt & @y & fag
g o g & TEE 1 waT
wfafs &t fuole dax & a=h @Y
o ¥ § xrodt )

(w) wrawr wrget &  frfaw
wfasreday ¥ wmwe  wfawriat
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grer sy Pt ad & Fpaea?, 1974
% W ax & ag amrfaar &Y deqr
& %Y 3% gsdt af ofvarefedy &
% &7 faaw AzqqzT qT @ M
forgva.qy ‘@’ & igar 7@ § 1 (gFer-
ar ¥y wrmr Afad ear 07 -
8:53/74)

q8 amivoY & ofrrn § qEd)d
g ofegefanr Um o ¥ 9y
feamarr 747 &' afFT nxdt g
AwAr [ AAET ¥ WA 97 I
frafra #¢ fagivo Y srdaEy 70 &
wt w17 IAF  qfoomy ¥ &3 #Y
FgAT FT FTA I7 gF IFT7 AU g
HAE( | FEAT W ¥ faarsdm aw w7
afa gry afeam & aq98% 270
A7 275 & werd wdd oy 1@ wdw
& wgamv wedl ¥ qz fear sy

g

Action taken against Uma Investments
Private Ltd, Bombay

*176. SHRI BIREN DUTTA:
KUMARI KAMLA KUMARI

Will the Minuster of FINANCE
be pleased to state:

(a) whether Government are aware
that the subscribers to chit funds 1n
Bombay are perturbed over the de-
fault by Uma Investments, a private
hmited company which runs the chit
funds,

(b) whether Government are aware
that through its 80 odd offices, the
Company has collected over Rs 2
crores by way of chit subscription; and

(c) it so, the steps taken against
that Company?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). The Reserve Bank of India
s reported thet in exercise of the
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powers conferred on it by Section 45N
of the Reserve Bank of India Act,
1934, it took up an inspection of Uma
Investments Pvt. Ltd, in October, 1971,
As the inspection revealed certain ir-
regularities in the working of the
company, the Reserve Bank forward-
ed a copy of its Inspection Report to
the Department of Company Affairs
and also brought the irregularitieg to
the notice of Directors of Chitg of
Kerala, Andhra Pradesh and Tamil
Nadu States, The Department of Com-
pany Affairs have since ordered an
inspection of the accounts of the
company under Section 209(4) of the
Companies Act, 1958,

It js further reported that the Tamil
Nadu State Police have registered
certain cases against the company
under Section 420|406 of the Indian
Penal Code but further action in res-
pect of them has been kept in abeyan-
ce in pursuance of an order of the
Bombay High Couit staying all pro-
ceedings now pending or which may
be commenced against the company
and itg officers.

The Reserve Bank has also reported
that the amount collecteq by the com-
pany by way of chit subseriptions and
outstanding, as on 31st March, 1973
amounted to Rs. 157.20 lakhs.

Stopping Arrivalg of Contraband
Textiles

#177. SHRI S. A. MURUGA-
NANTHAM:

Will the Minister of
be pleased to state:

(a) whether 60 per cent of the
demand for synthetic textiles in the
country is being met with by the
clandestine imports; and

(b) if so, the facts thereof and
what measures have been taken to
stop the arrivals of contraband tex-
tiles? ’

“ WY DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

COMMERCE

(a) No precise information régarding
the extent of clandestine imports of
synthetic textiles in the country is
available,

(b) The extent of seizure made by
the Custom authorities of synthetic
fabrics and yarns during 1873 and upto
August 1974 were worth Rs. 13.97
crores and Rs. 20.23 crores respec-
tively.

The measures taken against illegal
imports of textileg include:

(i) vigilance at the parts, air-ports
and land customs stations and
important commercial centres
inside the country.

(ii) checking of vessels and con-
veyance coming from abroad.

(iii) scrutiny of jmports & exports.

Meeting held by Minister of Finance
with State Finance Minlstery

*178. SHRI SAKTI KUMAR
SARKAR:
SHRI M. S. PURTY:

Will the Minister of FINANCE
be pleased to state:

(a) whether he held any meeting
with State Finance Ministers recently;

(b) if so, the reasons for calling the
meeting;
(¢) the names of States which parti-

cipated in the meeting and the views
expressed by them, State-wise; and

(d) the nature of action taken
after the mecting and the results
achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (d). The Union Finance and
Planning Ministers have held discus-
sions with the State Chief Ministers
and Finance Ministers in the current
year to review their financial position
#nd to highlight the need for raising
additipnal resources, with particular
refetence to the afflueht sections of
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the agricultural sector, and to mim-
muse the Josies being incurred on the
investments m Irrigation and Power
projects The need for curtailing non-
essential and low prionity expenditures
and for safeguarding the investments
in core sectors was also emphasised
during these discussions

Discussions on these lines have
been held with the Chief Ministers of
Andhra  Pradesh, Assam, Bihar,
Haryana, J&K, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Naga-
land, Orissa, Punjab, Rajasthan Tamil
Nadu, Uttar Pradesh and West Bengal
The States have gencrally reacted
favourably to the suggestions made to
them and hawe taken sieps to improve
their resources and to restrain themr
expenditures

Amount Advanced by Nationahsed
Banks to large business houses and
small scale industries in Rajasthan

*179 SHRI LALJI BHAI

Will the Mimnister of
be¢ pleased to state

FINANCE

{a) the amount of money given by
Nationalised banks as loans to various
large business houses and small scale
industries 11 Rajasthan  during the
year 1973 4,

(b) the amount of money returned
so far by these parties and

{¢) the efforts being made by Gov-
ernment to recover the loaned money”

THE MINISTER STATE IN THE
MINISTRY OF FINANCE (SHRI
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PRANAB KUMAR MUKHERJEE)

(a) to (c) (1) Banks grant assis-
tance normally for working cepital
purposes which are generally express-
ed as limits In the shape of overdrafis,
cash credits bills, guarantees etc with
in which a borrower 1s supposed to
operate  These Limis aie reviewed
fiom time to time and enhanced, re-
duced cancelled et< depending upon
the needs of ‘he borrowers It s,
thercfore not possilbe to indicate he
amount of money granted to any cate-
gory of borrowers during a particu-
lar period  Figures of outstanding
advanres against borrowers within
these imats, as on particular dates are
however maintained by the banks
Further as the borrowers operate
within the limits sancuoned the ques-
tion of any recovery of loans as such
advanced during a particulan period
does not arise  However, if any ac-
count of a borrower becomes bad or
doubtful of recovery or stagnant in
the course of the operation of the
hmits the banks take recourse to
normal recovery proceedings in  ac-
cordance with jaw

(n) Datm of outstanding advances to
the industrial concerns belonging to
tne 75 large indusirial houses listed
by the Monopolies Enquiry Commis-
sion, located 1ndifferent States, 18
not maintained State-wise by the
ntionalised banks nor are data avail-
able as on  31.3-1973 or 31-3-1974
However the vailable information on
regard {o theall ndia aggegate ad-
vances by the 14 nationalised banks to
75 large industria: houses outstanding,
as on 18-7-1969, 30-6-1972, 2961973
and 28-12-1973 were as under —

4" India aggregatt airances wirsranding as on

(Rs. in  Crares)

- S 15-7-1969 3:-_5-:9"2 29-;197;— 3-;-;3-1;;;
(1) 75 large wndutral houses 440 28 552 63 68 79 $82 32
(i) All borrowers . . 1819 40 2949 20 3480 Bo 3827 44
(sl) Percentage of (i) to (1) . 24 2% 177% 16 3% 15 2%
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(iii) The outstanding advances of
the 14 nationalised banks to small
scale industries located in the State of

Rajasthan, as on the last Friday of
March 1973 and March 1974 are avail-
able and are indicated below:—

(Rs. in Crores)

As on the Friday of .
March 1973 March 1974
No. of units  Balance No. of units Balan®~
outstanding outstanding
Advances to small scale industries 948 3 62 1743 6 78

N.B. The expression ‘outstanding ad-
vances' used in the answer indicates
the amounts drawn by the borrowers
as on the dates specified in the course
of their operation of the Iimits sanc-
tioned to them and does not mean that
they are overdue from the borrowers

Supply of large amount of Surplos
Textiles to India by Japan
*180. SHRI RAMSHEYHAR
PRASAD SII' 3H-
SHRI P M. MEHTA-

Will the Minister of COMMERCE
be pleased to state:

(a) whether Japan is planning to
supply a large quantity of its sur-
plus textiles to India in the form of
economic aid;

(b) if so, the broad features there-
of;

(c) whether any final agreement
has been reached in this regard; and

(d) if so, the salient feature of the
agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE
PRANAB KUMAR MUKHERJEE):
(a) The Government of India is not
aware of any plans by Japan to offer
textiles to Indla in'the form of ecopo-
Joic aid,

(b) to (d) Do not anse.

Meeting of State Ministers on Export
Potentiality

*181. SHRI § N. SINGH DEO-
SHRI N E HORO

Will the Mimister of COMMERCE
be pleased to state-

(a) whether West Bengal and
Tripura Governments have not parti-
cipated at the meeting of the State
Minmisters on export potentiality;

(b) if so, the reasons of non-
participation by the States;

(¢} the names of the States which
participated in the meeting and the
particulars of the views expressed,
State-wise; and

{d) the action taken on the decisions
of the meeting?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The Government of West Bengal
was represented in the meeting held
on 1st October, 1974 with the Ministers
of States and Union Territories to dis-
cuss participation of States in export
efforts. The representative of the Gov-
ernment of Tripura did not attend.

(b) Reasons for non-participation
are not known,
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(c) The names of the States which
participated and a gi1st of important
suggestions made by the representa-
tives of the States are given in the
statement laid on the Table of the
House

(d) The suggestions made 1n the
meeting are under examination

Statement

I List of States{Umon  Territones
which participated in the meeting
Andhra Pradesh
Bihar
Delh:

Gujarat

Haryana
Himachal Pradesh
Jammu & Kashmir
Kainatake

Kerala

Madhya Pradesh
Mahar ashtra
Meghalaya
Mizoram

Orissa

Punjab

W -3 ;Mmoo bk WO

— e e s bk b
oo o D OB e D

Rajasthan
Tamil Nadu
Uttar Pradesh
19 West Bengal

—
oo =3

Gist of the important suggestions
snade by the States Union Territories

{1) Steps should be taken to give
relief to exporters regarding
scarcity of raw materials for
export production such as
steel, chemincal and plastic
raw materials, yarn etc and
also inputs such as diesel ol
furnace oil, coal etc

(2) Export credit should e
made avaflable on more libe.
ral terms

{3) More Free Trade Zones should
be set up
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(4) The States should be assisted
in regard to marketing of
their products

(5) The role of State Export Cor-
porations should be strength-
ened STC should also export
goods through the State Cor-
porations

(6) Information regarding market
possibilities etc  available
with the Central Agencies
should be distributed to the
States also

(7) STC should help to find
markets for the products of
the States which the States
are finding difficulty to export

(8) Small scale umts should be
given financial assistance for
their export efforts Some
agency lhike an Import-Export
Bank should be set up to give
loans at very low interest to
expurt units

Agreement with Rumaniy for supply
of Fertilizers

1601 SHR1 GAJADHAR MAJHI
Will the Minister of COMMERCE be
pleased tou state

(a) whether recently an agree-
ment hag been reached between
Rumama and India for the supply of
fertihizers and

{b) if %o, the broad outlneg re-
garding the terms and conditions
thereof?

THE DEPUTY MINISTER IN TTE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SNGH) (a)
Yes, Sir

(b) The Minerals and Metals
Trading Corporation of India Ltd
mgned a contract with M|s ‘Azoex-
port’ Romania, the concern Foreign
Trade Enterprise for import «of
40,000 tonnes of Calcium Ammonium
Nitrate from Rumania for shipment
during November, 1974 to January,
1975
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Steps to check Sxsuggiing

1602. SHRI MOHINDER SINGH
GILL: Will the Miruster of FINANCE
be pleased to state:

(a) whether a panel has been set
up by Government to take follow up
action in order to check smuggling
and apprehend smugglers; and

(b) if so. whether this panel has
started functioning and what are the
major decisions taken by i1t in this

direction?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) No Sir, However, a watch
is being kept by officers on the pro-
gress of the current anti-smuggling
drive

(b) in view of (a), question does

«f w' ware

1603. Wt wrywTe woyTeY : "
wifwwm 7t ag o & war WG
fir

(%) frod @7 adt ¥ =f v
fmat wmar & wrrara g

(&) wa v fwadt faddr qar
g% gt ;

(m) ag e wra & weara &,
qT

(w) srofan &€ & v wiv
wrty ¥ & wia ®  fegar seAv
é ?

wiforem wxrera # o (sft fava-

not arise amg waq fag) @ (F) @ (7).
EE] a-ar (180 Feaure AT HET

TIATA A R) (FUF To W)

1971-72 7 44 101.73
1972-73 4,42 64 90
1973-74 0.49 23 53

()

(xf7 Ferwma o &)

qeAl fo-w wr e

a§ g afwIA Freg i
1971=72 4100~4000
1972=73 41200=-5000
1973-74 1200-5300

——_—

2300-3500 23800-2500
2600-3300 qeq
4600~6900 L

{(a) Fgn wror W AR W
T o€ SR T FEA §, (697 WiAE
qUiT AT ®IRT & AFwe F qTTim
oMo g gafg
& A dwwaf g

Export Potentis] of Gea
Statement
1604, SHR1 PURUSHOTTAM

KAKODKAR: Will the Minister of
COMMERCE he pleased to state:
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(a) whether Government have ex-
amined Goa's Export potential; and

(b) if so, what are the exportable
itema?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The Government of India has
not so far sponsored any export po-
tential Survey of the State of Goa

(b) Does not arise
Economie Offences

16806. PROF. NARAIN CHAND
PARASHAR:
Will the Minister of FINANCE

be pleased to state:

(a) whether Government have re-
cognised some economic offences as
criminal offences recently;

(b) if so, the names of the offences
which have been recognigsed as such
and the dates with effect from which
that has been done; and

(¢) whether there 1s any proposal
to 1include some more economic
offences in this list?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR!I PRANAB KUMAR MUKHER-
JEE): (a) and (b). As regards the
Acts sdministered by the Ministry of
Finance, Income Tax Act, Wealth
Tax Act, Customs Act, Central Ex-
cises & Salt, Act, Foreign Exchange
Regulation Act and Gold (Control)
Act alieady contain provisions for
the last many years for the prose-
cution of persons who are found to
contravene some of the provisions of
the said Acts

(¢) The Taxation Laws (Amend-
ment) Bill, 1973, seeks to msert
through its clause 71 a new section
276 C of the Income-tax Act, 1961
whereby a wilful attempt to evade
tax or a wilful pttempt to evade
payment of tax is made liable to
prosecution. A similar provision is
sought to be introduced in the Wealth
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Tax Act, 1857 also through clause 108
of the said Bill. The Bill is at present
before the Select Committee,

Demand for Indian Jute Goods

1606. SHRI BISHWANATH JHUN-
JHUNWALA.

Will the Minister of COMMERCE
be pleased to state:

(a) whether a delegation has been
sent to explore better market faci-

litles in the Western countries for
jute goods;

(b) if so, the names of the coun-
tries visited by the delegation;

{c) therr views i the matter and
demand for Indian jute items 1n
various countries; and

(d) whether any agreement has
been reached with any of the coun-
tries in this regard and 1if so, the
broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)'
(a) No delegation on Jute has been
sent 1n the past two years

(b) to (d) Do not arnse

=g w WA w1 faata

1607. st wrew fag wgw)
w7 wiweg S9 T IR K FO

Lo Riy

(7) w1 wrer 7w A A H
foatar gt &,

(w) afe gr. a1 7@ a7 a4l &

agmT, Fradr W e =g 6 9
w1 Frate fear may ; WIQ

(7) g® frala® waEa ¥ f§a
weqe) w1 WA e wn ?
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wrforeq warer # ol (ot fawe-
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(&) =T () a7 agr 541
Establishment of a free trade zone at
Cochin

1608, SHRI VAYALAR RAVI:

Wwill the Mimster of COMMERCE
be pleased to state:

(a) whether the Government of
Kerala has suggested establishment of
a free trade zone at Cochin to boost
exports; and

(b) if so, the reaction of thy Gov-
ernr.ent of India thereto and the steps
taker, thereon?

THE DEPUTY MINISTER IN THE
MIN!{STRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b): Suggestions have been
1eceived from different State Gov-
ernments for setting up Free Trade
Zones in a number of places, including
Cochin. These are under considera-
tion. Individual locations will be
decided on the basis of feasbility
study for cach location

g qurerw &  wEANEY wW

1610. st viwr wwmw fay :
T 9427 MT 70 fqama g4 ag
AN A g w7

(%) way gheas navarEs wqw
gt s3 grfs 35 7 f 17 7a 99T
g #ur

(=) afz gr, @t 78 =t & amw
w W@ 6 wgMT F feaar gifa
g {7

(st oow wgye) ¢ (%) N, &

(«) " & mftit &
fcafor v vk Jawai o art wc
wigs feqix w1 weat §5a7 af) fwar
nar §

Export of silk- goods
1611, SHRI D. P. JADEJA;

Will the Minmister of COMMERCE
be pleased to state:

(a) what was the gquantity of silk
gouds exported during 1971—74 and
the foreign cxchange earned there-
from; and

(b) the nameg of the countries to
}vham the exportg were made indicat-
ing gquantity, country-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) A gstatement js laid on
the Table of the House. [Placed in
Library. See No LT—B8554 /74].

Development of Tourism in Rajasthan
1612. SHR1 SHRIKISHAN MODI:

Will the Mimster of TOURISM
AND CIVIL AVIATION
be pleased to state:

(a) whether Government had canc-
tioned any scheme for the develop-
ment of tourism 1n Rajasthan; and

(b) the total amount sanctioned and
spent up-to-dute, scheme-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR]I SURENDRA PAL
SINGH): (a) and (b). A statement
.5 laid on the Table of the House.
[Placed in Library. See No. LT—
8555 /74}.

Demand bv Gujarat for different
counts of yarn

1413 SHRI D. D. DESAI: Will the

Minister of COMMERCE be pleased to
atatc:

(a) whether there wag any demand
bv Gujarat for different counts of
yarn recently;
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(b) if so, the total demand; and
(c) to what extent jt has been met?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (¢). Under the voluntary sche-
me for disciplining of the prices of
cotton yarn operated by the Indian
Cotton Mills Federation, the Textile
Commissioner requested the Govern-
ment of Gujarat to intimate their re-
quirements of yarn and also the
nameg of the nominees who would
take deliveries. Certain clarifications
with regard to the demand as also the
sub-allocationg sought for from the
authorities concerned are awaited.

Tea crisis in India

1614, SARDAR SWARAN SINGH
SOKHI:
DR RANEN SEN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether tea crisis looms ahead
in the country;

(b) whether the Tea Gardens, such
u8 «t Darjeeling and at other places,
needs to be extensively re-planted
due to the century-old bushes, and

(c) f so, what steps Government
propose to take, as well as in regara
to the financial assistance to the
Indian Te, Planters in the country,
to save the Tea Industry from tne
crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir

(b) ang (c¢) About 34 per cent of
the total tea area in India ag on 31st
March, 1971 carry bushes which are
over 50 years of age. Normally bushes
more than 60 to 80 years old require
replantation but some o¢ these sections
can also be improved by adopting pro-
per cultural practices such as rejuve-
nation, pruning, manuring infilling ete,

NOVEMEER 122, 1974
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Replanting of bushes is taking place
but not to the extent targetted. To
improve the pace of replantation, al-
ready financia] assistance Schemes are
being operated by the Teg Board.

Demand for separate representation or

disaffiliateq Unions/Associations in

the Ministry of Finance Departmental
Council

1615 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to refer to the reply given
to Uustarred Question No. 2948 on the
30t November, 1973 regarding de-
mang for separate representation ot
dwsaffilated Unions/Associations 1n
the Ministry of Finance Departmental
Council, and state:

(a) names of the three recognised
staf?  associations who have disaffi-
liated with the Income-tax Emplo-
yees Federation;

(b) whether Government have now
taken a decision for separate repre-
sentations in the Departmental Coun-
cil set up under the scheme of J.C.M.;

and

(e) if so. whether Government have
conveyed its decision to the concern-
ed association, and if not, the reasons
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
PRANAB KUMAR MUKHERIJEE)
(a) The Delhi Aayakar (Chaturth
Shren)) Karamchar: Sangh, purporung
to function under a new name ‘Delhi
Aayakar Sanyukat Karamchar Sangh’:
the West Bengal Income Tax Class
1V Employees Association, Calculta:
and the Tamil Nadu Income-tax Em-
ployees Association, Madras; had sent
intrmations of having disaffiliated them
selves from the Income Tax Emplo-
yees Federation. Subsﬁgquently. inti.
mation was received that the Delhi
Aayakar (Chaturth Shreni) Karam-
chari Sangh, functioning under its
original name, had resolved to  set
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aside the decision regarding disaffilia-
tion and had further resolved to re-
maip in the mainstream of the Income
Tax employees’ movement represent-
ed by the Income Tax Employees
Federation, New Delhi.

(b) The Government have decided
thay the disaffiliated Associations are
not entitled to separate representa-
tion in the Departmental Council of
the Ministry of Finance set up under
the Scheme of J C M

(¢) Government have conveyed theit
decision to the concerned association.

Reasonable minimum World Price for
Tea

1¢:6 SHRI DHAMANKAR. Will the
Minister of COMMERCE be pleased
to state:

ta} whether Government have work-
e out the five point programme for
ensuring a reasonable minimum world
price for tea:

(L) if so, the salient features of the
Frog"amme, and

(¢V the steps taken or proposed tv
mmnly, ent the plan expeditiously?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
{tar to (&) In tha Tty Session of ‘he
Sub-group of cxporter, of the Inter-
Goverpmental Group on Tea held at
Rome i1n June. 1974 1t wag agreed In
principle to examine in depth  the
technical and economic feasibilities of
the following elements of a  Multi-
dimensional International Agreement
for Tea

1. A minimum export price arrange-
ment below which exports would not
be allowed

2. Co-ordination and regulation of
marketing to avoid building up of
stocks in importing countries which
would have depressing effects on prices

3. Intensification of and cooperation
in Global Promction including new
markets.

4. Rationalisation of ‘marketing so as
to achieve the most favourablé price
with special reference to the feasibi-
lity of expanding auctions in produc-
ing countries.

5 Provision for an ind.ggendent mar
ket intelligence service forf tea export-
ing countries designed to provide upto-
date and regular information about
market developments and future out-
look for various types of Tea.

The above proposals are to be exa=-
mined by a Working Party composed
of Argentina, India, Indonesia, Kenya,
Malawi, Sr; Lanka and Tanzania

Supply of yarn to Orissa woolen mills

1617 SHRI ANADI CHARAN DAS:
SHRI P GANGA DEB-

Will the Minister of COMMERCE
be pleased to state-

(a) whether any yarn has been sup-
plhied to Ornssa wollen mullg during
1971-72 1972-73 and 1973-74;

(b) whether the quantity supplied
15 adequate to mect Orissa’s require-
ments and

(c) 1if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATII PRATAP SINGH):
(a) to (e) There 18 no control T
production, price and distribution of
woollen yarn As such question of
supply of woollen yarn under any
statutory order for the period men-
tioned i1 the question does not arise.
While mills working on the woollen
sysiem 'mreet their requirements from
indigenous sources, these in the worst-
ed and shoddy sector have to depend
on imported ray material, quantity o
which depends on the availability o
foreign exchange Worsted and shod:
dy units all over the country work ot



65 Written Answers NOVEMBER 22, 1974

less than two shift basis due to scar-
<ity of raw material and this holds
good for the mills in Orissa also.
Private Assessors in New India
Assurance Co. Lid.
1618. SHR] K. K. SHETTY: Will

the Minister of FINANCE be pleased
to state:

(a) whether the New India Assur-
ance Company Ltd. hag private Asses-
sorg for the settlement of claims be-
sides their own regular employed
Claims Inspectors;

(b) whether in view of the huge
unemployment amongst Engineering
Graduates and diploma holders, Gov-
erment propose to do away with pri-
vate Asseasors; and

(c) the time by which the private
Assessors will be completely done
away with and unemployed Engineer-
ing Graduatey and diploma holders
employed instead?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes Sir.

(b) No, Srr.
(c) Doeg not arise.
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Opening of Branches of Nationalised
Bankg in Tamil Nadu

1620. SHRI MUHAMMED SHERIFF:

Will the Mnister of FINANCE be
pleased to state:

(a) the number of branches so far
opened by the nationalised banks in
Tamil Nadu,

(b) whether there is any proposal
to open more brancheg of these banks
in Tami] Nadu during the Fifth Plan
period; and

(¢) if 30, the number thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT]
SUSHILA ROHATGI): (a) The
nurnber of bank offices of the public
sector banks, including the 14 nation-
nalised banks, in Tamil Nadu increas-
ed from 714 on the eve of bank natio-
nalisation to 1239 as at the end of June,
197¢.

(b) and (¢) In pursuance of the
directive of the Reserve Bank of
India, commercial banks formulate
three year rolung plans of branch
expansion. Currently the banks are
engaged in formulating the plan for
the three year period 1975-77. The
Reserve Bank of India have indicated
that as at the end of June 1974,
public sector banks, including the 14
nationalised banks, had on hand 111
licences/allotments for opening offices
in Tamil Nadu,



67 Written Answers AGRAHAW 1, 1896 (SAKA) Writian Answers 68

Smuggling on India-Bangladesh
border

1621, DR. H. P. SHARMA:
Will the Minister of FINAN
be pleased to state:

(a) whether Government’s attention
has been drawn %o the reports that
organised rings of smugglers have
been actively engaged in smuggling
across India-Bangladesh border; and

(b) the steps taken to prevent these
activities effectively and to round up
the smuggling rings and the financiers
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Government are aware of the
smuggling activities acrosg the India-
Bangladesh border and involvement cf
some orgamised Tings in such smuggl-
ing.

(b) Soeme of the measures which
have beey, adopted o check smuggling
across the Indo-Bangladesh border are
as under:—

(i) customs stafl has been pocted
along the border, who under-
take preventive patrols;

close liaison is  maintained
with the Border Security Force
and the States’ Police at dif-
ferent levels for anti-smuggl-
ing work;

(ii)

personnel of the Border Secu-
rity Force and the local police
in the border arcas have been
empowered to take action
under the Customs Act, 1862
for anti-smugghng work;

(iii)

the provisions of the Mainte-
nance of Internal Security Act
as gmended by the Mainte-
nance of Internal Security
(Amendment) Ordinance, 1974
*  are also being applied to de-

(iv)

tain smugglers with 5 view to
check smuggling acktdg this
border,

Finanelal amistance to pllgrim
for Dévelbpment as Tourist ‘emw.

1622. SHRI C. H. MOHAMMED
KOYA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether there is any scheme for
providing financin]l assistance to pil-
grim centres for development at tour-
ist centres;

(b) if so, the various pilgrim cen-
tres which have received Central as-
sistance under the scheme during the
last three years, State-wise;

(¢) whether Government of Kerala
have requested the Uniom Govern-
ment for such assistance; and

(d) it so, the decision takep on this
matter?

THE, MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR] SURENDRA PAL
SINGH): (a) und (b) Since the abo-
nhion of part-11 schemes, or centrally
aidi d schemes, the development of fact-
hticq for pilgrim traffic has been thre
responsibility nf the State Govern-
moents The development of facihities
for foreien  tourists jg mainly the
responcibility of Central Government.
The Central Department of Tourism
s however constructing tourist bun-
galows at Rameshwaram (Tamil Nadu
and Mantrulaya (Andhra Pradesh)
Youth Hostels at Puri (Orissa) and
Amritsar (Punjab) and tourist recep-
tion centre at Varanasi (U.P.) but
these facilities are not primarily
intended for pilgrim traffic.

(¢) and (d). Proposals amounting to
Rs. 2400 lakhs were received from
the Government of Kerala for the
development of facilities for pilgrims
at Sabrimala, Guruvayur, Malayathur
and Mamburam. Since these places
are mainly of regional importance,
the development of facilities would
be the responsibility of the State
Government which has been informed
accordingly.
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Demang,made bx All India Resarve
Bang Officars’ Assoclation ra; imcrease
in Dearness Allowance

1622 SHRI M. M, JOSEPH: Wil
the Minister of FINANCE be pleased
to state:

(a) whether All India Reserve Bank
Officers’ Association has intensified its
movement all over the country to de-
mand an increase 1n their dearness
allowance,

(b) whether it 15 all due to bank
authonties’ failure to ymplement their
assurance, and

(c) what action Government pro-
pose tp take to safeguard the nter-
est of the Reserve Bank officers®

TIIE MINISTER OF FINANCE
(StiRl ¢ SUBRAMANIAM} (a) to
(¢) Certain j ~rposale mide by the
Reserve Bank of India reeard np pay-
ment ol Dearnes  Allowance ‘¢ Offi
cuig vorking 1n Ruescrve Bank are un-
der examinitin in Government

Re<erve Bank of India hate nform-
ed that the two Ascociations of offictrs
of the Bank one representing Staff
Officers Grade A angd the other repre
senting Stoff Offiiers Gride B and
other higher ofhcers have given a call
to their member ~ to altend nffice late
by one hour on 18th Nosember 1074
and tn take mas< cicual leave on the
nd December 1974 to pre<s their de-
mand for sanction of highier dearneas
allowance

Investigations into accountg of trans-
port operators In Muzaffarpur and
Motihary

1624 SHRI HARI KISHORE
SINGH Will the Minmister of
FINANCE be pleased to state

(a) whether any mqury i being
conducted into the sctounty of some
transport operators of Muzaffarpur

NOVEMBER 22, 1674
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and Motihari for possessing assets dis-
proportionate to their income;

(b) if so, the names of the firms
and the results of the inquiry; and

{(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL
PRANAB KUMAR MURHERJEE)
(a) to (¢) The information 1z being
collected and will be laid on the
Table of the House as soon as it ig col-
lected

Reserve Bank of smugglers

1625 SHRI MADHU DANDAVATE
Will the Mmister ot FINANCE be
p'eased to state

(a) whether leadcrg of the smug-
ghn  ganes uperating on  Western
Coust, reeently arrested under MISA,
have cstiblished thar owp Reseive
Bank of Indi at Kilbadevi, Bom-
hav

(b) if so wnce when this Bank 1s
operating,

{c) whether a 'arge part of the
funds of the Bank are muested 1n
hetele dnemas travel and  tourst
agenc.u < and mnoustrie, and

(d) the neture of the nvestigations
midc by Government?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(4} Government are not aware of any
bank bemng estallished by the smug-
glers

(b)) to (d)
of (a) above

Does not arise 1n Vie%W

Credit from IMF to buy Oil

1626 SHRI K LAKKAFFA
SHRI D K PANDA
SHRI SOMNATH

CHATTERJEE:
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SHRI NOORUL HUDA;
SHRI D. P. JADEJA:

Will the Minister of FINANCE
be pleased to state:

(a) whether India has decided to
draw Rs. 180 crores from International
Monetary Fund to buy oil, if so0, from

which countries the ofl will be im-
ported;

.

(b) whether during this year with-
drawal for purchasing the oil has been
made from the fund three times, if so,
how these funds were utilised;

(c) when the repayment of the loan
will start; and

(d) to what extent the need of oil
will be met with this loan?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) Dur-
ing the current financial year India
has drawn only once, in October,
SDRs 200 ‘million (Rs. 183.86 crores)
under the Oil Facility of the Interna-
tional Monetary Fund. The oil im-
ports are being made according to the
already existing arrangements,

(b) India has also drawn SDRs 76.2
million (Rs. 72.84 crores) under the
Gold Tranche in April, 1974 and
SDRs 235 million (Rs. 221.42 crores)
in May, 1874 under the First Tranche
from the Internationaj Monetary Fund.
All these drawings have been made
to provide balance of payments sup-
ports for meeting the increased cost
of essential imports caused by the
sharp increase in prices of oil, fertili-
sers and other important raw mate-
rials.

(c) The repayment of the oil facility
drawing will start from the fourth
year of the drawing.

(d) The Oil Facility drawing will
meet only partly the incresse in the
cost of India's oil imports.

Payment of Boaus fo employees
wor in Publlc Secter

1627, SHRI PRIYA RANJAN DAS
MUNSI:

Will the Minister of FINANCE
be pleased to state how many public
sector units or Government of India
Undertakings, other than Railways,
have paid more than 8.33 per cent to
their employees this year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB XUMAR MUKHERJEE):
As the accounts for the year 1973-T4
were only recently closed, information
in respect of all the Central Govern-
ment Industrial and Commercial En-
terprises is not yet available The
data is being collected and will be
laig on the Table of the House.

Cases of Evasion of Income Tax in
Baharaich District

1628. SHRI B. R. SHUKLA: Will the
Minister of FINANCE be pleased to
state:;

(a) how many persons whether
residing in the District of Baharaich
or outside but assessed to income-tax
in 1972-73 and 1973-74, under the
jurisdiction of Income-Tax Circle, Luck
now, and Income-tax  Officer,
Baharaich, showed income from agri-
culture as part of their total income
and got exemption from assessable
income; and

(b) whether the same persons have
shown approximately the same income
from agriculture in their income-tax
returns from 1074-757

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Under the provisions of
section 10(1) of Income-tax Act, 1061
income from agriculture was not in-
cludible in the total income for levy-
ing of income-tax upto amsepsment
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year 1878-74. 'Therefore the question
of persons showing income from agri-
culture as part of their total income in
their returns of income for the aseess-
ment year 1872-73 and 1873-74 does
not arise. It ig also not poasible to
compare the agricultural income dis-
closed in the returns of income for
1974-75 with the earlier two years.

Scheme submitted to Intermational
Rubber Research and Develop-
ment Board

1620. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the Rubber Board has
sought Government's approval for its
Rs. 10 crore scheme submitted to the
International Rubber Research and
Development Board for the develop-
ment of small holdings; and

(b) if so, the main features of the
project and Government's response
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) At the instance of the
International Rubber Research and
Development Board, the Rubber Board
hag recently prepared two projects,
one for modernisation of the small
holding sector of the rubber plantation
industry and the other for strengthen-
ing research tmaining and extension
activities on natural rubber production
and technology. These schemes are
now being examined by the Govern-
ment,

v sarare famre ote dhelt et & e
waHn
1630. st sfrgew wUaTw
ol %o WMWY :
#q1 wiferen wa qg T B O§0
3% e
(%) war Trow samare fowr WX
A e el & e W s
g & Pred wwete farw faate &
forg oy el & ofelt &R
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(w) afx g0, @ aawl &7 wF
w1 § Wl e fead g wY
YAy SOy s

(7) =T Zw % oy & quad Wi
e qrgRaT v faada warg add
agm, ®v ]

(%) afz g1, & TwH=dt Tw
T E?

wiforen siwrem ¥ Joset (st faex
e saw feg) : (%) sfrEn

(&) wsy =z fawg & et
JAN Farg 27.20 FUE To TF Y
80,000 7o 27 A #t g€ & fog
o a7 faar g faaar fagly g

qay fawm=mT, 1974 & WY
# fgar s
(n) A (w) it § frafa

aTIW & AT gt fqhr &7 AT KY
FUAI 9T WAL 9 A&AT § AR
FAt AT #T FARAT 9T TEHI TR
A 937 |

Export of wagong to African Countries

1631. SHRI NAWAL KISHORE
SHARMA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have re-
ceived orders for export of wagons to
some of the Africapn countries;

(b) 1if so, the names of the countries
and particulars of the orders received;

(c) the time by which all the wagons
are expected to be exported; and

(d) how much foreign exchange
would be earned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (d). The Projects and Equip-
ment Corporation has received ar
order for supply of 100 bogis covere
wagons from the East African Rail
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way Corporation, gerving Kenys,
Uganda and Tanzania. The order was
secured against a global tender finan-
ced by World Bank. The value of the
contract is about Rs. 134 lakhs, The
prototype of the wagons has been
approved and shipments are expected
to be completed by February, 1973.

g dw, af foelt ¥ epgfen
wfadi agr  wqafen wronfadi
& Fesihrerdt ot weft
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Joint ventures abroad
1633. SHRIMATI ROZA DESH-
' PANDE: Will the Minis-
ter of COMMERCE be plensed to state:

(a) the number of Indian joint ven-
tureg abroad, under production and
under implementation, country-wise;

(b) the total investment on these
brojects and the retrn on the in-
vestment being received;

(¢) whether Government have aban-
doned mny of those venture; and

(d) if so, their particulars and rea-
sons for which these are being aban-
doned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) A statement is annexed,

(b) Investment in the joint ventures
under production amounts to Rs 7.74
crores. Investment in the projects
under implementation, ig estimated to
be about Rs. 18 erores,

According to the information avail-
able, so far the yields on these invest-
ments in the shape of dividends, tech-
nical know-how fees, royalties, mana-
gement fees, etc. work out to Rs. 2.08
CTOres,

(c) and (d). It is the business entre-
preneurs who propose and set-up units
abroad, after securing necessary appro-
val from the Government. Six projects
are reported to have been abandoned
by private entrepreneury after remain-
ing in production for some time, All
©of these units were in African coun-
tries. Changing market conditions and
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Statement

(a) Country-wise position regarding Joint Ventures in operation/in production and undef

implementation :—

. No. Name of the Country In operation/ Under
’ in production I

1. Ethiopia ., : . . . . . . 2
2. Kenya T 4 .
3. Nigena . . . . . . . . 2
4. Mauritius . v . . . . . 3 s
§. Tanzania | . . « + w s T
6. Uganda , ., ., . . . . . 1 .
7. Libya . . v . . . . . 1 =
8. Cyprus . . - . . . s . . I
9. Dubm . . . . . . B . I
10. Shri Lanka . . . . . . 3 2
11. Malaysia . . . . . . . 13 13
12. Singspore . " . . . . . . 1
13. Thaland . . . B - p . 2
14. Indonesa , . . . . . . . ; io
15. Phibppwnes . . . . ., . | 2
16 Hong Kong . " . . . . . 2
17. Fu « . . . ) . . . 1
18. Iran . . . . B . " . ! 2
19. Yemen . . - . . . . . 1
20. Afghanistan i e e e s . ’ 3
21. Ireland . - . . . . N . I .
22. UK. . . . . . . . . 2 .
23. West Germsany . . . . . . 2 -
24. Canada | , . . . . : . 1 LN
25. U.S.A. » . . . . . . 2 1
26. Nepal . = . B . . . .  §

43 61
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Impe of Import Licences

1634. SHRI BIREN ENGTI:
SHRI B. K. DAS-
CHOWDHURY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether some of the licences
in Pondicherry, Yamapn anq Mahe
have confessed that they have traded
their licences; and

(b) whether any imports have been
made on the basis of these licences?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) None of the licencees confessed
about trading in the licences;

(b) Imports in respect of two licen-
ces for a total value of Re. 50,000]-
have been made. However, the goods
have not been cleared by the Customs
pending further advice from the Im-
port Trade Control authorities,

Central Assistance to Madhya Pradesh
for Flood Relief

1635. SHRI BHAGIRATH
BHANWAR:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Central Govern-
ment have declined to provide funds
to the Government of Madhya
Pradesh for flood-relief purposes.

(b) if not, the division-wise assis-
tance given by the Centre to the State
Government for the purpose; and

(c) the total loss suffered by the
State on account of flood?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) The Government of Madhya
Pradesh have not asked for financial
assistance for flood relief purposes in
the current financial year.

(b) Does not arise.

(c) The State Government have re-
ported a total damage of Rs. 88.38
lakhs caused by floods to houses, crops

and public utilitiey in the current
year.
¥mita st gror st QY Ry wfrsy

Lot
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Scheme devised by Government h»
regarg to general transfer of
resources from the Cemtre

to States

1637. SHRI ARJUN SETHI:
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Will the Minister of FINANCE be
pleased to state:

(a) whether Government have de-
vised any scheme in the light of the
Sixth Finance Commission's recom-
mendationg to integrate flood and
drought relief in the general transfer
of resourceg from the Centre to the
States to meet the grave situation
arisen recently in the States due to
acute drought conditions;

(b) if so, the salient features thereof;
and

(c) amount released to the distressed
States and any other measurcg taken
by the Centre in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). The recommendations
of the Sixth Finance Commission in
regard to the financing of relief ex-
penditure have been accepted by the
Government of India and the earlier
pattern of providing non-Plan Central
assistance to the States for such ex-
penditure has been rescinded with
effect from 1st April, 1974, According
to the present policy, financial assis-
tance from the Centre will be provid-
ed, where absolutely essential, only
by way of advance of Plan assistance
or assistance under drought prone
areag programme and tribal develop-
ment Plan provisions. Any such
advance assistance will be set off
against the normal Plan assistance due
to the State in the succeeding year.
Such advance of assistance will be
considered after the State Governments
have taken steps to fully utilize the
margin money provided by the Finance
Commission for relief expenditure, to
divert Plan funds from various sectors
as well ag from the non-affected
greas of the State to development
works in the affected areas, to provide
employment to the affected popula-
tion on continuing major and medium
\rrigation projects and other works
{ncluded in the Plan, to fit relie em-
ployment programmes into specific
schemes under the drought prone
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areas programme, tribal development
Plan provisions ete., and to raise ad-
ditional resources for financing refief
expenditures to the extent possible.

(c). No financial assistance under the
above scheme has so far been releas-
ed in the current year. The assessment
of the Centre in regard to the drought
gituation in Gujarat, Rajasthan, Orissa
and Madhya Pradesh has been com-
municated to the respective States and
the matter is under consideration in
consultation with them. The assess-
ment in respect of the other States,
which have asked for assistance, is yet
to be completed.

Apart from this, the Centre has ad-
vanced short-term loans to the States
for their Agricultural Production Pro-
grammes and has alsp taken steps to
arrange for agricultural inputs etc. for
revival of agricultural operations in
the flood affected areas, In the matter
of allotment of foodgrains also the
requirements of the affected States
have been given consideration.

food @w wre yfvwar gt stafe
el B Be R qr e |y AAn

1638, ot qowR ¥PO0 ;A
faw wat ag a & g a7 ¥

() 71 f=d §4 e sfoeq
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(@) afz &, a fax Aifa w5y 732
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() war §TET &7 faar fasr-
W SEifs  qEqEl FY HW &R 9T
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Confiscation of wehicley in names of
smugglers

1640. SHRI K M. '‘MADHUKAR':
Will the Minister of FINANCE be
plaased to state:

(a) whether Government have taken
any steps to conflacate the wehicles
standing in the names of smugglers or
held ‘Benaml’; and

(b) if so, the action taken in each
State?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Information is being
collected and will be laid on the Table
of the House.

Purchase of Jute and Cotton

1641 SHRIMATI PARVATHI:
KRISHNAN: Will the Minister of
COMMERCE be pleased to state:

(a) the amount advanced to Cotton
Corporation and to Maharashtra Co-
operative Marketing Federation for
the purchase of raw cotton in 1972-78
and 1973-74;

(b) the amount advanged to the
Jute Corporation for the purchase of
raw jute ip 1972-73 and 1873-T4;

(c) at what prices cotton and jute
were purchased by these organiss-
tions in the above period; and

(d)wﬁatwqthetotqpmot
thepe items during the same periods?
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THE DEPUTY MINISTER IN THE MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH):

(Rs. in Cy~res)
1972-73 1973-74
(a) 16.6

' 13 13

(1) Cotton Corporation of Indis. 4300 37 oo
{ai) Mnhuuhmgat;:e Coopera- 85-00 Ne ire;h_ credit w“bsﬂ:ﬁ
tive Marketing eration. tionec in 1973-7. ut the
Federation was ed to

operate within the credit
hout  of R, 85 crores
sanctioned in 1972-73.

(b) Rs. 15-00 crores in 1972-73 and Rs. 22- 50 crores in 1973-74

(c) Average.price
R. 230/—per quintal
apas)

(i) Maharashtra State Coop.
Markering Federation.

(1) Cotton Corporation of India.

(i) Jute Cozporation of India.

Rs. 1105 per bale of lint
cotton.

Rs. 307 per bale of jute.

Average price
Rs. 254'=—per quintal of
Kapss,

Rs. 1142 per bale of lint
cotton.

Rs. 244 per bale of jute.

(d) Total purchases of raw cotton
and jute by Government sponsored
agencies were of the value of
Rs. 179.29 crores in 1972-73 and
Rs. 89.72 crores 1n 1973-74.

Decline in trade with African
countries

1642, SHR] S. N. MISRA: Wil] the
Minister of COMMERCE be pleased
to state:

(a) whether India’'s trade with some
African countries has declined;

(b) it so, the reasons thereof; and

(c) the steps proposed to be taken
to boost the export to African coumt-
Ties?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) Yes Sir.

(b) The main reasons for decline
1n trade have been constraintg on pro-
duction, shortages of raw materials,
mmadequate shipping space and high
ocean freight. In the case of irade
with some countries where exports
from India and imports from these
countries have to be balanced, the
decline in Indian demand for com-
modities from these countries has also
had an effect on India’s own exports
to them. f

(c) With a view to boost exports
from India to African countries, steps
such as conclusion of trade agree-
ments, exchange of trade delegations,
visits of sales-cum.study teams, parti-
cipation in internationgl fairs/exhibi-
tions, taking up industrial joint colla-
borations abroad and providing ade-
quate shipping space have been takem
and are being further fallowad 1
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Grant of loans to export honses on
soft terms

1643. SHRI ARVIND M. PATEL:
Wil the Minister of COMMERCE
be pleased to state:

(a) whether Government have con-
suggestion from Fede-

sidered the
ration of Indian Export Organisation

for grant of loans to export houses on

soft terms; and

(b) if so, with what results?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The suggestion wag for
grant of loans to Export Houses for
setting up infra-structure facilities, It
has not been found possible to agree
to this suggestion.
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fawmdi 1 WL IQT g@r ¥T 9w
wravas & faaroda §

Recommendations of Study Team on
leakage of foreign exchange

16845. SHRI DINEN
BHATTACHARYYA.:
PROF. MADHU
DANDAVATE:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government took
prompt action on the recommenda-
tions of the study team on leakage
of foreign exchange which were avail-
able to it three years ago; and

(b) if not, what were the causes
for this delay?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKERJEE):
(a) Yes, Sir. Report of the Study
Team on Leakage of Foreign Ex-
change was laid before the Parliament
in November, 187]1. The Study Team
had made 220 recommendations re-
garding various legislative, adminis-
trative and organisational measures
to be taken by different Ministries and
Departments, Most of the recommen-
dations, accepted by the Government,
have already been implemented.

There has been no avoidable delay
in 1ssuing implemental instructions.

(b) Does not arise.

Financial crisis faced by Government
of Himachal Pradesh

1647. SHRI BHOLA MANJHI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Himachal Pradesh
Government is faced with an acute
financial crisis;

(b) if so, the reasons therefor;

(¢) whether the Reserve Bank of
India has refused to advance funds to
Himachal Pradesh; and
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(d) if so, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR"
PRANAB KUMAR MUKERJEE):
PRANAB KUMAR MUKERJEE): (a)
No, Sir, (b) to (d) Do not arise,

Struggles launched by Trade Unions
in regard to Compulsory Deposit

1648. SHRI ISHAQUE SAMBHALI:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government’s atten-
tion hag been drawn to the action
and struggle launched by Trade

Unions against Compulsory Deposits
Scheme; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM): (a)
Representations have been received
from several workers’ unjons against
the provisions of the Additional Emo-
luments (Compulsory Deposit) Ordi-
nance, 1974 and the Act which
replaced the Ordinance. Government’s
attention has also been drawn to
other forms of protests by some of
the Trade Unions.

(b) Government have duly consi-
dered the demands made, The Ad-
ditional Emoluments (Compulsory
Deposit) Act, 1874 is a part of the
anti-inflationary measures in opera-
tion. While this meagure may involve
some temporary hardship to the em-
ployees, their long-term interests lie
in curbing inflation. It iy Govern-
ment's endeavour to bring home this
to the employees and the Trade
Unions.

Export of Garments

1649. SHRI BIRENDER SINGH
RAO: Will the Minister of COM-
MERCE be pleased to state:
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(a) whether dus to.the high prices
of the cotton, garments textile in-
dustry have been badly effected; and

(b) whether the export potential af
Rs. 200 crores per year as an export
of garments has not been achieved
during the year 1973-74 and 1974-75
and steps taken by Government to
achieve the export potential?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Export of pgarments
during the first six months of 1874-75
have been worth Rs. 50 crores as
against exports worth Rs. 17.77 cror~
©s during the same period in 1973-74.
Exports may, however, comperative-
ly fall during the 2nd hall of 1974-
75 due to reccssionary trends n world
markets and lack of interest among
the foicign buyers m handlonm crepe
because of changing consumer prefe-
rence The measures being tcken by
Government and the Cotton Textiles
Export Promotion Council to increase
garments exvorts nclude —

(i) Maintenance of prices of
cotton fabrics--both millmade and
handloom, at reasonable levels so
that the prices of garmente are
competitive In the world markets

(1i) Participation 1 clothing ex-
hibitions abroad and holding similar
exhibitions in India,

(iii) Publicity campaigns abroad
to popularise Indian garments.

(iv) A set-off of one sq. meter of
controlled cloth 1s allowed agamnst
exports of mill-made garments
worth Rs. 75 on fob. basis. The
question of providing some specific
assistance to the garment exports
is .also being considered, for the
shipment period October 1874 to
March 1875.

Taking over the Management of slek
Tea Esiates

1650. SHRI D. B. CHANDRA
GOWDA:
SHRI G. Y. KRIGHNAN:
SHRI K. LAKEAPRA;
SHRI R. V. SWAMINATHAN:
SHRI GAJADHAR MAJHIL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government propose
to take over the management of the
closed or sick Tea Estates; and

(by if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FRATAP SINGH):
(a) and (h) Propusals for amending
the Tea Act, in repmid to the taking

over of the management of the
closod and sitk tea  gardens and
muanugement  through appropriate

agencirs {g nurte them back to nor-
maley are wndir cxaminatior of the
Guvernment jn ¢11 their aspects,

Fxpeort of Munganese Ore

1651 SHR1 8§ R DAMANT: Will
the Mimster of COMMERCE be
pleased to state:

() whother due to a change in the
policy, Guvernment are going to allow
export of Manganese ore without
any limit on exportable quantity;

(b) if so. the preasoms for taking
such a decision, and

(c) the particulars of the export
commitments made under this new
policy?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). On account of lower off-
take of high grade manganese ore by
ferro-alloy industry, it has been
decided to allow export of a limited
quantity of high grade manganese
are in the current yeas, Existing
restrictions on export of medium and
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bw grede mangsnese ore would,
,‘however, continue,

Decision on loeation of Dry Port
near Deihi

1852. SHRI Y. ESWARA REDDY:
Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have not
yet taken a final decision on the loca-
tion of the dry port near Delhi; and

(b) if so, which are the places sug-
gested and what i3 the reason for
delay in taking a decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The places suggested for loca-
ting the Dry Port are Tughlakabad
(Delhi), Palwal (Haryuna), Bharat-
pur and Dholpur (Rajasthan),
Mathura, Guldar and Marnpat (UP.).
Government are considering various
ecological and financial 1ssues having
a bearing on the selection of location
of the Dry Port

Issue of bonus shares by foreign
companies

1653. SHRI NAWAL KISHORE
SINHA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have seen
the news report in an English daily
of the 2nd June, 1974 under the head-
ing ‘spate of bonus issues’ by forelgn
companies in an attempt to circum-
vent the guidelines and the provisions
R[ the Foreign Exchange Regulation

ct;

(b) it so, the particulers in this
regard and whether any investigations
'.h:wa been made into the allegations
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made in the press report; and If so,
moutcomeatthe investigations;

(c) the action taken or proposed to
be taken against the companies for
mal-practices under the Foreign Ex-
change Regulation Act and guidelines
framed thereunder?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a) Yes,
Sir.

(b) The news rcport mainly refers
to successive bonus issues of foreign
controlled companies and also to
capitalisation of reserves created by
revaluation of fixed assets. Foreign
controlled Rupee companies, like other
Indian companies, are permitted to
1ssue bonus shares from the Reserves
created out of genuwmne profits and
share premia received in cash, after
obtainmg the counsent under the Cam-
tal Issues Control Act. 1947. In order
to ensure that the applications for
issue of Bonus Shares are examined m
a miform manner. Government have
preseribed Guidelines which mnter alia,
clearly stipulate that reserves created
by revaluation of fixed assets are not
permitted m the capitalised. As
regards the freguency of honus 1vsues,
the guidelineg specify that not more
than 2 bonug 1ssues will be allowed
to a company ever a period of 5 years
and that between the two successive
announcements of bonug 1ssues there
should be a time lag of at least 40
months and that the compuanies can
make a further application for issue
of bonug shares 36 months after the
scrip in respect of the last bonus issue
is listeq in case of quoted shares or
aftor the completion of despatch of
the share certificales The allegations
made in the Presg report are nof cor-
rect and hence the question of any
investigation does not arige

(¢) Ag and when any mal-Rractice
under the Foreign Exchange Regula-
tion Act comes o the notice of Gov-
ernment appropriate action ia invari-
ably taken.
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Investment Policy of L.LC.

1654. SHRI N. K. SANGHIL: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government had ap-
pointed an informal Committee t{o
review the investment policy of the
LIC;

(b) it so, what were the terms of
reference of this committee; and

(c) whether the report of this Com-
mittee has been considered by Gov-
ernment and if so, the major recom-
-nendations that have been accepted
by Government for implementation?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) Yes,
. Sir,

(b) The Informal Group consisting
of Governor, Reserve Bank of India,
(Chairman), the Finance Secretary,
Secretarv (EA). Secretary (Banking),
Secretary (Expenditure) in the Min-
istry of Finance, the Chairman of LIC
and UTI gnd Joint Secretary concern-
=d in the Deptt. of Econgmic Affairs
were required to look into the pattern
of investments and the mvestment

policy of LIC with special reference
to:

(a) their contribution to gocially
desirable objectives;

(b) their region-wise distribution;
and

(¢) in the case of investment in the
private corporate sector, their distri-
bution among differeny size groups of
undertakings; and to make suitable
recommendationg for the future;

(d) The Report of the Informal
Group hag been considered by the
Government and the following major
secommendators have been accepted:

(a) of the annual accretions to
‘the Controlled Fund; LIC should
invest a minimum at 75 per cent in

the public co-operative sector and
house building by policyholders
under Own Your Home Schemes,
etc; out of which mnot less than
50 per cent should be invested in
Central and State Government
securities and Government guaran-
teed marketable securities, of which
not less than 25 per cent should be
in Centra] Government marketable
securities;

(b) in remedying the problems
of regional imbalances, LIC should
explore possibilities of
some new schemes which might suit
the needs and institutional capacities
of those States; and

(¢) in the private corporate
sector LIC should make more
conscious effort to seek sound
investment outlets in the medium
scale sector.

Total business undertaken by Tea
Trading Corporation

1655. SHRI BISWANARAYAN
SHASTRI Will the Minister of
COMMERCE be pleased to state:

(a) the total business carried out
by the Tea Trading Corporation of
India during the years 1872-73 and
1973-74, separately;

(b) what percentage does it repre-
gent of the total export of tea;

(c¢) whether the Tea Trading Cor-
poration has sustained any loss since
its jnception up-to-date; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No business was carried out by
the Tea Trading Corporation of India
during 1872-73. The business under-
taken during 1973-74 amounted to
Rs. 0.67 lakhs,

(b) Business carried out during
1878-74 is wholly domestic and mno
export was made.
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(&) Loss in Profit and Loss account
#ndicatsd since incepfion upto 1972-73
Wwas Rs, 0.35 lakhs and during 1873-74
3 wes Rs. 3.11 Iakhs. However, gross
trading profit during 1973-74 was
Rs, 0.09 lakha,

(d) The *loss” is due to imitia] ex-
penditure on the minimum organisa-
tional gel up of office ang employees
and in establishing the minimum infra-
structure required 1o start tnading
operationg as also to explore marketing
opportunities in both overseas and
domestic markets.

Sale of Smuggied Goods in Bombay

1656. SHRI JHARKHANDE RAI
Will the Minister of FINANCE be
pleased to state,

(a) whether Governmeni's atten-
tlon hids been drawn to the news
reporis that a huge quantity of
smuggled goods are sold in Manishu
market in Bombay in front of the
eyes of the customs officials; and

(b) if so, the reason why Govern-
ment are not taking any action in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). The saleg of smuggled
goode in Manisha Market in Bombay
had come to the notice of the Customs
authorities. In the follow-up action
extensive raids were conducted and
contraband goods seized. During the
last few days glone, large stock of
smuggled goods has been seized and
searches are still conlinuing.

Remunerative Price to Jute Growers

1657. SHRI B. S. BHAURA: Will
the Minister of COMMERCE be
pleased to state;

¢ (8) whether Government are aware
that due to certain wmeasures resorted
to prevent the speculative buying of
iute by mills, lakhs of jute growers

have been affected adversely in West
Bengal and other Eastern Biates hs
they have faileg to get a remunern-
tive price for their raw jute; and

price for their product?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR
VISHWANATH PRATAP SINGH):
VISHWANATH PRATAP SINGH:
(a) and (b). During the curremt
season due to a short crop and heavy
demand from the mills, prices have
been ruling above the minimum
support price and the jute grower has
been able to get a remunerative price.
The Jute Corporation of India is
concentrating its purchase activities
in the markets where the ruling price
are comparatively nearer the statutery
minimum prices.

Accumulation of Huge Stocks of Cot-
ton Cloth with Textils Mills

1658, SHRI SURENDRA MOHAN-
TY: Will the Minister of COM-
MERCE be pleascd to state-

(a) the total quantity of gtocks of
cotton cloth which have accumulated
with the textile mills and the reasons
therefor: and

(b) whether Government propase to
release these stocks to the consumers
at reasonsble prices if so, the extemt
of shortfall in the prices of these
items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Cotton cloth stocks with testile
mills amounted to 3.18 lakh bales gt
the end of October, 1974 General
financial stringency, jack of sufficient
purchasing power, delay on the g
of agencies/dealers in lifting ¢
‘orders are the important reasons for
the comparatively slow movement of
cloth from textile mills.
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(b) As 5 result of discussions, the
‘Pextile Commissioner had with the
sepresentatives of the Textile Industry,
the textile mills are reported to be
selling cloth at discount rates varying
between 7 and 20 per cent.

Consiruction of Civil Aerodrome at
Karipur Near Callont

1659. SHRI R, BALAKRISHNAN
PILLAI: Will the Minisfer of
POURISM AND CIVIL AVIATION
be pleased to state the progress made
8o far for the conmstruction of a new
civil aerodrome at XKanpur near
Calicut?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): The processing of the proposal
for construction of an aerodrome at
Calicut, has been held up as Indian
Airlines are reviewing the need for
airlinking Calicut in the light of
increased cost of operation and tight
fleet position.

Repair Work of Runway at Ahmeda-
bad Airport

1661. SHR]I K. S. CHAVDA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the passengers at
Ahmedabad airport experience diffi-
culties ag the repair work of the run-
way has not been completed tll

today;

(b) when did the repair work start
and when is it likely to be completed,
and g

{c) the ressony for delay in com-
pleting the repair work of the nm-
way?t

THE MINISTER OF TOURISM AND
«{IVIL AVIATION (SHRI RAJ BAHA-
PUR): (a) to (c), The work on impro-

¥
to mechanical failure of the paving
plant and other equipment.

With the completion of these works,
aircraft are now being parked on the
apron cloge to the terminsl building
for the convenience of the passengecs.

Occupancy of LTD.C Hotels

1662. SHRI HARI SINGH: Wil
the Minister of TOURISM ANB
CIVIL AVIATION be pleased to state:

(a) whether there was a decline in
the rate of room occupancy of hotels
managed by India Tourism Develop-
ment Corporation in 1873-74; and

(b) if so, the main causes for this
decline and he steps Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) Out of six hotels run by
the India Tourism Development Cor-
poration for full years ;n 1972-73 and
1973-74, Ashoka Hotel, Akbar Hotef,
Janpath Hotel, New Delhi, and Hotel
Ashoka, Bangalore, have shown in-
crease in occupancy position in 1973-
74 compared to occupancy position g
1872-73 Ranjit Hotel and Lodhi Hoted,
New Delhi, have shown a declipe in
their occupancy position.

(b) Main causes for the decline in
room occupancy of Ranjit Hotel and
Lodhi: Hotel, New Delhi, were the
large scale renovation work in these
hotels during the period and the Indismx
Airlines lock out. Greater marketing
efforts are being made to improve the
occupancy of these hotels. A Com-
mittee of senior officers of the Corpo-
ration has also been set up to go inte
the question of operation of these twh
hotein
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Ooustrostion of Asrodrome Near
Cechin

1663. SHRI N. SREEKANTHAN
NAIR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
refer to the reply given to Unstarred
Question No, 790 on the 26th July,
1974 regarding decision on construc-
tion of an awport at Mavithura and
#giate:

(a) whether any final decision
regarding construction of aerodrome
near Cochin has since been taken; and

(b) it not, the reasons for delay?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
BUR) (a) and (b) The selection of
& suitable site for the construction of
a Civil Aerodrome near Cochin has not
yet been finalised as it involves detail-
ed examination of various technical
sopects. With a view to early intro-
duction o Boemng 737 gervices to
Cochin the posmbility of improving
the existing Naval gerodrome 15 also
being examined

Sieps to Chack Infiation

1664. SHRI BANAMALI PATNAIK:
Wil the Mumster of FINANCE
e Dleased to state:

(a) whether massive increase in
mports and a simplified tax system
coupled with ap improvement in tax
troduction of Boeing 737 services to
e the effective measures for tackling
e present inflation-ridden economy
of the country; and

(b) if so, the reaction of Govern-
mmi theretor b

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM), (a) and
(b). Various suggestions are made
from time to time for checking mfla-
tion. The overall constrmints of the
foreign exchange resources, the very
heavy burden of importing petroleum
moducts, fertilisers and foodgrains

and the jmports of essential inputs for
mdustry, agriculture and exports de
not leave scope for massive imports
of any other commodities. The fiscal
palicy is, however, kept under constant
review and all possible steps are taken
for 1mproving tax administration from
time to time

Unemployed Pilots

1665 SHR] DINESH JOARDAR-
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the tota] number of commercial
pilots still unemployed; ang

(b) the steps taken by Government
to give thex, jobs?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (a) As on 30th June, 1973 there
were gbout 241 unemployed Commer-
aal Pilots During the period 30th
June, 1873 and 31st October, 1874 04
person3s were 1ssued with Commercial
Pilots licences. Out of a total of 335
licenseg Commercial Pilois about 200
are unemployed ag on 31st October,
1974

(b) All possible assistance is being
provided to umemployed pilots in ge-
curing employment Some of the steps
taken to assist them are ag follows—

1. Both Indian Airlines and Air
India have been advised to
recruit unemployed pilots gn
ground dutieg wherever pos-
gible.

2 Ayr India had obaerved six
unemployed pilots as Flight
Operations Officers, but 1wo
of them have left to join
Indign Airlines as pilots

3 Indian Auirlines have recruited
28 pilots who are undergoing
tramning 27 are still on  the
panel, which is vahd up-to
818¢ December, 1978,
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4 In the Civil Aviation Depart-
ment, 108 unemployed pilots
were selected for the post of
Assistant Aerodrome Officer

5 Three unemployed pilotgs have
been appomted as Asrport
Termmal Managers 1n the In
ternational Airports Authority
of India

6 During the last two years, 24
pilots have been appoinied by
Non-Scheduled Operators

et &Y St & ey A freita wyvaar

1666. St TwX favw - T
fewr qdY ag wary &) gy v s

(%) war feqray o faefia wgraar
oA M W grary wat, qafeay
TEAT WYGTIEY & WsqwH ¥ $TAE
T F qreOW ®  ®TX ¥ W€ arwAr
aTEe & faqrodtr & WYy

(w) afe e, aYswaras & wfaw
fadix ®x A% faar 3T aar g
AT 5y w7 aw e refan frar argm ?

farer siwres § 37wt (et
gahen geh) : () W (@) q
1§ TroAT qorre & oy Ady §1
frgg, wfe & o7 ey awely  wEqey,
Fiy i), e wirfz & fuyy feamay
N wn W gaw qoer(y da & 3w
AR FR AT A AT Az fw o fa
¥ ®ro qrar qud) e, Wil IIE
wife = rrfzdt, et wrfe & fsamay
A ot £ arfa, & frd oo #Y
T8 ¥ Y S @ &1 3y twfeg fear
Frar g fs frde naveAT & arey fad oy
T LT & gaET @A Y a0 o
foeg xgr wk W7ot & T STwear oA
wowr aft O g wifafes ds
HU W AT YA v ¢ W

NOVEMBER 23, 1974

Written Answers go;
P s 2 . ] LTS 4
gF wToTT W AT Tx gAY o
gt gfafrew wod ¢

Supply of adulterstéd dry Tea ta the
Market !

1667 SHRI R N BARMAN Wi

the Mimster of COMMERCE be
pleased to sta ¢

(a) whether the Tea Industry in the
country is facing crisis due to high
rate of excise duty and other related
factors like increased rate of wages
of labourers and high pricey of
machinery,

(b) whether in view of high cost of
production and low sale price, the tea
producers have been supplying adul-
terated dry tea in the market,

(c) if o, whether any ease of adul-
teration in tea packets has come to
the notice of Government and

(d) if s0, the remedial measures
Government have taken to stap adul-
teration in dry tea®

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) and (b) No Sn

(<) and (d) Do not arise

Import of Emsemtial Commedities

1668 SHRI SUKHDEO PRASAD
VERMA Will the Minister of COM
MERCE be pleased to state

(a) which of the badly needeg comn-
modities are likely to be imported dur-
ing the year 1974-75 and the quantity
thereof; and

(b) the mode of payment agreed to?
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THE IN THE
MINSTRY. OF COMMERCE (SHRI

WIESBWANATH PRATAP SINGH):
¢s) Within the frame work of Import
“Frade Contro] Policy, imports of essen-
Hal items are allowed. A list of com-
modities, which are permitted during
214-75 for import, has been, included

the Import Trade Control Policy
@Rea Book). Thé quantum of each
cmmodity depends on large number
of factors, Details of licenceg iasued
sre published in the Weekly Bulletin
of Industria] Licences, Import Licences
and Export Licences, copies of which
are supplied to the Parliament Libra-
1.

(b) Imports are financed (i) thiough
ftee foreign exchange, (n) under bila-
toral arrangements with gifferent
oountries, and (1) under various aids
ang credits

Recommendations of Task Force on
Amendment to Tea Act

1669. SHRI VASANT SATHE:
DR. RANEN SEN;
SHRI DHAMANKAR,.

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Task Force on Tea
hos recommended amendmen; of the
Fea Act or enactment of new legisla-
tion, to provide for take-over of sictk
sardens;

(b) whether the recommendations
of the Task Force have been scrutims-
ed and decisions taken; and

“:e}ﬂao,ﬂnaallent!emuthue-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
YISHWANATH PRATAP SINGH):
(2) t0 (¢). The Task Force on  Tea
Indusiry byy recommended acquisition
of legal powers to take over and
manage gick tea gardens either by

amending the Tea Act or by an apprg-
priate legislation, The Government
are examimng this suggestion,

Grant of Ex-Gratia Compensation to
Evicuees of Former East and West
Pikistan

1870. SHRT SAMAR GUHA:

Will the Minister of COMMERCE
be pleased to state:

(a) the latest figurey of recipients
of ex-gratia compensstion by evacuees
from former W. Pakistan and E. Pak-
istan;

(b) the latest figures about the

claimants for such compensation,
separately for two regioms;

(c) the figures about the reciplents
of compensation by former E. Pak
refugees after opening of this branch
office at Calcutta;

(d) the machinery set up at Ceil-
cutta office and the number of officials
with their designations who are help-
ing to expedite clearance of these
claims for compensation;

(e) latest facts about the names of
persons angd companies, 1ncluding
amounts they received, who have
been sanctioned ex-gratia compensa-
tion for E. Pakigtan and W_ Pakistan
areas separately; and

(f) the time schedule for final clear-
ance of all outstanding applecations
for such compensation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b), 882 claimants have beea
paid a sum of Rs. 3,70,12,000 as Ex-
gratia grants upto 31st October, 1974
The figures about the payment for the
two regions are as follows:—

Region No ofclaims Amount
Rs.

W. Pakistan . 430 1.38.64.008

E Pakistan 452 2,31 48,000,
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(c) end {(d). The office of the Dy.
Custodiap has been in existance ‘st
Calcutty since 1965. A Panel of three
officers consisting of the Custodian of
Enemy Pr for India, ap officer
of West Be Judiciagl Service and
another of Revenue Service has been
set up to scrutinise the claims of
Indian nationalsjcompanies who do
not have documentary evidence to
prove thewrr ownership or the extent
of propertieg seized, The cases scruti-
nised by the Panel number about 60
which are being procesed in the Min-
inryed‘hefore ex-gratia grants are sanc-
tion

{e) The requumte information is be-
ing compiled and will be placed on
the Table of the House.

(1) Efforts are being made to expe-
dite the verification of claims, as earlv
as possible

WIS vega vk qow guate # frowe

1671. &Y WARE WA :  ®AT
fex wat 7z warX ¥y pir w4 fw

(%) sr-1fra grar aam @y ey
ufgfrans % T aesd & frredy
T IR Sl ST WTFW ®
qfroraaass  wrw A4y XY ATAVTE
e ¥ 7e7 wawsr ¥ frcraz wrg
g Wi

(w) afeeravfeak afvea forrar
arf § 7
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fewr st (Y e gugwew) :
(w) dx (w). aearawre vopslf w
W www & qer e dw ot
fet oy, 21 fawsae ot 26 wRpaY,
1974 ¥ firx Wy ¥iwal Wy Wy
guw uy 3.2 (frwy fremar § (Wt
ey WK & gee e ¥ faw wr amrw
gO% q% ¥ 41.3 wfowy dw §
wafa % 3. 6 nfawy « froaz g€ Y
o= frrm g & o ¥ 21-0-107¢
X 26-10-197¢ %Y A g wega¥
¥ St & e Wt wie v wafe &
37 ¥ go wfewe ofadr o o
femwmr ¢y Y ER
= “qufy fyasat & dat sag ¥
AT A AR Y 9« q7X ¥ IEEAY
e At F Al frorez wrdt § fe
1972 WYX 1973 ¥ {vary QT A gav
Gr | T 79 GAG $A EA & FA g
wYgdy froaz 7 wedy Y Sfww 1973
Fadt ez F AAA ST AT TE A
fir 3 a1 X ¥ FAY Fr AL B7AC
3T ) WA F I K} FNrIAT
qaguuf‘afuuﬁtmﬂﬁn
¢ & wrafes gear whafamw afe &
geas srEad & 7 6 ard T Ay
FEEre ara ¥ 14 wemify F O8
FamTafel oA W N YW
ust ¥ wyad) frorae & @ ® af
g4 [ATAY JAQA |

-
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fiwew
e 7w & gesiy
(wrarz 1961~62==100)

it vege 21~9-74 26-10-74  21-9-74

€ gem ¥

. 26-10-74

wr wfowe

qfoedn

1 2 3 4

L AL L S : : . 3304 319 8 -3.2
-y IR|T . . . . 387.8 374.0 ~3.6
qATY : . ) . 440.4  428.5 -3.2
wwt ¥ frx vy . ) . 413.2 398 4 ~3.8
TN . . . 405 2 400 7 -1.1
S 4 410 5 390 9 -4.8
T 428 4 407 6 —4.9
LLLAU . ) 406 2 388 3 —4.4
s 562.9  552.9 -18
hild 635 4 600 4 ~4,0
fal A . 629.0 626 6 -0 4
" . . 415 1 379 1 -8.7
>« . : 544. 6 559 0 +2.0
Cidd . . . 335.60 357 9 +6 6
o A Qfewar . . . 308 0 282.2 -7 8
AN g ¥ et R : . 323.1 328.6 +1.%
™= : 330.5 340.6 +31
noft, e N e 508.7 497.2 -2.3
L 8 L S 421.6 3985 8 -8.1
Yot ardw | 4208 3722 -11.8§
yEterdw | 493 9 482 2 -2 &
Forwr ey Aoy . . 348.0 331 9 ~4. 8
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1 1 3 .
mcaw wrdw . . . . 465.4 464.1 0.3
ety , : ‘ : 343.8  343.8 w qfcedn
.
fft ey som . . 356.6 332.0 6.9
a . . 287.9 243.7 -9.0
L ¢ 4 478.9 455.0 ~5.0
frfum w1 w Wy 289.2 284 7 -1.6
o7 . . : : 204.3 204.3 o
qforde
TR . 229.0 226.8 ~1.0
frergr | . . 439 7  386.5  ~-12.1
st | . . . . 423.9 338.1  -20.1
o . ' . . 473 0 455 1 ~3.8
EL el 244 .8 244 8 #I§ qfc-
afq A
ot w wEn 253 1 256 4 +1 3
g : 166 2 202 6 +21.2
fHrmam . . 340.5  340.5 %€ ofe-
AT gt
wegfafaas & adq 215.5 215.8 "
W & T AT 215 5 215.5 "
SRR AR | . 233 4 233.4 "
whrfe gt e ? 165 9 174.9 +5.4
L 10 357.3 357.3 wr§ ofe

) xy
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Impact of Anti-smuggling Drive
1672. SHR] SHANKAR RAOQ SAV-
; ANT:

Will the Muuster of
be pleased to state:

(a) what is the effect of detention
ander MISA of smugglers on smug-
ging of gold and Iuxury articles,

exchange rackets and clan-
destine export of food-grains; and

{b) how far prices have been afl-
ected by their detention under MISA?

PHE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b), As a result of deten‘jon
of gmugglers under the Mantenance
of Internal Securty (Amendment)
Ordinance, 1974, there has been a ¢on
siderable lull in the smugglmg activi-
ties and the priceg of smuggled luxury
articles are reporied to have gone up
The effect on priceg generally will be
known only after sometime when they
Rave settled down.

FINANCE

Export of Sugar to UEK.

1873. SHRI C K, CHANDRAPPAN-
Will the Minuster of COMMERCE be
pleased to state,

(a}) whether U. K. has agreed to
pay more for sugar from its Com-
monwealth suppliers;

(b) if so, the facts thereof; and

{c) the total export of sugar from
Indin to UK during 1872-73 and

of the quantity which in the case of
India 18 16,700 Long Tons, out of a
total quota of 25,000 Long Tons The
price before this revision was £
per Long Ton

(¢) During 1972-73 and 197374,
India exporteq 25400 Million Tonnes
in each of the years of raw sugar to
UK worth Rs 274 crores and 273
croreg, respectively

‘aritwew’ wr i

1674 Wo wWeHMTCEW qtéT
T wiee AT aF ¥ATA T 3T FW
fx

(¥) 2™ 1972~73 787 1973~
7aF A frafFraami Y ‘ot FTF'
7 frat fram fmafr fear oon,

(@) %@ A ferlt fagWd mar
arer g€, WX

() wd fmafey afgva
for e T T ERTe Sy g ?

wrfewn AWt & IqEA (s
faywre g Tey)  (F) T @)
o} grE, FAEIY 4T NEATHT X
g1 Fwe, sasar gra saxtfeg
ramy effewm o o 3y
s sfear & 1@ v ¥ oadiyq WY @
oY yafae, 36 X & auw fruis wd
TR Y | TR g T
¥ wwa Qi &F o e ax
2 WX fmir Y sl faa namaara
Dty 1972-73 01T 1973-74
F mat & avaw fratRy arfage andy
7o A AT W™ N <6 s
% fagm aww

(%) ohdig sarea & o andt
7% ¥ fodt fmfr arfar w soran-
qiw arly e o § 0
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fwew
1872-73 WX 1073-74 ¥ wait & drarr ity mfeper ot gow o svelt
(Rerere) * Twiy avwT fareer o
wriw 39 2w wr ATY fag & w¥g A ardy L ]
T ¥ fafaiy waafe var
¥yt 1072-73 1973-74
(wrar 2« %) (wvar ow %)
1 2 3 4
1 SseETarfear 200 2200
2 T (TR 1200 8300
3 ofers st 14 28
4 wemfar i 2500 §% 7Y
s oxlE ¥ Tf 1
6 gnveTiaar 5000 1000
7 afegor fageamw 200§ 3
8 fazwty §3 g 4
qry 12719 11539

Loans given by Hotel Development
Corporation

1675 SHRI VIKRAM MAHAJAN.

Will the Minister of TOURISM AND
CIVIL AVIATION
be pleased to state-

(a) the nameg of the firms or per-
sons who have been given loans by
the Hotel Development Corporation
for construction of hotels during the
last three years and particulars ab-
out the hotels to be constructed;

{b) in how many cases the hotels
have been constructed and in how
many cases the construction work s
yet to begin; and

{c) the steps taken to ensure that
the construction is mot unnecessarily
delayed and the amount is utilised
properly for the purpose for which
§t has been sanctioned?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL

SINGH). (a) A statement iz laid cn
the Table of the House [Placed in
Library, See No. LT—8556|74].

(b) Of the 12 cases, hotels have been
comrmussioned in 7; of the other &
which are nearing completion, 2
have been partly commussioned.

(c) Ap officer of the Department of
Tourism is nominated on the Board
of Directors to watch the progress;
regular progress reports are alse
obtained.

Lom suffereg by LTD.C. on running
Tourlst Vehicley

1676. SHRI R. R. SINGH DXO:

Will the Minister of TOURISM
AND CIVIL AVIATION
be pleased to state:

(a) the amount of loss suffered by
the India Tourlem Development
Corporation during 1973-7¢ om the
tourlst wehicles managed by the
Corporgtion; gnd
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(b) the reapons for rise in the
Jums suffered by the Corporation,
M any, and what steps have been
Saken by Government in this regard®

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) The India Touriem
Development Corporation earned a
profit of Rs. 0.18 lakhs during 1073-4
on running the tourist vehicles main-
aineg by it.

(b) Does not arise.

Reduction in Developmenat Expendi-
tare io deal with Infiation

187T7. SHRI NOORUL HUDA,

Will the Minister of FINANCE
be Dleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to the An-
nual Report of the Reserve Bank of
India for 1973-74 criticising Govern-
ment's decigsion to cut development
expenditure as part of its antl-infl-
ation programme; and

{b) if o, the reaction of Govera-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR .
ta) and (b) The Reserve Bank of
India’s Annual Report for 1973-T4
<tates 1n para 21 that “as in the case
of any other disbursement, a reduc-
tion in Government investment ex-
penditure would have a contractionary
mmpact on current demand, the mea-
sure of this impact depending on the
relative propensities to spend of the
beneficiaries of such expenditure, Im
pursuance of itg anti-inflationary aob-
jectives Government had, therefore, to
hold back some of the expenditure
on capitsl formation particularly be-
eause there was little or no scope for
further reduction in other disburse-
ments. Against a budgeted increase
of 9.7 per cent, the growth rate of
ecapital formation expenditure was
enly 4.1 per cent in 1973-T¢ (RE)
Table 7). Yor 1974.75 also, it would
-ppear that the brunt of restraint im
Sovernment gpending will have to be

borne by capital formation expendi-
ture. Taking into stcount the rise
in the cost of investment goods, #
seems unlikely that real cepital for-

that “since the
aggregate demand and domestic avail-
abilitiey cannot be corrected through =
massive impori surplus, the monetany
and fiscal measures that have bema
taken, for curbing demand will neces-
sarily have to continue. These mes-
sures will impinge to some extent em
investment for enlargement of pre-
ductive capacity in both the publie
and private sectors In this situatiom,
it becomes necessary for Governmemt
to pay special attention ip securing
larger production from the capacitiss
already existing particularly in agri-
culture and basic industries, power
and transport. It would be
desirable to prevent 1  this
context the diversion of scarce
inputs Lke cement, gteel, non-ferrous
metal; and petroleum products for the
production of non-priority goods amdl
services To ensure improved power
supply 1t would be necessary to take
steps to promote better working of
power undertakings particularly of the
State Electricity Boards. Apart from
any incentives that may be useful i
raising the productivity of labour amd
other resources, there is need to eli-
minate the production losses arimng
from organizational deflciencies, ad-
ministrative delays and lapses in co-
ordination of effort”

It will be clear from the above that
the Reserve Bank Annual Report did
not criticise the Government’s decision
to cut some development expenditure
as part of itz anti-inflationary progra-
mme, While on the subject of
demand curb it discussed the trend i
Government's development expendi-
ture snd at the same time indicated
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What other measures could be con-
Mdeted to contain inflationary pres-

i

distribute this quantum of saving gver
the various schemes keeping in mind
Flan and ynter se priorities and ensur-
ing that the progress of key projects
and programmes of high priority
which were in an advanceg stage of
completion was not adversely affected
while projects and schemes which
were less essential and would requre
relatively long period to mature, were
slowed down This was done with the
specific object to ensure that schemes
which are Likely to yield flow of goods
and services in the nea: future were
not affected

Fundamentally, the acute inflation-
ary pressureg have been due to con-
tinved sluggshness of real output

¢

expenditure, mobiligation of additional
resources on a substantial scale and
reduced rehance on deficit financing

Measures have also been taken to
prevent diversion of scarce inputs for
the production of non-priority goods
and services Efforts are also being
made to securs an increase in agri-
cultural and industria] output as esrly
as possible withi, the constrants of
the existing situation

fafamr awyut © fafa @ fog wur
1678 St Gerw waf sy forwr
waft qg aA €Y §oT w G e
(7) =17 QR Wi, dodls,
TaT 7T 7w afawr 11 fmkE 5@
¥ a ¥ faa fra 201 & vo7 gan
) s

(a) fmafr 31 wa «Ar sy

While a lasting solution to the prob- geg 1 "rar feady & 7
wifewa swrern & gt (ot favaare v fog) - (¥) &% (&) sl
faafafang —
e T I A9 & A7 fawa Frater ey 1974—?5;&1_55{3‘
qEXE 2 sreavfirT v wvar
oy waew WY, FATEAT, S tartray, ddv 2 sF A
BT aar A fFaaw
wYaET FAATR AGT TRT 7 6WTA R T
Meftx wwew  orar, IEAEET, Iemfear, W@, 14 00 e Ry
g var ofves qaf A
difeaa gy, Y, 7o 1o, watre,
fw&, o avr W 25,000 ¥ =

mﬂaﬂitﬁwﬁuﬂﬂwﬁtm%muﬁmtn
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Ro-wwpioyed Ex-Servicemen in RB.1,
Madras

1879, SHRI KRISENA CHANDRA
HALDER;

Wil the Minister of FINANCE
be pleased to state:

(a) whether his Ministry received
any representation regarding the
problems of Re-employed Ex-service-
men in Reserve Bank of India, Mad-
xas; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHHI-
MATI SUSHILA ROHATGID: {a»
and (b) Yes, Sit The Govermmeni
have received a representation wheie-
m demands of re-employed ex-servi-
cemen in Reserve Bank of India
relating to higher starting pay, grant
of fammly allowance, housing loans and
ieservation 1 recruitment have bYeeu
made.

Reserve Bank of India has reported
that 1ssues regarding higher starting
pay, grant of family allowance and
nousing lonns have been considered a
number of times but it has not becu
possible for the bank iv accede to
these demandr under the bank rules

Regarding reservation of vacancies
for ex-servicemen in recruitment, the
hank has reporteq that it is reserving
20 per cent of vacancies m Class IV
posts For Class III posts, the bank
has made no specific reservations but
the following concessions/relaxations
are being allowed for thesg persons:

1. Relaxation in afe to the extent
of the period of service rur-
dered by them in the armed
Forces plus an additional
period of 3 years;

2. All ex-servicemen who posse:s
the minimum academic quali-
fications prescribed for the
concerneg posts are called for
writlen tesat:

3. An those who qualify in “he
written test are called for in-
terview; and

4. Due weightage 1z being given
by the bank’s selection board
at the interview, so that other
thmgs being equal, they re-
ceive preference over otiems
for inclusion in the waiting
list.

Importers in the Uniom Territory ef
Pondicherry

1680. SHRI JYOTIRMOY BOSU :
Will the Mimisier of COMMERCE
be pleased to state;

(a) the total number of importess
in the Union Territory of ¥Poadi-
cherry a decade ago and at present;

(b) how many of these importers
are individuals and how many are
registered firms;

(c) how many 1mport licences have
been granted to the importers af
Pondicherry during the Jast three
years,

(d) the respective shares of indivi-
duals and registered firms in the total
licences so granted during this period;

(e) whether it has been alleged that
many, who have had not reckonable
business or trade for years and should
be ineligible for any licence, have
obtained and continue to obtain siz-
able 1mport licences which they pass
on to large firms in Madras and Bom-
bay, for a consideration, and

(1) if so, the facts thereof and Gov-
ernment's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE - (SHRI
VISHWANATH PRATAP SINGH):
(a) to (f). The information is being
collected from the office of the Cum-
troller of I'mports & Exports, Pondi-
cherry and will be laid on the table
of the House.



123
Undervilneg Froperties

1681. SHRI SHASHI BHUSHAN:
SHRI C. K. JAFFER
SHERIEF:
SHRI ARVIND M. PATEL:
SHRI G. Y. KRISHNAN:
SHR1I VEKARIA:
Will the Minister of FINANCE
be pleased to state:

(a) whether Government have pre-
pured a list of properties which were
undervalued to evade Income-tax;

(b) what has been the total value
of these propertieg in the registered
deeds and what has been the assess-
ment of these properties at fair market
value;

(c) whether Government have is-
sued orders to acquire such under-
valued properties, if so, when and how
many properties have so far been ac-
quired and the names of the property
owners; and

(d) what other action is proposed
to be taken against the persons who
are involved in this malpractice?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
{a) to (d). The proceedings for ac-
quisition of properties under Chapter
XXA of the Income-tax Act are ini-
tiated in accordance with the proce-
dure laid down in that Act The re-
gistering officers have to submt fort-
mightly statements to the competent
authoritieg in respect of transfers of
properties registered by them. If the
competent authorities have reasop to
believe that the conditions laid down
in the Act for initiating proceedings
for acquisition in respeci of any of
these properties are fulfilled, they
may initiate such proceedings by no-
tice to that effect publisheq in the
afficial gazette. Till 31s¢ October,
1974, 6,169 notices were issued, After
considering the objections filed by th
parties concerned and after hearing
them the competent authorities pas-
sed orders till 31st October, 1874 for
acquisition, of 8% properties. The total
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apparent consideration ghown and the
total fair tnarkét value <itdmatell in
respect of these properties are
Rs.87.21 lakhs and Rs. 171:14 iakhs
respectively. A list showing the names
of transferees of these 82 propertm
and the dates of the orders iy la

on the Table of the House, {Mﬂi
in Library. See No. LT—855T[T4).
Any property can, however, vest in
the Government only after the urdec
of acquisition, becomeg fina] and
after the possession of the property is
surrendered or delivered in pursuance
of notice in writimg to be issued by
the coripetent authority in this regard.
'The order of acgquisition becomes fnal
only after it is confirmed finally in
appeal or after the expiry of the tume
limit prescribed for preferring appeal,
if no appeal has beep filled against the
order.

All actions ag provided in the
varioug tax laws would be taken
against the persons involved.

Relaxation of Credit Curbs for Pubilc
Sector and Export Oriented
Industriey

1682. SHR] M. V. KRISHNAPPA:

Will the Minister of FINANCE
be pleased to state :

ta) whether there is any proposal
under the consideration of Govern-
ment to give relaxation of credit
curbs on a selective basis for
Public Sector and Export-Oriented
Industries in the country; and

(b) if s0, the broad outlines thereof®

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a}
and (b) ‘The basic objective of :he
policy currently pursued by the Re-
serve Bank of India is that whire
credit expansion is kept wunder strict
control, credit should be disbursea
selectively for sustaining investment
augmenting production and facilitat-
ing better distribution of nnmml

October, 197¢ in respect of 1974-7
busy peason continue to follow thi°

'}
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policy. While ennouncing  these

Slet Back in India’s Balauce of Trade

1684. SHRI R. V. SWAMINATHAN:

Will the Minister of COMMERCE
be pleased to state:

{a) whether during the five months
of the current financial year (Apni-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) ‘llu increase in international
main reasons for the adverse balance
of trade.

) {¢) No, Sir. On the other hand dur-

(2) whether his Ministry has added
some more guidelines for the issue
of bonus shares to those announced in
March, 1974; and

orsb) if so, the salient features there-

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
and (b). Yes, Sir. Two guwdelines
were modified in July 1974 ang erc
guideline wag added in September,
1974, the salient features of these
are:—

(1) Belween two success've an-
nouncemenis o bonug issues
by a company there should be
a time lag of at least forty
months

(1) The company may wmake a2
further application for issue
of bonus shares thirty-six
mgonths after the scrip in res-
pect of last bonus issue is
listed (1f the company's ghares
are quoted op the Stock Ex-
change) or after the comple-
tion of despatch of the share
certificates.

(iii) At any one {ime the total
amount permitted to be empi-
talised for issue of Bonus
Shares out of free reserves
shall not exceed the total
amount of paid-up equity ca-
pita] of the company.

INT AW fieelin vwr

1686. Wt wigw wwey :
ot ey Wt :

w few wolt o wmd o T
w3 fe

(%) w1 v w W™ W R
amerdt & fe gt Ry v W
¥t fewfy & ore oft & Wit sove § fe
¥g WO Tl WY wEw q¢ KA
W A Rafr X aqy;
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(¢) wr wwofe & ewe ¥
deT SRW G ATE AT GETERY
WRIf 7 I7%T WIARTITIRT qGaaw
&Y & aelt wife 3 vl ¥ fag
¥ of Wi goaar ww e A
e

() w1 WX W W AT W
wraTh § fE geT ke & e ¥
6 0T WY FT WIET ITQT IIT 97,
L1

(w) afe g, o xg o & S
HETT 7 Wy Fraadr s ¢ ?

foew srew & Tow Wt (s
Haw FHTC Jwwlt) (%) ¥ (V) TR &
e weft A WTC GO ¥ I
wfeareat ¥ ar¥ ¥ give Fear § Pwar
T FOHRIT T A o
g™ & g F U GIC A, I A

wfafor =g & v Oy,
W Aq ¥ ETEAT H 165 AT WY
@ it a1 wTAw T ) T
e ¥ it faefila wferedy
W & & fRQ wIq S § wgaar
o wagw & fag gy @) grarfE Tow
1 Wt afaforr =i agmar v
g FE & %7 ¢ 93 Tog ¥ faeitw
fegfy &Y v gOER & qoww A
UMY ATAC T AT R

afem foe WY Qa7 W AdY qzar
fr oY GTHIT GTEAY WY §A & 07
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wwife St B ggraar ¥y o feafy
i agrevity

ZFroficiency checks of Pilols of Indian
Airlines

1688. SHRI AJIT KUMAR SAHA:
SHRI JYOTIRMOY BOSU:

Will the Minister of TOUKISM AND
CIVIL AVIATION '
be pleaseg to state:

(a) whether the Director General of
Civil Aviation had parlier detided that
all proficiency checks of the LAC.
pilota should be conducted by wpecially
approved D.G.C.A. Examiner;

(b) if a0, whether proficiency check
of a captain of the Corporation on
the 11th April, 1974 was done by &
person who was not an upproved
examiner;

(¢) whether conmiderable amount of
money was wasted because of this and
the services of the Captain could not
be utilised from 5th May to 19ih June,
1074; and

(d) if @o, the facts of the case and
Government's reaction thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA
PUR): (a) to (d)* In May, 1873
Lrrector General of Civil Aviation cir-
culated a hist of Examiners,Instructory
approved by him for conducting pro-
fciency checks of Indian Airhnes’
pilots. However, in February, 1074
after a meeting between the repre
sentatives of the DGCA and Indian
Airlines, DGCA had issued instruc-
tions that such checks shou'q be cnn-
ducted in future by specially approv
ed Examiners. Owing to a misunder-
standing of the instructions, the pro-
ficiency check of a Captain of Indian
Airlines was conducted on 11-4-74 by
an Imstructor included in the lisy en-
culated by the DGCA in May, 1873
When the correct position wig pointed
out to the Indian Alrlines by DGCA in
May, 1974, the Captain in question was
put through a proficiency dheck again
in June, 1974 by an Examiner approv
ed by the DGCA. I, both cuses, the
Captain in Question was ascersed 2.
fit.

In May and June, 1974 the Captain
in question was riot rosteréd to iy
Boeing 787 aircraft. The Corporation
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hag been advised by the DGCA to en-
sure that the checkg of the pilots are
carried out only by Examiners/Instruc-
tors duly approved by him for the
purpose.

Un-utilised Yarn lying in Central
Government Apex Society

1689. SHRI RAMACHANDRAN
KADANNAPPALLI- Wilj the Min-
ister of COMMERCE be pleased to

state: !

(a) whether yarn worth Rs. 25 lakhs
which is lying un-utilised in the Cen-
tral Governments Apex Society is pro-
posed to be distributed among the
handloom weavers; and

(b) if so, the action taken in this
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) and (b) There 1s no Central
Governments Apex Society dealing in
yarn and there is therefore no ques-
tion of accumulation of yarn with it.
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Stock position of Jute Mills

1691. SHRI TRIDIB CHAUDHURI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether in spite of sizeable
reduction in the acreage of jute pro-
duction and reduced supplies on the
market in relation to demand, jute
prices have continued to fall recently;

(b) whether purchases by the Jute
Corporation of India have been kept
at low level so that prices of jute re-

main low; and
!

(c) the present stock position with
Jute mills and whether all mills have
sufficient buffer stocks?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHAI
VISHWANATH PRATAP SINGH):

{a) Prices of raw jute rose sharply up-
to the end of September, 1974, There-
after there hag been a decline Ly about
10 per cent to 15 per cent due foO
increased arrivals.

(b) No, Sir

(c) At the end of September, 1874,
the jute mills had a stock of 19.41
lakh bales and about 4-5 akh bales
were in the pipeline against ;5 avel-
age monthly consumption of 5.70 lakh
bales The stock position s consider-
ed to be satisfactory

Development of Tourist Centres
in Haryana

1692, SHRI MUKHTIAR SINGH
MALIK .
SHRI BIRENDER SINGH
RAO .

Will the Minister of TOURISM AND
CIVIL AVIATION

be pleaned to state:

(a) whether there 1s any proposal
under Government's consideration to
develop tourist centres in the Central
sector in Haryana,

(b) if =0, the names of the towrist
centres;

(¢) whether 1n the recent past State
Government has also given sugges-
tions for development of some new
tourist centres in the State; and

(d) it su, when the work un these
centres is expected to start?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
BINGH): (a) and (b) The construc-
tion of a Youth Hostel at Panchkula
and Tourist Bungalows at Surajkund

W
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and Daruhera taken up during the
Fourth Plan woulg be completed dur-
ing the current Plap period.

(e) No, Sir.
(d) Does not arise.

M|s Volga Restaurant, New Delhl and
Bombay

1693 SHR] A. K GOPALAN,; Wwill
the Mimster of FINANCE be pleased
to state:

(a) whether there aie some appeals
pending with the Income-lax 'Tri-
bunals, New Delhi and Bombay filed
by the Department against Mis Volga
Restaurant, New Dellu and Bombay
and wmice versa:

(b) if s0, the dates of the appeals
filed and the amount mnvolved; and

(c) how many appeals have been
settled by the tribunals sg far in the
last three years and the amount
involved therein. year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEX)
(a) to (¢) The requsite intarmation
18 being collected and will be placed
on the Table of the House as early as
possible

Agreement reacheg between Divi-

sional Manager of LIC., Indore and

Development Officers’ Amsoclation of
Gwalior Branches of LI1.C.

1694 SHRI R. V. BADE: Wil the
Minister of FINANCE be pleased to
state:

(a) whether there is gany agreement
reached between the Divisional Mana-
ger of L.IC,, Indore and Development
Officers Association of Gwalior
Branches of LJIC. for punishing
Class I Officers of Gwallor;

(b) if so, the action taken in the
matter; and
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(¢) in case no agreement is reached
whether Government propose to get
the demand of Officers Association in-
vestigated?

THE DEPUTY MINISTER IN THE
MINISTRY OF ‘FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a}
No Sir.

(h) Does not arise.

(c) It is primarily for the L.I1I.C.,
to investigate any demands received
from its officers.

Reduction in Excise Duty on Sugar

:1. 1695. SHRI VEKARIA.
SHRI ARVIND M. PATEL:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Ministry of Com-
merce has pleaded for downward re-
vision of Excise duty on sugar so that
there may be sizeable increase in
sugar output and thereby increase in
exports; and

(b) if so, the reaction of the Finance
Ministry to this proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) There has been no propcsal from
the Ministry of Commerce for down-
ward revision of excise duty on stigar.
The Ministry of Commerce had, how-
ever, supported the proposal of the
Ministry of Agriculture regarding the
grant of sugar incentive recwpate of
excise duty for achieving increased
production during 1974-75 sugar sea-
son;

(b) Two Notifications No. 146/74-
CE, dated 12-10-1974 and 152/74-CE
dated 20-11-1974 seeking to provide
adeguate incentives to increase pro-
duction over the levels reached in the
periods specified in these natifications,
have been jssued. Aforesaid two noti-
fications are applicable to the factories
which produced sugar for more than

three years and those whieh conrmen-
ced production for the first time cnly
in the 1971-72 sugar season, respeeti-
vely.

Recruitment of Scheduled Casies and
Scheduled Tribes in Public Sector
Undertakings

1686. SHRI S, M. SIDDAYYA: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Bureau of Public
Enterprises have selected fifteen
largest enterprises.for study regarding
the implementation of their directive
for reservation of posts for Scheduled
Castes and Scheduleq Tribes, in order
to maintain a special watcl over them
to ensure adequate representation of
these communities at all levels of ser-
vices of these Undertakings; and

(b) if so, when this decision was
taken;

(c) which are the enterprises selec-
ted for study and in how many of
them such studies have.been made so
far; and

(d) what in brief, are the findings
of these studies?

THE MINISTER OF. STATE IN T'HE
MINISTRY OF FINANCE (SHRI
PRANAB. KUMAR MUKHERJEE):
(a) to (c).  Governmment review the
progress of implementation of the

orders regarding adequate representa-

tion of persons belonging to the Sche-
duled Castes and Scheduled Tribes in
Public Sector Undertakings. As a part
of this review, it was decided in De-
cember 1972 to keep a special watch
over 15 of the larger enterprises, in
terms of employment, so as to ensure
that SC/ST candidates get adequate
representation at'the higher levels also.
The nameg of these Public Enterprises
are given in the attacheq statement.

(d) The findings indicated that,
apart from the measures already
taken, the following special measures
would help improving the representa-
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tion of Scheduled Castes and Sche-
duled Tribes, particularly at the
higher levels, of Public Sector em-
ployment:—

(i) notifying vacancies to agencies
of SC/ST;

(i) lowering o¢ standards for pre-
liminary screening as well as
for fina] selectiong to the mi-
nimum possible;

(ill) reconsideration of candidates
who were considered, in res-
ponse to earlier advertise-

wments and not declared ineli-
gible;

(iv) communicating vacancies to
local M.L.As. and M.Ps., re-
presenting reserved constitu-
encies to ensure wider notifi-
cation of vacancies;

v) providing preparatory coaching
courses to build up the quali-
fications of SC/ST candidates
would help them qualify for
selections. During such
coaching, the candidates may
be given a nominal stipend.

(vi) Advertising specially, reserv-
ed vacancies exclusively for
SC/ST candidates.

Statement =
Mduhmmliﬁodmr
specisl study

|, No. Name of Public Undertaking:
1. Air India
2. Bharat Electronics Ltd.
3, Bharat Heavy Electrical Ltd.
4, Bokaro Steel Ltd.

5. Fertilizer Corporation of India
Ltd

6. Heavy Electricalg (India) Ltd.
(Since merged with BHEL).

1. mﬂ' Engineering Corporation

8. Hindustap Aeronautics Ltd.
9. Hindustap, Machine Tools Ltd.
10. Hindustan Steel Lid.
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11 Indian Alrlives.

12. Indian Oil Corporation I4d.-

13, National Coal Development Cor-
poration Ltd.

14. Neyveli Lignite Corporation Ltd.
15. Oil & Natura] Gag Commission.

Import of Machinery

1697. SHRI P. R. SHENOY: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) the cost of machinery imported
for the use of small scale industries
during the years 1972-73, 1873-T4 and
1974-"15 (upto date);

(b) the number of small acale units
that importeq the machinery during
this period; and

(¢) the number of small scale units
which were not given import licences
during this period with broad reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) ang (b). The Director General,
Commercial. Intelligence and Statis-
tics, Calcutta does not maintain se-
parate stetistics regarding actual im-
ports made by small scale industries

(c) The required information is be-

ing collected and will be laid on the
Table of the House.

Hyper infiation
1698, SHRI SOMNATH CHATTER-

JEE:
SHRI NOORUL HUDA;

Will the Minister of FINANCE !
be pleased to state:

(a) Whether the Reserve Bank of
India hes told the Cemtral Govern
ment that unless adeguate steps aT¢
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taken there is danger of ‘Hyper-
inflation’ overtaking the economy; and

(b) if so, the reaction of Govern-
ment thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
According to the Reserve Bank of
India's annual report, 1873-75, ‘“the
situation at the end of the year (end
of June 1974) was such that unless
adequate steps were taken there was
a danger of further accemtuation of
inflationary tendencies”.

(b) The Government iy equally con-
cerned about the accentuation of do-
mestic inflationary pressures and has
already taken several anti-inflationary
measures Further measures will be
taken as and when the situation de-
mands.
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CUentra]l Ald for drought hit sreas of
Rajasthan

1790. SHRI HEMENDRA SINGH
BANERA: Will the Minister of FIN-
ANCE be pleased to state:

(a) the findings of the Central Team
that visited Rajasthan to study the
drought hit areas;

(b) the quantum of aid being pro-
videdd by the Centre to help the State;
an

(c) the guidelines given by the
Centre for the utilisation of this aid
by Rajesthan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). According to the assess-
ment ‘made by the Centre, 13 districts
of the State covering a populatiop of
about 80 lakhs could be considered te
be affected by the current drought,
The situation requires, however, a
further assessment in the light of the
raing received in September-October,
which hag improved the agricultural
situation and brightened the proapects
for the Rabi crops. The matter is
under further consideration in consul-
tation with the State Government.

(omptilsory Deposlt Scheme for .
farmers

1701. SHRI C. K. JAFFER SHA-
RIEF. Will the Minister of FINANCE
be pleased to state:

(a) whether Government have
given up the proposal to bring far-
mere under the Compulsory Deposit
Scheme; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN
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States have already introduced seve-
ral measures for raising additional
resources from the agricultural sec-
tor. Some of the States have also
been affected by drought and floods.
Taking a]l circumstanges into account,
the proposal for a compulsory deposil
from the agricultural sector is not he-
ing pursued for the present.
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Bhack thuney In of a
former Judge of Caleutta High Court

1703. SHRI R. S. PANDAY:
SHRI YAMUNA PRASAD
MANDAL:

Will the — Minister
he pleased to state:

(a) whether Government’s atten-
tion has been drawn to the press re-
port ‘about the possession of black
money by a former Calcutta High
Court Judge; and

of FINANCE

(b) whether any enquiry has been
made against the individual?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAS RUMAR MUKHERJEE):
(a) and (b) A séarch was conducted
Hy the Income-tax authorities at Cal-

cutta 1n the case of & former Judge
of the Calcutta High Court on 30th
August, 1974. Investigations are in
progress and action as called for
under the law will be taken on com-
pletion of investigations.

Source of funds of LDBIL

1704 SHRI R S PANDAY:
SHRI PRABODH CHANDRA:

Wiil the Minister of FINANCE
he pleased to state:

(a) whether Industrial Develop-
ment Bank of India have resorted to
bill finance as & source of funds; and

(b) if so, the reasons thereflor?

THE MINISTER OF FINANCE
{SHRI C SUBRAMANIAM): (a)
and (b) In view of the accelerated
pace 1 the utihsation of assistance
by units which were sunclioned as-
sistance during the carlier ycars, the
1csources position of the Industrial
Development Bank of India was
under severc pressure during the yoar
ending June, 1974 After recourse
o other availuble resources, therc
was stll a gap of ahout Rs 20 crores
which was met by the Development
Bank by borrowing temporanly from
the Reserve Bank of India against
lodgement of bills rediscounted by the
IDevelopment Bank. This accommo-
dation from the Reserve Bank. bemng
on g short term basis, (not more than
90 days) was repaid in Scptember
1474,

Supply of yarn to Goa Woollen Mills

1705, SHRI PURUSHOTTAM KAK-
ODKAR. Will the Minister of COM-
MERCE he pleased to state:

(a) whether any yarn has been sup-
plied to Goa woollen mills during
1971-73, 197398 and 1973-74;

(b) whether the quantity supplied
is adequate to meet Goa’s require-
ments; ang

(c) if so, the particulars thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (8SHRI
VISHWANATH PRATAP SINGH)
(&) to (c) There 18 no control on
production, price and distribution ot
woollen yain As such, question of
supply of woollen yarn under any
statutory order fo1 the peiiod men-
tioned 1n the question does not arise
While mulls working on the woollen
system meet their :equirements from
indigenous sources those in the worst-
ed and shoddy sector have to depend
on 1mported raw material, quantity
of which depends on the availability
of foreign exchange Worsted and
shoddy umits all over the countiy
woik opn lesg than two shift basis due
to scarcity of raw material and this
holds good for the mills in Goa also

Development of Tourism .n Goa

17068 SHRI PURUSHOTTAM KAK-
ODKAR Wil the Mimister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state

(a) whether Government had sanc-
tioned any scheme in the recent put
for the development of tourism
Goa, and

() 1t so, the main features thereof?

IHE MINISTEROF STATE IN
T'HE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH) (a) and (b) The
development of Goa a¢ a beach resort
for attracting international touiist
traffic 15 being taken up m the Fifth
Plan The recommenddtions contain-
ed m the UNDP Repoit on Beach
Regorts Survey are being examined
with a view to evolving the necessaiy
developmental set up for expeditious
planmng and implementation of
schemes

Export of Shoes to USSR

1707 SHRI PRABODH CHANDRA
SHR] M RAM GOPAL
REDDY:
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Will the Minister of COMMERCE
be pleased to state

(a) whether ghoe exporty to USSR
has incressed lately, and

(b) if so, the {foreign exchange
earned therefrom during 1973-7¢ anmd
1974-757

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (8HRI
VISHWANATH PRATAP SINGH)

(a) Yes Sur

(b) As per the Trade Agreement
the mode of payment 15 in Rupees
During the jyear 1973-74, the amount
realised was Rs 459 lakhs In the
year 1974-75 1t 15  estimated at
Rs 500 lakhs

Agreement with Tansania for
Technical Assistance

1708 SHRI M RAM GOPAL

Will the Minaster of COMMERCE
be pleased to state

(a) whether an agreement with
Tanzania hag recently been conclud-
ed for providing techrucal and other
assistance to that country and
features

(b) af salient

theieof?

sp the

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAFP BINGH)
ta) and (b) No quch agreement hes
been qgned However Junior Minfs.
ter of Commerce and Industries, Mr
C M Mazndakaya of the Government
of Tanrama vasited Inda in Septem-
ber, 197¢ and bad cistusmons with
Shri Z R Ansan, Deputy Minmter
for Industriai Development
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Goloha Propertiss Limited

1709. SHRI BISHWANATH JHUN-
walUNWALA: Will the Minister or
FINANCE be pleased to state:

(a) whether the Income Tax De-
partment hag reached s compromise
agreement with the owmers of the
Golcha Properties Limited under li-
quidation to help distribution of the
acoumulated money with the receiver
to the creditors;

(b) it so, the broad featureg of the
arrangements arrived at; and

(c) when the accumulated money
will be distributed?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):

(a) No, Sir.

(b) A scheme agreed to by all the
parties concerned ie. the Ex-direc-
tors, Creditors, Company Law Depart-
ment and the Income-tax Department
has been introduced by the Ex-dir-
ectors of Messrs. Golcha Properties
(P) Limited in the Rajasthan High
Court at Jodhpur. On its acceptance
by the High Court, this scheme would
provide for the payment of the entire
dues of creditors and of Rs, 50 lakhs
to the Income-tax Department. It
would further provide for the pay-
ment of Rs. 2,000 per day to the
Income-tax Department from 1st Jan-
uary, 1975 out of the box-office re-
ceipts of the two Cinemas, viz.,, Golcha
Cinema, Delhi and Maratha Mandir,
Bombay, until all tax arrears are
cleared. The Company owns Golcha
Cinema, Delhi and has lease-hold
rights of Maratha Mandir, Bombay.
Title deeds of both the Cinemas would
be deposited with the Income-tax
Department.

{c) Accumulated money lying with
the Official Liquidator will be distri-
buted amongst the creditors, includ-
ing the Imcome-tax Department, on
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the gcceptance of the scheme by the
High Court and on receipt of an ade-
quate amount from the Ex-Directors
of the Company to supplement the
funds lying with the Liquidator so as
to enable him, simultaneously, to
make full payment té the creditors
and Rs. 50 lakhs to the Income-tax
Department.

Penalties for evasion of Income-tax

1710. SHRI C, K. JAFFER
SHARIEF,
SHRI G. ¥. KRISHNAN:

Will the Minister of FINANCE
be pleased to state the number of
persons who were alleged to have
evaded income tax, and fined by the
Income tax authorities during the cur-
rent year, state-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
Information as to the number of per-
sons in whose cases penalty for con-
cealment of income has been imposed
during the current financial year is
still under compilation. However, a
statement giving the requisite infor-
maton for the financal year 1973-74
is attached.

Statement

S.No. C.1.T.*SCharge  No of persons
in whose cases
penalty fory

2. Patiala 118
3. Kemla 58
4. Orisna 228
§. Nagpur 2bo
6. Gujarst 1286
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7. Madhya Pradesh 784
8. Delhi(Central) 75
9. Delhi 1270
10. Mysore 99
11, Kanpur 650
12. Assam 123
13. Bihar 408
14. Madras 587
15. Madrgs (Central) 110
16. Rajasthan 508
17. Andhra Pradesh 538
18. Bombay (Central) 84
19. Bombay 777
20. Lucknow 1032
21. West Bengal §2176
23. Calcutta (Central) i24

TotAL . . 12407

Formation of Cardamom Community

1711. SHRI VASANT SATHE: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether at the initiative of
Indian Government a cardamom com-
munity of four major cardamom pro-
ducing countries i.e. Tanzania, Sri-
Lanka, Guatamala and India has been
formed to ensure better prices for
cardamom;

(b) it so, the particulars thereof;
and

(c) what other measures have been
taken or are proposed to be taken to
increase the exchange earmings from
export of cardamom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) and (b). India alongwith other
countrisy desires to form s Cardamom

Community. The objectives of the
proposed community are to coordi-
nate and stimulate research on tech~
nical and economic aspects of pro-
duction; to develop programmes for
increasing consumption; to take joint
action for relaxation of tariff and
non-tariff barrier to coordinate stan-
dards of quahty and to keep under
constant review developments in the
supply, demand and prices for car-
damom.

(c) Some of the measures which are
being taken for increasing foreign
exchange earnings are: increasing
productivity so that higher exportable
surplus could be generated; product
diversification; finding alternate uses;
acceptability in the food habits of
developed countries by propagating
use of cardamom in favourite natlo-
nal dishes.
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Demand of Kerala Handicrafts
Products Abroad

1714. SHRI VAYALAR RAVI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government are aware
that a number of Co-operatives of
artisans in the State of Kerala pro-
duce large varieties of best quality
handicrafts which are very much in
demand in foreign countries; and

(b) if so, what steps Government
have taken to give financial and
other assistance to these Co-operatives
for their better functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAFP SINGH):
(a) Yes, Sir.

(b) There is an Apex body known
as Kerala Handicrafts Apex Co-ope-
rative Society, Ernakulam. All the
Primary Handicrafts Co-operatives
are the members of this Apex Body.
Finance, marketing ete. of primary
Societies is looked after by this Apex
Body through its three well establish-
ed emporia in the country. Export
of handicrafts is also looked after by
the Apex Body on behalf of primary
Societies.

Request made by Government of
Kerala for finanecial assistance f{rfom
LIC.

1715. SHRI VAYALAR RAVI:

Will the Minister
be pleased to state:

of FINANCE

(a) whether the Government of
Kerala has requested for any finan-
cigl assistance from the Life Insur-
ance Corporation of India for its ac-
celerated power programmesg during
the Fifth Five Year Plan; and

(b) if so, the nature thereof, and
the decisions taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). Kerala State Government
had approached the Life Insurance
Corporation of India in August, 1974
for financing Kerala’s accelerated
power programmes during the Fifth
Plan period. LIC had then informed
the representatives of Kerala Govern-
ment that no commitment could be
made for financing these programmes
as the allocation of LIC's funds, ear-
marked for grant of loans to the vari-
ous State Electricity DBoards, was
made by the Planning Commission
every year.

Increase in replanting subsidy to
Rubber Growers

1716, SHRI VAYALAR RAVI: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the Rubber Board has
recommended an increase in the gre-
planting subsidy to rubber growers;
and

(b) if so, the broad outlines of those
recommendations and what steps
Government have taken to Imple-
ment these recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The proposal made by the
Rubber Board is to increase the exist-
ing rate of subsidy for replantation
of rubber which is Rs. 2471 per hec-
tare irrespective of the size of the
plantation to Rs. 7,000 per hectare in
the case of holdings upto 4 hectares
and to Rs. 5,000 per hectare in the
case of plantations above 4 hectares
in size,

This is being further examined in
the light of the Cost Study made in -
this regard.
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Increase in Bonug tp Policy Holders
of L1O.

1717. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government are aware
that the worst sufferers of the rum-
away inflation in our country are the
poor, middle class policy holders of
Life Insurance Corporation of India;

(b) whether it is also in tne know-
ledge of Government that mow When
the rupee has lost almost its total face
value, it is hard to visualise the
benefit or logs the policy holders will
get or suffer when they get back
their money equal tg the face value
of their policies; and

(e) in view of these circumstances
whether the L.I.C. propose to in-
crease the bonus and also pay to the
policy holders interest on their accu-
mulated premium as compensafion?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). Life insurance policies are
financial contracts and do not stipu-
late any compensation for deprecia-
tion in the value of money. As such
the impact of inflation is also felt by
the policy holders of the L.I.C, How-
ever, bonuses serve to provide some
relief in the case of with-profit policy
holders.

(¢) Bonuses to policy holders de-
pend on the surplus disclosed at the
actuarial valuations and are allocated
to or reserved for the policy holders
on the basis recommended by the
valuing actuary. Increase in bonus
in future, and the form in which it is
allocated, will thus depend upon the
surplus disclosed at the future valua-
tions.
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Strategy to increase produstiea of
goads for export

1718. SHRI SUKHDEO PRASAD
VERMA; Will the Minister of COM-
MERCE be pleased to state the stra-
tegy Government propose to evolve in
future to increase production of goods
for export and to remove bottlenecks
in regard thereto in order to achieve
the target fixed for the year 1874-757

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

The main aspects of Government's
strategy regarding increasing produc-
tion for exports are as follows:—

(1) Endeavour the fuller utilisa-
tion of available production
capacity as an engineering
goods and chemical products.

(2) Adapt and diversity product
for export market as in
machine tools.

(3) Increase volume of produc-
tion of export commaodities
like cardamom and tea.

(4) Diversify markets, with par-
ticular emphasis on areas
with growing purchase poten-
tial besides traditional mar-
kets.

(5) Achieve exportable surplus
in commodities like sugar and
cement consistently with pos-
sible economies in domestic
consumplion.

The practical measures for remov-
ing bottlenecks wherever noticed are
being continuously undertaken and
will vary with the nature of bottle-
necks encountered in the wide rangc
of export goods. These include pro-
vision of raw materials and inputs and
helping in affording legitimate credit
needs and also intra-structural facili-
ties,
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Fall in remittances by Indians
abroad

1719. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that re-
mittanceg by Indian residents abroad
to their dependents in Indis have
dropped considerably during the cur-
rent year as compared to the last
year although the number of Ifidlans
abroad has increased; and

(b) if 80, the reasong for the heavy
drop in remittances and the neces-
sary steps taken in regard thereto?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Under the current regulations, details
of inward individual remittances be-
low Rs. 10,000 are not required to be
furnished to the Reserve Bank of
India. As remittances by Indian re-
sidents abroad to their dependents in
India are generally for amounts of
less than Rs. 10,000 it is not possible
to quantify inward remittances for
famlly maintenance with a view to
verifying whether or not these have
dropped during the current year as
compared to the last year.

(b) Does not arise.

Disposal of smuggled goods

1720. SHRI M 8. PURTY: Will the
Minister of FINANCE be pleased to
state:

(a) whether there is a strong feel-
ing the official ecircles that the
usual practice of auction or selling of
seized emuggled goods in the apen
market should be stopped;

(b} whether most of the smuggled
goods being sold in the market are
stored by who keep a
few imported items boughf Zrom The
sustoms ag a cover for the contra-
band merchandise which is many
times larger; and

(¢) i m0, what proper procedure
propose to evolve for the
disposal of the gelzed smuggled goods?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c}. Confiscated smuggled
goods are being sold to consumers
through Cooperative Societies and
Canteens run by Central and State
Governments and by public auction
restricted to actual users or quota
holders.

As the confiscated goods are not
sold by the Department in the open
market, misuse of sale vouchers by
shopkeepers does not arise. However,
the present sysiem of disposal of con-
fiscated goods which has been in force
ft;r sometime is presently under re-
Yiew.
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1972-73 2704 (A& %o H)

1973-74 4103 (TF o H)
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Income Tax deducted from the salar-
ies of employees of Mafatlal Group

1722. SHRI LALJI BHAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it has come to the
notice of Government that Income-
tax deducation from the salary of em-
ployees under Mafatlals are not being
deposited within 7 days, as stipulat-
ed in the law, regularly;

(b) if so, the number of such fail-
ures during 1971-72 to 1973-74 year-
wise;

(¢) the amount which has been rea-
lised as penalty for non-deposit of
the tax amount within the time allow-
ed; and

(d) action taken or proposed to be
taken for the above default?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). 20 instance of minor de-
lays during the last three years on the
part of six out of 27 units of Mafat-
lal Group in depositing the income-
tax deducted at source from the sala-
ry of their employees within the pres-
cribed time of 7 days have come to
the notice of the Government. The
year-wise figures are as under:—

1971-72 . . . . 13
1972-73 . ' i i 6
1973-74 . . ' 1

ToraL g ] 20

(c) and (d). Having regard to the
nature of defaults and the explana-
tions furnished by the concerned
units, imposition of any penalty has
not been considered necessary. How-
ever, action has been taken to charge
interest under section 201(1A) of the
Income-tax Act, 1961 on the amount
of tax from the date on which such
tax was deductible to the date on
which it was actually paid wherever
necessary.
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Loans sanctioned to Mafatlal Group
of Mills by LIE. and Unit Trust of
India

1723. SHRI LALJI BHAI: Will the
Minister of FINANCE be pleased to
state:

{a) the amount of loans sanctioned
to M/s. Mafatlal Group of Mills by
different Government and indepen-
dent agencieg having Government in-
terest, like Life Insurance Corporation
and Unit Trust of India during the
last three years, year-wise;

(b) purpose for granting the loans
g and whether some of the loans grant-
ed for particular purpose, have been
diverted and not used properly;

(¢) if so, the report of the agency
which is entrusted to ensure proper
utilisation of the loans; and

(d) the action, if any, proposed to
be taken ip this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
to (d). The Life Insurance Corpora-
tion of India, the Industrial Finance
Corporation of India and the Indus-
trial Development Bank of India have
not sanctioned any loan to any of the
Mafatlal Group of Mills during the
last three years wiz. 1971-72, 1972-73

= and 1973-74.

The Industrial Credit and Invest-
ment Corporation of India have sanc-
tioned Rs. 246 lakhs in 1971-72, Rs. 3
lakhs in 1972-73 and Rs. 3 lakhs in
1973-74. The advances given by
ICICI have been for specific projects
of expansion and modernisation.

Information from other financial in-
stitutions is being collected and will
be laid on the Table of the House as
soon as it is available.
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Payment of Excise duty by Power-
loomss

1725. SHRI LALJI BHAI: Wil) the
Minister of FINANCE be pleased to
state:

(a) whether cottage powerlooms are
paying very much less excise duty;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). It is presumed that the
question relates to powerloom units
working under the compounded levy
procedure. Manufacturers having
upto 49 powerlooms are liable to pay
Central Excise Duty at compounded
rates as follows:



If the If the
duty is duty is
puid per paid per
quarter vear
Rs. Rs.
Where not more than
4 powerlooms are
installed . 250 10°00
Where more than 4
but mtmoul than
24 powerlooms are
mstalled é - 20-00 75-00
Where more than 24
but not more than
powerlooms are
guﬂd . . 40 00 15:00

(The above rates are per powerloom)

The compounded rates of duty pay-
able by powerlooms have been kept
deliberately low as excise duty on
cotton fabrics manufactured on power-
looms is recovered mainly at the yarn
stage and at the stage when the grey
fabric woven on powerlooms is pro-

cessed with the aid of power.
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Revislon In cash subsidy scheme for
boosting export of P.V.C, cables

1728. SHRI D. P. JADEJA: Wi
the Minister of COMMERCE ‘be plca
ed to state:

(a) whether Government are col
sidering to revive the cash subsidy
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scheme for boosting the expurt of
P.V.C. cables;

(b) if so, wher the scheme will be
broasght into effect; and

{e) the quantum of cash subgidy to
be granted?

. THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
(8) to (e). Exporta of PVC cables are
already eligible for cash compensa-
tory support at varying rates in ac-
rordance with the different types of
cablesa The question of revival
therefore does not arise,

Value of Rupee vis-a-vis Rouble

1729 SHRI MOHINDER SINGH
GILL: Wil] the Minister of FINANCE
be pleased to state:

(a) whether the Soviet Union has
twice lowered the exchange rate of
the Rupee in relation to the Rouble
during this year; and

(b) if so, the reasons for the same
and the extent thereof on the two
occasions?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b) Dunng the current year, the
State Bank of the USSR has periodi-
cally reviged the exchange rate of the
Rupee in relation to the Rouble for
non-commercial transactions, as indi-
cated below:

1-3-74. Rs. 100 -Roubles 9 51

1-4-74. Rs. 100 -Roubles 9-61

1-§-74. Rs. 100-Roubles 9- 50

1-6-74. Ra. 100 -Roubles 955

1-9-74. Rs. roo-Roubles 9:47
1=11~74, Esu. 100-Roubles 9-44

Acvording to the USSR State Bank,

the revised rate df exchange snnounc-
ed by it from time to time is based

on the de facto value of the Indian
Rupee in relation to the Rouble as
arrived at by the Bank by averaging
the cross rates of major currencies in
the international market with the
Indian rupee. The matter i3 under
discussipn between the two Govern-
ments,

Adulterated foodstuffs sold by 1. T.D.C.
hotels

1730, SHRI MOHINDER SINGH
GILL: Will the Minister of TOURIEM
AND CIVIL AVIATON
be pleased to state;

(a) whether some hotels run by
India Tourism Development Corpora-
tion were prosecuted for selling
adulterated foodstuff; and

(b) if 30, how many times they were
prosecuted during the last two yeam:
and the action taken against the
persons concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) and (b). None of the
hotels run by Indian Tourism Deve-
lopment Corporation have been pro-
secuted for selling adulterated food-
stuffs. Some of the employees of
Laxmi Vilas Palace Hotel, Udaipur,
and Hotel Janpath, New Delhi, have
however, been prosecuteq for storing
adulterated foodstuffs. No action has
been taken against these employees
by the Corporation 8o far as the mat-
ter is sub-judice.

Legislation regarding misuse of
import licences

1731, SARDAR MOHINDER SINGH

GILL: Will the Minister of COM-
MERCE be pleased to state:
be pleased to state;

(a) whether Government propose
to enact some strict measures against

the traders who misuse import licen-
ces; and
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(b) if mo, the action taken g0 far
ip this gdirection?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FPRATAP SINGH):

(a) There is a proposal to amend the
existing penal provisions in the Im-
ports and Export Control Act to en-
able the Import Trade Control autho-
rities to take striet measureg against
the traders who ‘misuse import licen-
Cen.

(b) The matter {8 ynder considera-
tion of the Government.

Demand made by All India Confer-
ente ol State Cooperatives Marketing
Federations regarding crodit sgueese

1732, SHRI MOHINDER BINGH
GILL. Will the Minister of FINANCE
be pleased to state:

(a) whether the All Indis Confer-
ence of State Cooperatives Marketing
Federations has demanded exemption
from ‘credit squeeze’ put by Reserve
Bank of India; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Government do not appear to have
received any representation suggest-
ing that the All India Conference of
State Marketing Federations has de-
manded exemption from the applica-
tion of credit restraint measures in-
troduced by the Reserve Bamk of
India.

(b) Does not arise. -
Export petential of Kajasthan

1733. SHRI SHRIKISHAN MODI:

Will the Minister of COMMERCE
be pleased to state;

(a) whether Government have exa-

mined the export potential of Rajes-
than; angd
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(b) if yo, what are the exportsble
itemg?

THY DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) The Government of Rajasthan en-
trusted the Indiap Institute of Foreign
Trade to conduct an export potential
survey of the State. The has
completed the survey in November
1974 and submitted the same to the
State Government. The gsurvey 1s
under examination.

(b) According to this survey the ex-
portable commeodities include Guar
Gum, Handicrafts, Handloom and
Hand Printed Textiles, Previous and
Semi-precious Stomes wet jewellery,
Goat Hair Pattis, Woollen Carpets and
Namdahs etc.

Supply of Yarn ts Rajasthan

1734, SHRI SHRIKISHAN MOD]I
Will the Minister of COMMERCE be
pleased to state:

(a) whether any yarn has been sup-
plied to Rajasthan woollen milly dur-
ing 1971-72, 1972-73 and 1973-74;

(b) whether the quantity wsupplied
is adequate to meet Rajasthan require-
ments; and

(e) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). There is no control on
production, price and distribution of
woollen yarn. As such, question of
supply of woollen yarn under any
statutory order for the period men-
tioned in the question does not arise
While mills working on the woollen
system meet their requirementy from
indigenoug sources, those in the worst-
ed and shoddy sector have to depend
on imported raw material, quantity of
which depends on the availability of
foreign exchange. Worsted and sghod-
dy units all over the country work on
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less than two shift basig due to scar-
city of raw material, and this holds
good for the mills in Rajasthan also.

Opening i branches of natiobklisdd
benks in Kairw District of Gujarat

1735. SHRI D. D DESAIL: Will the
Minister of FINANCE be pelased to
state:

(a) the total number of branches of
nationalised banks opened i Gujarat
particularly in Kaira distiscc during
the last three years; and

(b) the total amount of loans ad-
vanced by them during the same
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
During the three year pericd July
1971 to June 1874, public sector banks,
including the 14 nationalised banks,
added 325 offices to their branch net-
work in Gujarat State of which 29
were added in Kawra District

(b) Available data are set out be-
low:—

Outst sdvances of the public secto
banks, including 14 nationalised banks in
Gujarat State.

As on the last Friday of Amount
(Rs. in
crores)
|
June 972 , , . , 328-03
luney973 . . . 408 18
December 1993 . . 43904

Raids by Incemy Tax Authoritiey om
Money Leaders

1736 BARDAR SWARAN SINGH
SOKHI- Will the Minister of ¥IN-
ANCE be pleased to state:

(a) Whether it is a fact that though
the houses of prominent doctors and
lawyers were raided ang unaccounted
money -as well ag jewellery were seiz-
ed but none of the money lenders’
houses hag yet been raided in the
country particularly ip Bihar; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) There 15 no discrimination by the
Income Tax Department in crganising
scarcheg between different classes of
assessees When once ‘he cohditions
stipulated uls 132 of the Income Tax
Act, 1981 are satisfied, a search |Is
organised,

It may be mentioned here that some
searches have been conducted iy Bihar
during the current fAnancial year in

the cemes of persons doing mioncy letid-
ing business.

(b) Does not arise.

Impact of guideliheg issued in regard
to bonus shares on prices of equity

1737 SARDAR SWARAN SINGH
SOKHI: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether due to two rew guide-
lineg for the issue of Bonus Shares,
there has been adverse impact and fall
in prices of existing equity and thia is
likely to hamper the economie growth;

(b) whether funds are being fast
shifted from equity to other more re-
munerative investments; and

(c) if so, the reaction o! Govern-
ment thereto?
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) (a)
There has been a geners]l decline in
the prices of equily shares since the
end of June, 1874, which cannot be
mainly attributed to the revision of
guidelines for the issue of bonus
shares. The fall in share prices has
been due to various factors such as
retriction on distribution of net pro-
fits by way of dividends by compan-
ies, power cut, drought conditions etc.
Bo far there is np evidence to ‘show
that the fall in share orices is likely
to hamper the economic growth.

(b) and (c). Due to increass in 1n-
terest rates, some shift of funds from
equity to other investments like bank
deposits and company depongils has
been noticed. The position 15 being
watched by the Government,

Smuggling at International Airports

1738. SARDAR SWARAIJ SINGH
SOKHI- Will the Minister of FIN-
ANCE be pleased to state:

(a) whether smuggling of contra-
band, including gold is still gong on
through the international airports,
ports, in collusion with the contraciors
of the Restaurants at the In.ernational
Airports, such as, Delhi, Dwin Dum,
Santa Cruz and Madras; and

(b) if so, what immediate steps Gov-
ernment propose to take to stop fuch
smuggling?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE).
(a) No case of smuggling ol contra-
band goods with the collusion of Con-
tractors of Restaurants ai the Inter-
national Airports at Delhy, Calcutta,
Bombay and Madras has been detect-
ed in the past two years,

{b) Does not arme in view of (a)
above,
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Coca-Cola Export Corporation

1739. SHRI SHASH] BHUSHAN:
Wil} the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 9989 on the
10th May 1874 regarding ban on use
of foreign brand names by companies
and state:

(a) whether Coca Cola Export Cur-
poration has made ap application
under Section 28 of Foreign Excharge
Regulation (Amendment) Aci for cona
tinuing to use its trade mai ks in India;

(b} whether the Coca Colu Export
Corporation allows its trade marks to
be used by its bottlers wi**wut the
compulsory purchase of propretory
ngredients,

(¢} whether the proprietory ingre-
dienty are sold to any one where the
trade mark is not used;

(d) whether the Company is collect-
g - royalty (directly or wud.rect’v)
for the use of the trade mark through
sales and proprietory ingrcd:eats; and

(e) the action Government propose
to take in the matter?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM) (a)
No, Sir Coucg Cole Export Corpora-
tion is nut the proprietor of the irade
marks (Coca Cola; Coke, Fanta etc)
and, therefore, the question of its
making asn application under Section
28 of Foreign Exchange Regulation
Act does pot arise However, an ap-
plication has heen made by he Coca
Cola Company, U.S.A nnder Section
98(1)(c) read with Section 28(3) of
FERA. 1973, to permit the use of
their trade marks|brand names by the
Indiap, Branch of Coca Conla Export

Corporation and 21 bottling plants in
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(b) and (¢) Coca Cola Export Cor~
poration ig a wholly owned subsidiary
of Coca Cola Company, U.S.A, which
owns the said trade marks, In the
registered user agreementy entered in-
to between Coca Cola Company, U.S.A.
and the Indian bottling plants there
is a stipulation that the users ¢f the
trade markg shall prepare and bottle
non-aleoholic beverages [rom concen-
trates and/or syrups supplied by it or
its nominees The Indian Bianch of
Coca Cola Export Corporation manu-
factures the concentrates in India
which are supplied only to the said
local bottling plants,

(d) There 1s no provision i, the re-
gistered user pgreements ontered into
by the Coca Cole Company, USA,
with the Indian bottling plants about
the payment of royalty or other re.
muneration for the use of trade marks,
Whether the sale price of such con-
centrates supplied by the Indian
Branch of Coca Cola Expoit Corpora-
tion includes an element of indirect
royalty for the use of such trade
marks is not known.

(e} The application made by the
Coca Cola Company, USA under
Section 28(1){(c) read with Section
28(3) of the FERA, 1973 is under
consideration of the Reserve Bank of
India.

Amendments to the Constitution of
Income Tax Employees Federation

1740 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FIN-
ANCE be pleased to refer to the
reply given to Unstarred Question
No. 90534 on the 3rd May, 1974 re-
garding Amendmenty to the Constitu-
tion of Income Tax Employees Fede-
ration, and state:

(a) whether the amendments to the
Constitution of Delhi Aayakar Sanyukt
Karmchari Sangh made in its General
Body Meeting held on 27ta April, 1972
and ratified in annual Delegate Con-
ference of May, 1978 were of such a
nature so as to require approval of the
Central Board of Direct Taxes;

(b) whether the Central Board of
Direct Taxes have regeiveq those am-
endments; and

(e) if so, whether any reply has
been gent to the Sangh of the Board

decisions and if not, the rcasons there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (8HRI
PRANAB KUMAR MUKHERJEE):
(a) to (e) Prior tg the 27th April,
1872, no assocviation known as the
Delhy Aayakar Sanyukt ¥aramchari
Sangh was 1n existence. The question
of any amendments having been made
In its constitution 1n the General Body
Meeting held on that date does not,
therefore, arise,

The Delhi Aayakar (Chaturath
Shreni) Karamcharn Sangh “ad been
accorded recognition in JSeprember,
1969. Government received intimation
that in the General Body Meeting held
on the 27th April, 1972, the constitu.
tion had been amended so as to change
the name of the Sangh to that of
‘Delhi Aayakar Sanyukt Karamchari
Sangh’. The suggested change i the
name of the Sangh was of a substan-
tial character requiring prior ap-
proval of the Government. No ref-
erence wag receiveq speciiically seek-
ing such prior approval of the Gov-
ernment to the proposed umendment
and, therefore, no reply wag sent by
the Government in this *egard.

Uniong and Associstions affiliated to
Income Tax Employees Federatioa

1741. SHRI RAMAVATAR SHAS-
TRI° Will the Minister of FIN-
ANCE be pleased to refer to the reply
fiven to Unstarred Question No. 1478
on the 1st March, 1974 regarding
Unions and Associationg affiliated to
Income Tax Employees Federation
and State;

(a) whether the requisite informa-
tion has since been collected; and
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(b) if so, when it will be laid on
the Table of the House?

THE MINISTER OF STATE IN TI?:*
MINISTRY OF FINANCE (8
PRANAB KUMAR MUKHERJEE):
(a) and (b). The required jnforma-
tion has been placed pn the Table of
the House on the 20th November, 1974.

Take-ovee plan of Cotton Trade

1742, SHRI DHAMANKAR. Will
the Minister of COMMERCE be pleas-
ed to state:

{a) whether Cotton Corporation
India’s take over plan of cotton trade
stands virtually scuttled; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY QF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) There has been no wian for the
Cotton Corporation of India to toke
over the entire cotton trade,

(b) Does not arise,

Export Potential of Orisa

¥#43. SHR1 ANADI CHARAN DAS:
SHRI P. GANGADEB:

Wili the Minister of COMMERCE
be pleased to state:

(a) whether Government have exa-
mined Orissa’s export potential;

by it 8o, whai ape the exportahle
items; and

(¢). whgt has beep Orisss’s earning
frgm. export dyring the last three
yoars?

THE DEPUTY MINISTER IN THE
MINIOTRY OF COMMERCE (SHR!
YISHWANATH PRATAP SINGH):
() I 1909-70 the Indian Institute of
Foreign Trade conducted an export
potential survey of the State of Orissa
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at the instance of the State Govern.
ment. The export poteniial wurvey

report was accordingly <ubtitted to
the State Government,

(b) Accordimg to this survey the ex-
portable commaodities inclade iron
ore, manganese ore, ferro-silicom, de-
oiled rice bran, Bteel pipes nnd tubes,
wires and cables, refractories etc.

(c) Statewise export warnings star
ustics are not compiled,

Adverse effect of Compnisory Deposit
Scheme on Bonus Payment to wonkers

1744. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of FIN-
ANCE be pleased to state whether
any adverse effect has been created
among the working class to get their
bonus or ex-gratia by the compulsoly
saving scheme introduced through the
1ecent ordinance?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM). The ret-
rence 1g apparently to the Ad-

ditional Einoluments (Compulgory
Deposit) Ordinance, 1974. The Ad-
ditonal Emoluments (Compulsory

Deposit) Act, 1974 which has since
replaced the Ordinance provideg that
any bonus paid after the date of
the Ordinance (6th July 1974) at a
rate over ang above the rate at which
it was last paid before that date shall
be treated as additional wages {for
compulsory deposit. However, by a
Notification issued under Section 17 of
the Act on the 30th October 1374,
bosus peyments made after the Gth
of July to the extent of the statutery
munimym rate, viz., 833 per cant, will
not be treated as additional wages for
compulsory deposit. This exemption
covers bonus payments undes the Pay-
ment of Bonus Act 1065 as weli a» ex-
gratia payments by new companies/
establishments during ine period of
bonus holiday under clause (b) of
section 16(1) of the Payment of Bonus
Act. Thug no portlon nut of bonus
payments including ex-grstis pay-
ments at the minimum rete wilt be
required to be compulsory deposited
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aind where the borrus sanctloned is at
Nigher rate, the employee will ge1 in
hattd peyments at the ninimum rate

ot the previous year’s rate whichever
is more,

The Additional Emoluments (Com-
pulsory Deposit) Act, 1074 is a part of
the anti-inflationary measures in ope-
ration. While this measure may in-
volve some temporary nardship to the
employees, their long-term interests
He in curbing inflation, Compulsory
deposit of a part of the bonus, where
required, ig only for a period ot one
year and thereafter such amounts wili
be repaid in five equal annual instal-
ménts with simple interest at a rate
24 per cent over and above the
bank deposit rate. Any compulsory
deposit out of bonus paymeats in the
above manner is, therefore, nat like-
ly to creete any adverse effect among
the working class.

Relaxation i Bunidng Credit to
Sugar Mills

1748. SHR1 PRABODH CHANDRA:

Will the Minister of FINANCE
be pleased to state;

(a) whether sugear units have sought
relexation in banking credit ang also
sought more eredit; and

(b) if so, the reaction of the Gov-
ernment in regurd thereto?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) (a)
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and also for a reduction in the level
of interest rates charged by banku,

On a c¢areful considerafion of the
representation and having vegard to
the need for continued restraint on ex-
pansion in bank eredit and the likely
levels of output of sugar in the eur-
rent season 1974-75, Reserve Bank of
India informea Indisn Sugsr Mills
Association that the industry should
not on the whole expect a larger
amount of seasonal credit from the

than wap available in
1973-74. 1In regard to nargin require-
ments for agdvancey against freg sale
sugar, which are 25 per cent as against
15 per cent for advances against levy
sugar, Reserve Bank of India huve
explained to the Association that
these margin requirements ghould not
be considered to be high compared
with the prevailing margins in respect
of advances against their commodities
and that the differential in the margins
against advances for free sale gugar
and levy sugar, was justified. It may
be added that advances ;ranted in
respect of stocks of sugar intended for
export out of India, are completely
exempt from the margin requirements.

Under the selective credit contsel
measures, the minimum rate of inte-
rest to be charged against advances to
parties manufacturing sugar, has best
fixed at 13 per cent in respect of ad-
vances against wtockg of free sale
sugar, which have be#n releaed for
nhunda%upermtiar:m"ii:
advances against stocks of free
sugar which have not oeen released
for sale. Reserve Bank of India have
informed the Association that suliject
to the minimum rates as
'lrommnetotimeunderﬂ\eﬂlﬂﬁn
credit control measures, Ute rate of
mmmmnww
individual banks having regerd to the
resources position as well as the
banker-customey relationship.
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Credit for oll imports

1746. SHRI D, D, DESAL:
SHRI ANADI CHARAN DAS:
SHRI P. GANGADEB:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of FINANCE
be pleased to state:

(a) whether hig Ministry is think-
ing to seek any credits for oil imports;
and

(b) it so, the broad outlines there-
of?

THE MINISTER OF FINANCE
(SHRI (. SUBRAMANIAM) (a)
Yes, Sir.

(b) Bilateral negotiations for this

purpose are being conducteg with
some countries/agencies,

Grant of Import Licences to Pondl-
cherry Firms

- 1747. SHRI JYOTIRMOY BOSU:

Will the Miister of COMMERCE
be pleased to refer {o the Lok Sabha
Debates on 9th Sepicmber, 1974 re-
garding granting of jmport licences te
seven Pondicherry firms and state:

(a) the names of the owners of each
of the firms referred to in the debate;

(b) the composition of the Board of
Directors of each firm;

(c) percentage and value of shares
held by each principle share holder n
each firm;

(d) main lines of bhusiness of each
one of the firms;

{e) whether any Bombay firm or
firmis have any interests in these
Pondicherry firms; and

() i so, the facts thereof?

NOVEMBER 22, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWAN PRATAP SINGH):
(a) Names of the firms to which licenc.
es were issued are as follows:—

(1) M/s. A, Merimuthu Beddiar,
Church Street, Karikal,

(2) M[s. A. M. Aboubakar, 17,
Durga Market, Karikal,

(3) M{s S. Mohammad Zakaria
Maricar, Nedagadangu St
Karikal.

(4) M|s, 8 Chidambaram, 29,
Sankaradass St., Pondicherry.

(5) M|s. G 8. Ganoath; Rao,
Grand Bazar, Yanam,

(8) M;s R. Muthian, No 1, First
St , Kamban Nagar Extension,
Pondicherry.

(7) M|s Kumaran Stores, 064
Chetty Street, Pondicherry.

(by to (f) The information is
being collected and will be laid on the
Table of the House.

Payment of Arrears to Armeg Forces
Personnel under Third Pay lemmis-
sion Report

1748, PROF. NARAIN CHAND
PARASHAR:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Armed Forces
Personne] have been paid the amounts
due to them consequent upon the
revision of their pay scales as recom-
mended by the Third Pay Commission;

(b) if so, the dates with effect from
which the payments have beén made;

and %

(¢) it not, the reasons fot the delay
ang’ the likely dates for the puyment!?
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THE MINISTER OF STATE IN THE

WMINISTRY 'OF FINANCE (SHRI
PRAWAB KUMAR HERJEE):
(a) Decisions were taken by Govern-
ment on the revision of pay scales of
Arfned Forces Personnel, consequent
on the recommendations of the Third
Central Pay Commission, as {ollows:—

(i) For Other Ranks on 30th May,
1974,

(ii) For Officers on Tth November,
1974,

(b) Payments of the cmoluments at
the revised rates and of arrears with
effect from Ist January, 1978 have
been completed to the :xtent indicat-
od below.—

Army 95 ¢ by the end ol Octo-
ber, 1974.

Navy 11°, by the end of Octo-
ber, 1974

Ao s 100",

Interim payments were made carhier.

{c) '‘Accounts Offices nave t, work
out indiwvidual entitlemeats on the
basis of the revised pay scales and
1ssue necessary authorisations This
work 1s being given high priority but
there are hmitations of staff. The
work of payment of arrears 15 expect-
cd to be completed in the near future

Increase in relief works during Fourth
Plan

1749. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Miruster of FINANCE
be pleased to state:

(8) whether as agalnst an annual
average of Rs. 1341 crores in the 3rd
Five Year Plan, the expenditure on
relief works have registered a signifi-
cant increase during the Fourth Plan
and toucheq the mark of Rs. 318 crores
in 1072.73;
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(B) whather she SixthFinence Com-
mission has mads some gpedific recom-
mendationg regarding scaleg of financ-
ing natural calamities i the States;
ang

(c) if so, what action has heen taken
on these recommendations?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) In their Report, the Sixth Fin.
ance Commisaion have mentioned that
as agamnst an annual average of ex-
penditure of Rs. 13.41 crores during
the period of the Third Plam, expend:-
ture under the Major Head ‘64-Famine
Relhief” 1n State Budgets rose to an
average of Rs. 8101 crores in the
period of the three Annual Plans, that
this rising trend gathered unprege-
denteq momentum during the Pourth
Plan period and that the expenditure
1eached Rs. 318 crores in 1872-73,

(b) The Sixth Finance Commission
have allowed annual provisions for
rehef expenditure in each State,
totalling Rs. 50,71 crores, compared
to Rs. 14.47 crores allowed by the
previous Finance Commussion, They
have also recommended that the
scheme of Central assistance for re-
lief expenditure, which was in force
and which had led to unproductive
expenditure being incurred on a large
scale 1n the name of drought relief,
needed a complete overhaul, that
schemes of medium and long term
significance for the permanent im-
provement of drought/flood prone
areas should be prepdred in advance
and implemented as part of the Plan
and that in g year of natural calamity,
the pace of execution of such schemes
should be accelerated, with advance
release of Central assistane for the
Plan, if necessary,

(¢) The recommendations of the
Finance Commission in this regard
have been accepted by the Govern-
ment,
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Eeonemie ofonste bty Inllug sod
Fessige Compmais

1750. SHRI JYOTIRMOY BO#S:
Will; “the Minister of FINANCE
be plessad 10 state:

(a) the number of companies,
Indian and Foreign, involved ip eco-
ssmie offences during the Tust three
yeurs; .

(b details of the economie offences
oemmitted; and

(=} whag actiem, if any, hes been
taltun aguinet the ecompaniey econ-
oerned?

THR MINISTRR OF STATRE IN
PHR MINISTRY OF FINANCE (SHRI
PRANAR: EUMAR MUKHERJEE):
() % (o). Information regarding
major economic offences committed
by Indian and foreign companies and
punishable under the Acts adminis-
tered by the Mimistry of Finance is
being coflected sand will be laid on
the Table of the House.
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Offar for cxpirt of nillwey wagens
from South East Aslan cowstefes

1781. SHRIMATI SAVITRI SHYAM:
Will the Minister of COMMBRCE
be pleased to state:

(a) whether Government have re-
celved orders from the Stuth Kast
Asian countries for expott of railway
wWagons;

(b) if so, the total number of wagons
to be exported and the terms of the
ovders; and

(e) the time by which these will be
supplisd and forelgn exchange ewpec-
ted to be earned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHRWANATH PRATAP SINGHN):

(a) Yes, Sir,

(b) and (c). Number of wagons
contracted for, their approximate
value, dates of delivery and terms of
contracts are given below:—

Number of contracted & the Delivery date Approx. Value and Terms

nameof country

Malsysia 110 wagons ByDecember  Rs. .64 Crores. 95% on

’19-,,_ mgmm’%:‘:

period of one  year

mh wigons ul a1 Rs. 3. ml % m

e W July, 197 w?dﬂannomgimm-

ing force of the

contssst and 95 % ec
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Smuggiers helg in Gujarat and

Gujswat Governments hag requested
the Central Government for transfer-
ring top smugglers held in those States;

(b) if s0, whether in case +f some of
these smugglers orders have been
issued by the Gujarat High Court to
" produce them before the Court;

(¢) whether the State Governments
had asked for their transfer on the
ground that they were suspecting their
links with high officials in the States;
and

(d) if so, what action has been taken
by the Central Government in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE).
(@) The Maharashtra Giovernment
had desired that the persons detained
in Yeravada Jail under Mantenance
of Internal Security (Amendmet)
Ordinance, 1974 may be dispersed and
detained at pleaces away from their
area of operation, No request had,
however, been made by he Gujarat
Government,

(b) No, Sir.

{e¢) No, Sir.

(d) Does not arise in view of (c)
above,

Release of smugglers formerly arres-
tog under MEBA

1758 SHRI P. M. MEHTA:
SHRIMATI ROZA:
DESHPANDE:

Will the Minister of FINANCE
be pleased to state:

(a) whether immediate relesse of
some of the smuggiers, Who were ar-
rested under MISA in Gujarat Stats,
has been ordered by a Division Bench
of the Gujarat High Court following
a habeas corpus petition;

(b) whether the Central Gowern-
ment hag examined judgment ang if
80, the reaction of Government thereto;

(c) whether serious situation is
Lkely to arise if such orders are lasaed
in all those cases where suits have
been fileq against the Government;

(d) the steps being taken iy this
regard to meet the situation; and

(e) whether Government have asked
the State Government to submt their
reportg of those cases where suits have
been fillad in the respective courts
aguinst the arresis under MISA?

(SHR!I PRANAB KUMAR MUKHER-
JEE): (a) Yes, Sir.

(b) and (c) Government have re.
ceived copy of Caurt's judgement in
only one case and the same js being
examined. Jasigements i eller cases,
will be examined, when received.

(d) Court’s crders wre being studied
for taking up the issues in appeal
wherever necessary, Detention orders
which have been cet aside also are
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being reviewad, Recently, a Presi-
dential Order has been issued s -
ding the right of persons, éeta.lngd
under Section 3(1)(¢) of Maintenance
of Internal Security Act to move the
Courts to enforce any of the rights
under Articles 14, 21 and 22 (clauses
4, 5 and 7) of the Constitution.

(e) Government are not aware of
dling of any suit against arrest under
Maintenance of Intenral Security Act.

Ralds by CBI Re' Import Licences
Scandal

-1754. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER
RAO:

SINGH

Will the Mmister of COMMERCE
be pleased to state:

(a) the number of raids carried out
by C. B. I, throughout the country -
garding import licenceg scandal during
the last three months; and

(b) the particulars thereol’

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b), The C_B.I. carried out search-
e3 simultaneously of 23 premises all
over the country, inciuding raids n
posadicherry, Delhi, , Bombay and
Hyderabad. As a result of these raids,
evidence was collected in connection
with the commission of erimunal off-
ences, which waz followed up by pro-
per legal action.

'm.tm

1756. SHR1 JYOTIRMOY BOSU:
’ SHR1 MODHURYYA
HALDER:

‘ “Will the Minister of FINANCE
be pleased to state:

(a) = list of ﬂ'nq.u top smugglers
recently detained under MISA: and

(b) whether any charge-sheets
have been filed against them and it
so, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) It is not poasible to make a list
of 25 smugglers in order of their rank,
However, the names of 19 persons
who have been detained under the
Maintenance of Internal Security
(Amendment) Ordinance, 1974, in
accordance with detention orders
issueg by the Central Government, "
are given in the attached statement.

(h) The Law does not require any
vharge-sheetg to be filed against the
pensons detained under the Ordinance,

Statement
S. No Name of the Detenue

. Arvind Liladhar Dholokia

—

Lalit Dholok:a.
Nanu Desai alias Nanu Customs
Champalal Punjaji Shah.
. Nainmal Punja)i Shah.
. Kantilal Nanchand Shah,
. Yusuf Abdulla Patel.
. Lallu Joggi.
. Haji Masthan Mirza.
. Ghamandiram Kewalji Gowan.
. Natualal Rupsi Shah.

W o -3 :m o B W 2

- e
[

. Sukar Naran Tindal alias Baki
13, Bhana Kalpa Patel

14. Ratilal Deva.
15, Varadhraj Munnuswami.
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18. Rajabally Hirji Meghani,
17. K. 8, Abdulla,

18. 8. M. Siddique.

19, V. M. G. Mariappa Vandyar

Loang from Worlg Bank for In-plant
Power Generation

1757. SHRI S. A, MURUGANAN-
THAM: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have re-
ceived a credit of 17 million dollars
fram World Bank for in-plant power
generation in fertilizer units in the
country; and

(b) if so, the terms and conditions
thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) A
credit from International Development
Aasociation, a soft affliate of World
Bank, has been secured for an amount
of $17 million for Plant Improvement
Operations of Feitilizer Corporation
of India and Fertilizer & Chemicals
Trnavancore Ltd.'s existing production
facilities, This could be utilised for
providing captive power plants, where-
ever considered necessary, apart from
such other balancing equipment and
facilities needed to improve produc-
tion. For the present, & captive power
plant 13 being provided at Gorakhpur

(b) The IDA Credit carries no in-
lerest but a nervice charge of three-
fourth of ome percent and would be
tepayab'e in 50 years with a grace
period of ten years.

Cut iy Production by Textie Miila

1758. SHRI DEVINDER = BINGH
GARCHA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether textile mills have al-
ready begun to cut production of all
lypes of cloth due to steep fall in
demand ot home and also uncertain
exports; and

(b) if s0, the measures that are.
being considered by Government to-
fight this dangerous trend of receasion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b). Reports of partial or com-
plete closure of third shifts in some
cotton textile mills in the country re-
cently have been recived, A ctudy
ifeam appointed under the Chairman-
ship of the Textile Commissioner is
lovking into the problem of cut back
in production and accumulation of
stocks, and to suggest remedial mea-
sures. However, the provisional
figures of production of cotton cloth in
the mill sector for the month of Octo-
ber, 1874 hardly show any fall in the’
overall production. Production of
cloth during October, 1974 has been
higher than the production in Septem.
ber, 1974, as well as than the produc~
tion in October, 1973. The production
of yarn during October, 1974 is only
marginally lower than the uction
in September, 1974 but has reached the
level of production in Octoker, 1973,

Smuggling of Oplum '

1759 SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE
be pleased to state:

(a) whether attention of Govern-
ment has been invited to the news re-
port that half of U.P.'s product of
opium is being smuggled out of India
and the smugglers are reaping huge
profit: from the same: and

(b) if so, the facts thereof a;bd the
steps being taken to stop its gmug-
gling?

i -
THE MNISTER OF STATE IN THE
MINISTRY OF FINANCE . (SHRI
PRANAB KUMAR MUKNERJEE):
(a) and (b), The news report appear.
ing in the local newspapers dated 15th
October, 1974 has come to the notice
of the Government, However, the
statements contained therein are not
borne out by facts. The production
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Steps are continuously taken to en-
sure proper comtrol in the growing
areas and at the points of outlet in
close collaboration with various en-
forcement sgencies guch ar Customs,
State Excise and Police, the Central
Bureau of Investigation, Directorate of
Revenue Intelligence, Border Security
Foree etc, 10 ensure that the smuggl-
ing is prevented.
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Lock-Out Iy Ale ndia

m SHRY Bnoomm JHA:
sr—mr P. VENKATASUB-
BALAH:
smu D. B. CHANDRA
GOWDA:
SHR] BIREN ENGTI:
SHRI S. R. DAMANTI:
SHRI S. C. SAMANTA:
SHRI HARI SINGH:
. SHRI K. M. MADBEIIKAR: .
SHRI CHANDRA SHEKHAR
SINGH:
, SHRI SHANKER RAO
. SAVANT:
DR. VIKRAM MAHAJAN.
SHRI NOORUL HUDA:
SHRI B. K. DAS-
CHOWDHURY:
SHRI R. V. SWAMINATHAN:
SHRI X. MALLANNA.
SHRI B. V. NAIK:
sun;lizmv KUMAR SHAS-
I:
SHRI SARJOO PANDEY:
PROF. NARAIN CHAND
PARASHAR:
SHR] SHANKAR DYAL
SINGH:
SHRj S. M. BANERJEE;
SHRI N, K. SANGHI:
SHRI M. RAM GOPAL
REDDY.
SHRI VASANT SATHE:

Will the Minister of TOURISM AND
CIVIL AVEXTION be pleased 1o state:

(a) whether the Management .f
Air India has withdrawn the lock-out
and: if so, on what terms and condi-
tiﬂm. i . * ¥

(®) ‘how many pilots have atcepted
the slip system;

(e) which of the demands of the
pilots jhave . bee;, accepted;

(d) tha extent to- which flights were
affected during the strike period; |

(e) the. wyount of loss suffered by
Air India, including foreign exchange
involved; and

i
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(£) the steps being taken by Govern-

ment to bring about normalqy
working of Air Indin? i’ fhe

THE MINISTER OF TOUBJSH AND
CIVIL AVIATION (SHRI RAJ BAHA.
DUR): (a) to (c). With the re-turn to
duty of 184 Line Pilots after accepting
the slip system and giving individual
undertaking agreeing that the deter-
mination of the pattesn of operations
and pattern of crew scheduling are
Management functions, the Manage-
ment of Air-India lifted the partial
lock-out on 1.11.1974.

(d) During the strike period the
Corporation operateg skeleton services
on certaln routes with help of Pilots
wheo did not participate in the illegal
strike and the Executive Pilots,

(e} The estimated amount of loss
sufferred by Air-India upto 6-11-74 1s
Rs. 8.60 crores, the foreign exchange
component being Rs. 4 97 crores,

(f) Necessary training'checks foi
the Pilots are being carried out and
the flights are being restored gradually
Normal operations are expected to be
tesumed by the 1st December, 1974.

Prices of Jula

1765 SHRI RAJDEO SINGH: Will
the Minister of COMMERCE bt
pleased- to state:

(a) whtether in jute industry in the
country it 15 only 15 families which
have been controllng trom the start
the entire infra-struct from the
primary marks; to the exports of fin-
ished products;

(b) whether while the prices of
other agricultural produce like cotion
hag been sky-rocketing, the whole-
sale price of jute was auowed to n-
crease mlrdnauy only.

(e) if so, the reasons :lor dual stan-
dard adopted by Government [of
jute on one side and cotton on the
other?’
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) Although a fey families have
multiple businegg interests in produc-
tion ang export sectors of jute zoods,
there are a large number of traders,
shippers and mills in jute trade,

(b) and (c): Prices of agricultural
products like cotton and jute are detez.
mined by market forces. The demand
for jute goods hag been more or lesr
stagnant and as a consequence raw
jute prices have not increased sharply.
However, Government have been mak-
ing every effort to ensure a remunera-
tive price to the grower of raw jute
and during the current year, with a
short crop, prices of raw jute rose
sharply till the end of September,
1974. Since then there has been a de-
cline of about 19 per cent due to im-
Pprove arrivals,

Activities of anti-Indian Forces in
coliaboration with Smuggiers

1766, SHRI RAJDEO SINGH: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government are aware
that smugglers Haroon and Bhatti of
Karachi have been working since long
in a solid-criminal-plus-political axis
with their counterparts in India and
particularly in Bombay and Gujarat;
and

(b) whether recent discoveries re-
veal that anti-Indian forces working
on international wcale are quietly
working behind the smugglers' pet-
Wwork all the way from Dubai-Karachi
and Hong Kong-Singapore to Bombay,
Calcutta and Madras with the clear
object of controlling and whenever
and wherever necessary, scuttling the
¢conomy of this country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB XUMAR MUKHERJEE):
(@) and (b). Government have no
frecific information,

194

Coljusion beiween Administration and
Smugglers in Gujarat

1767. SHRI RAJDEO SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether Suray i, Gujarat re-
cently came into limelight as g Rlaring
example of the collusion between the
smuggling fraternity and the Enforce-
ment agencies;

(b) whether Government are gware
that the smugglers, from whose places
gold and contraband articles worth
lakhs of rupees have been serzed, are
moving about freely; and

(c) if so, the steps contemplateqd or
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (sHRI
PRANAB KUMAR MUKHERJEE:
(a) It is not a fact that Surat in Gu~
jarat recently came into limelight as
a glaring example of the collusion
between smuggling fraternity and the
Enforcement agencies,

(b) Apart from the prosecutions
launched against 182 smugglers in
Surat, detention orders under Main-
tenance of Internal Security Act haw»
also been issued against 25 persons.
Similar appropriate action will also be
resorted to against persons who come
to the adverse notice of the Govern-
ment.

(¢) The following measureg have
been taken to combat smuggling:

(1) ntensification of sea patrolling
along the sea coast to meet
the challenges of large-scale
landings by the Arab Dhows.

(2 Effective road-checks, supply
of additional equipment and
arms to Customs staft.

(3) Help from the Police and the
Border Security Force ang co-
ordination with various Stat®
Governinent agenciey is sought
ang obtained.
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(4) lelp from the L.dian Navy 18

sQught for sparing their jaun-

ches for un antj-
smuggling operations.

(5) Checxg on the business t:zns-
actions in regard to export of
silver,

(6) Special training to officers of
Customs for anti-smuggling
work, -

(7, Launchiug of :.osecutions in
big cases of seizureg ard ar-
rests of persons involved,

(8) Periodical rsids of shopa
where the consumer goods
are displayed.

(9) In order {o build up an anti-
smuggling fleet, an order of 20
launches has been placed with
a Norwegian firm. Two of
these have already arrived
and started functioning.

(10) With a view to check smug-
ghng, action has also been
taken to detamn smugglers
under the Maintenance of In~
ternal Security Act as amend-
ed by Maintenance of Internal
Security (Amenment) Ordi-
nance, 1974.

Tax on Agricultural Property

1765. SHRI RAJDEQ SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether Madhya Pradesh has
become the first State in the country
to enact legislation imposing tax on
agricultural immovable property ex-
cluding the small and poor farmers;

(b) if s0, what are the reasons that
other State Gowernments with limited
financial resources are hesitant to un-
dertake this sort of legislation; and

(c) whether Central Government
Propose to advisgq the State Govern-
wr to resort to suh legislation

NOVEMBER 22, 1974
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SR
PRANAB KUMAR MURHERJEZ: (a)
The Government of Madhya Pradesh
have enacted a legislation puoviding
for the Jevy of taxes on agricultural
immovable property in the current
year,

(b) Each State follows its own pat«
tern of land taxation suitable tg local
conditions and circumstances.

(c) No, Sir.

Suggestion made by State Govers-
ment re, Compulsory Deposit Scheme

1760. SHRI YAMUNA. PRASAD
MANDAL:
SHRI D. P. JADEJA;
SHRI R. S, PANDEY:
SHR; N. R. VEKARIA:

Wil the Minister of FINANCE
be pleased to state:

(a) whether certain State Govern-
ments have suggested to exempt em-
ployees drawing upto Rs, 250 p.m.
from Compulsory Depomt Scheme;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE: (a)
The reference presumably 1s to com-
pulsory deposits under the Additional
Emoluments (Compulsory Deposit)
Ordinance Act 1974. Suggestiong for
exemption from the provisions of the
aforesaid legislation to employees
drawing emoluments upto certamn
limiis have been received from
the Governments of Punjab, Kerala,
Maharashtra, West Bengal and
Assam. Exemption for emplo-
yees receiving emoluments wupto
Rs. 250 per month has been suggested
by the Government of Maharashtra,
for employees receiving emoluments
upto Rs. 300 per month by the Gov-
ernment of Kerala, for employees
receiving emcluments upto Rs 400
per month by the Gavernment of

celving emaluments upte Ra. 5000 per
annum by the Government .of JAssam.
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(b) The additional Emoluments
(Compulsory Deposit) Act, 1074
exempts from compulsory deposit any
increase in wages consequent on re-
vision of the minimum wages fixed
under the Minimum Wages Act, 1848.
[This exemption was not therg in the
Additional Emoluments (Compulsory
Deposit) Ordunence, 1074 whicn the
Act replaced.) Employees whose em-
ployment is of a casua] nature or is
not likely to continue for more than
180 days in a year including inter-
vening holidays and periods of leave
bave also been exempted from the
operation of all the provisiong of the
Act by a notification under Section 17
of the Act on 30th October, 1974.
Having regard to the fact that the
Act ;8 a short-term measure to curb
the inflationary measures on the eco-
nomy, Government is of the view that
any further relaxation would not be
advisable ag it would dilute the effi-
cacy of the measure.

Impact of reversiop of Income-Tax
Officersg

1770. SHRI YUMUNA PRASAD
MANDAL:
SHRI R. S. PANDEY:
SARDAR SWARAN SINGH
SOKHI:
SHRI A. K. KISKU:
SHRI VASANT SATHE:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government’s atten=-
tion has been drawn to the news re-
ports that recent eruption of bitter
infighting between the promotee
officers and directly recruited officers
of Income Tax Department has slow-
ed down the work of the Department
in jmportant centres like Bombay,
Delhi and Calcutta;

(b) if a0, the reaction of Govern-
ment thereto; and

(¢) What wction is proposed to be
taken to deal with the situation?

THE MINISTER OF STATE IN
. THE MINISTRY OF FINANCE (SHBI

FRANAB KUMAR MUKHERJEE)
(a) Government's attention has been
drawn to the news reports of the di-
flering stands taken by the promotee
officers and the directly recruited
officers m the ncome-tax Department
on certain service matters, It 1s, how-
ever, not true that this has resulted
in slowing down the work of the De-
partment.

(b) and (c): Does not arise.

Frands and embasslement cases un-
eartheq in branches of State Bank of
Bikaner and Jaipur

1771. SHRI D. K. PANDA: Will the
Mimster of FINANCE be pleased to
state:

(a) the number of frauds and em=-
bazzlement cases unearthed in the
various branches of the State Bank of
Bikaner and Jaipur between June
1971 to 1974; and

(b) the amount involved in each
case and the action taken against those
responsible?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATAGI) (a)
and (b): A statement indicating the
number of cases of frauds and embaz-
zlements that have taken place m the
various branches of the State Bank
of Bikaner & Jaipur during the three-
year periad from June 1971 to June
1974 is laid on the Table of the House.
[Ploced in Ltbrary See. No. LT-
8558]174] .

Investment of L.LC. resources for
Medium Seetor

1772. SHRI VIRBHADRA SINGH:
Will the Miuster of FINANCE be
pleased to state:

(a) whether Government have
directed Life Insurance Corporation
to pay greater attention to the medium
sector while investing its resourcem
instead of allowing the larger houses
10 corner a lion's share; and

(b) if s0, the responge of Life Insu~
rance Corporation in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a) The
Government have very recently de-
cided that in regard to its investments
in the private sector, the LIC should
make a more conscious effort to seek
sound jnvestment out-lets in the me-
dium scale sector,

(b) The LIC has been informeg of
the decision. It 1s too early to make
any assessment of the response of
LIC in the matter.

Spotier Plants and Helicopters to
check smuggling

1773. SHRI C. K. JAFFER
SHARIEF:
SHR; GAJADHAR MAJHI:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Marine and Pre-
ventive Division of the Bombay Cus-
toms asked for spotter planes and
helicopters to check effectively the
activities of smugglers of the west
coast; and

(b) if so, the progress so far made
in curbing the smuggling after having
secured the facilities of planes and
helicopters?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b) The gquestion of using
Spotter Planes and Helicopters to
check smugghing was examined by
the Marine and Preventive Division
of the Bombay Customs some years
ago but the proposal was ultimately
not found acceptable for the present

Attachment of properties of
smugglers

1774. SHRI C. K. JAFFER
SHARIEF:
SHRI GAJADHAR MAJHI:

Will the Minister of FINANCE
be pleaseq to wtate:

(a) whether a proposal was initia-
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ted by the Delhi Administration to

attach the property of the smugglers
who have gone underground; and

(b) if so, the progress thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b): The Delhi Administra-
tion had taken action to attach pro-
perties of 11 persons who were abs-
conding and evading detention under
orders issue under the Maintenance
of Internal Securify, (Amendment)
Ordinance, 1974. As and when these
persons surrendered or were detained,
their properties were released.

Slackness in drive against smuggiers
and tax evaders

1775. SHRI M. RAM GOPAL

REDDY:

SHRI R, V. SWAMINATHAN:

SHRI DHAMANKAR:

SHRI DEVINDER SINGH
GARCHA;

SHRI P. A. SAMINATHAN:

SHRIMATI ROZA DESH-
PANDE:

Will the Minister of FINANCE
be pleaseq to state:

(a) whether Government's atten-
tion has been drawn to the news
item published 1n an English daily
dated 23rd October, 1874 that further
raids by Government on smugglers
and tax evaders have slowed down
ufter initial stages; and

(b) if wo, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b) The news item has come
to the notice of the Government The
same is not correct, Raids continue
to be done with full vigour wherever
called for.
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Export of Ready made Garmenis by
Punjah Smal} Scale Industries
Corporation

1776. SHRI RAGHUNANDAN LAL
BHATIA;

Will the Minister of COMMERCE
be pleased to state: -

(a) whether Punjab Small Scale
Industries Corporation have got orders
for export of ready made garments to
foreign countries; and

(b) if so, particulars of the order
and the names of the countries from
where such orders wers recelved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) and (b): Government have no
information 1n regard to Punjab Small
Scale Industries Corporation having

any orders for export of ready made
garments.

Loang granted by S.BI angd Nationa-
lised Bankg to Farmers in Punjab

1777. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of FI-
NANCE be pleased to state:

(a) whether any loans have been
granted by the S.B.I. and the nationa-
liseq bankg to farmers in Punjab
during the last three years; and

(b) if so, the figures thereof, year
wisey R

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The agricultural advances by State
Bank of Indig group and nationalised
banks to farmers in the State of Pun-
jab outstanding ag ut the end of June
1972, June 1978 and December 1973
Uatest qvailable) were, Rs, 7.07 crores;
Es. 0.38* crores and Rs. 11B7* crores
Tespectively.  (*Provisional).

Advances made by Nationaliseq Banks
to Agricultura] Sectory in Punjadb

1778. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of Fl-
NANCE be pleased to state:

(a) what percentage of advances
‘made by the nationalised banks has

gone to the agricultural pector in
Punjab; and '

(b) the steps taken by Government

ti:tsgivemaximhelpwm

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) As at the
end of December, 1973, 10.2* per cent
(*Based on provisional data) of the
total advances of nationalised banks

in Punjab has gone to the agricultu-
ral sector.

(b) Detailed guidelines have been
issued by Reserve Bank of India to
the banks for financing of agriculture,
Emphasis has been laid on the banks
moving away from security-oriented
lending to productive and mcFemen-
tal-income-oriented lending. In order
'to remove the difficulties experienced
by the farming community living in
remote villages, banks have been re-
quired to open more and more
branches in rural areas, The numberl
of offices of commercial banks in rural
areas in Punjab hag increased from
116 as on the 18th July, 1969 to 429 as
at the end of June. 1874, The State
Bank of India group have also opened
5 special Agricultural Development
Branches in Punjab in order to cater
to the needs of agriculturists on an
integrated basis, The State Govern-
ment is also examining the recom-

) mendations of the Expers Group on

commercial banks’ lending to agricul-
ture with a view to removing certain
difficulties  experienced by agticul-
turists in obtaining finance from com-
mercial hanks.
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Rffect of accumulnted stocks on
Textlly Indusiey

1779. SHRI INDRAJIT GUPTA:
SHR! ¢. K. CHANDRAPPAN.
SHRI CHANDULAL CEHAN-

DRAKAR:

Will the Minister of COMMERCE
be pleased to state:

(2) whether the textile industry
hag been affected by accumulated

(b) whether some milly are resort-
ing to closure of shifts and retrench-

ment of labour;

(c) whether this is due to fall In
consumer demand owing to declining
purchasing eapacity of the people;

(d) whether at the same time there
is an acute shortage of standard cloth
for the poorer pections; and

(e) the remedial action taken by
Governmenty

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
and (b). Reports of accumulation of
stocks with cotton textile mlls and
partial or complete closure of third
shifts by some mills have been
received,

(c) The prices of some of non-
controlled cloth is above the purchas-
ing capacity of the weaker sections
of consumers.

(d) and (e), No, Sir. To meet the
demands of the poorer sections, the
out-put of controlled cloth has been
increased from 400 million sq. metres
to 800 million sq. metres per annum
from 1st April_1974,

In regard to non-controlled verie-
ties, measures for mwintaining pro-
duction and ensuring availability at
reasgnable prices are being actively
considered.
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Dlsposal of Confistaing Gools
1780, SHRI INDRAJIT GUPTA:

Will the Minister of FINANCE
be pleased to state: '

(a) whether it has been decided to
sell or auction publicly the contraband
Imported goods seired from smugylers
ang their agents during recent weelks;

(b) if yo, whether thiy is meant to
provide persons of high income groups
with lege) accesy to smuggled articles
whose import is banned; and

(b) reasons for not destroying the
confiscated contraband insteaj of re-
seling & ¢o biack marketeers and
their agents?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANABR KUMAR MUKHERJEE):
(a) No such decision has been taken
by the Guvernment ol India.

(b) In view of (a) above the ques-
tion does not arise,

(e) Smuggled goods confiscated by
the Customs and Central Excise autho-
rities are only sold to consumers and
actual users through Cooperative
Societies and Canteens run by the
Central and State Agencies and by
public auction restricted to actual
users and quota holders only. Destruc-
tion of the confiscated goods would
only result in waste of Government
property and loss of substantial sale
proceeds

weq witw # gawedt grer wed fiver &
wqF W I

1781. St ey wigewre ¢ w1
wifqwa et 5z a7y ¥ g7 G R

(%) #ar gRA=aoe A ¥ Porgd
IUT 2 F gy, AW, I, AU
AR aar Aoy w2y & Sy w9
g oy wra § wix agt Wl v &
gaFTat g ool o & pqd w1
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Jeqraw fvar amar & &fes 187 T Ew-
0T #qT ¥ O & frg A qeard
o wdt § T srede sarerdy v aey
Wt 9T adEw § , WK

(@) =ar o= 707 TasTr FY wrqer
& a9 & foig gaTe A1 fA A F
gror fafag ass formr & 92 #7 faft
¥Y ImEeq; w0 qT wiafar
AR G AW arg ?

wifore saverg & gaeislt (oft fave
aw we fag) ¢ (@) A% (@)
am & et ot wrr A, fawdr g ware
oY wifrs g, EQ o7 ganfaa g4-
T 9T T ¥ o F=m gearT
#T Ot w1 aedt A8 & ) sRET B
qg fafza wdt  fos qa wfadr fasT
& TIHT 97 ZqETHT F{L7 AT & aT
781 1 faey wfew wrda ggwear
gex favom wgz v afafa foo, st
W 97 A KT gC AIT HIFAT § gqFTT
TE WAT § ) TRAAVE qF & FART
=7 wfafa & qam » A 3T AEAE

wTaTeal & ATSIN & YAEQ I GA
wlr

1782. «iY meTmwfgeare: sar
aforey waft ag sy &7 97 3

(¥) w0 FRA@E G & AU
#1 syrft & wena § g g dasm
TEAT § VYT ¥QT T FA WL ¥ A0
FAHU N A I 7 /fwF [W TAT>
e,

(&) madwgasasrIfag g=
T7 g 9N &N F fAg 6 F0
e w fr g , We

(%) FTEHe wiga® faqTor st
e agwrQ wfafad & seqa &

RNargrfry, oafegn, Ao
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W Hagrerorg ?

wifore s & wet (ot e
ey fog) o (%) o wrf

fde sva1e & wmare ¥ ady =
Wty

(=) =7 () HTPRF GIOT I,
sty gAY fas 77 7 g7 &7 A3
frafar s ¥ fag widw, 1974 X T%
GYTAT qArd oY | IR AXAT F weAT
T ¥ #19AT KT 28 AN, 1974 Fr
gafay =Y 97 feat %3 foar mar &
o7 TT5q e & Arfaary, ey fary
01X A0 F i doy Fraray o Faar &
drd g7 I wt wyaft & 1 98 avmr
fomgrs famma™ 1974 & 977 7% a7
2, 917 T4 g7 %y w1 ¥ fegoa arg
g 1 grY ¥ gA FT a0 Araq A o
FRETE WY 37 /AT LARYU F/IAT
qEAWTT 90 77§ &1 wf5ard
agr grdt =ifgg

g it ¥ wmawe it
o AR W™ gR

1783. &t arqem wigeaw:
faw wdt g @ w g I fo

(¥) FTRTHTFTITE 5 Wi
gfggrdl awaT ¥ 8 Faw GR
armr<Er 97 1 aa § fEsr 39
wiga frar srar @ S Ry a8 and
Al 7T @ 7 goA & AT §

(&) e i faaad
faslt § f6 Qo AR @ W FWLE
fasg araraxw awaT § W gEd @Y
T A T o7 AN TR G E
154
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(w) =fegt, @ T 9T TTHT N
war sfafwar § 2

farer siwrera % v st (s oy
T qwelt) . (%) ¥ (7) WA
fawm grar e, wia-sv s
frlaw fRdwa oo ard e o7
wfaacr & wemia & &t sy § s
Gar wE-w wf4q9, 1901 # grar
132 ¥ fafga swaear 37 afcfy ¥ @ 7<
Y fovar strar & 1 awaforr 3 F A
¥ srrfedt & fafas qat & fra fadfy
XA T HRIWIT I FTAA g agh &1
g T AT qE-5T AgHIq 1961 8%
uTU 132 ¥ fRfaez nd sxireswas €1 7
qf & IR 8, @ awit A s
foar s & 1 foed 39 fadt & #7-
wIgwq & fawg worra g whvam ow
o1 F & q awfwar 54 77 Ame-
TEES qaey ¥ @ afq s q g
@ AT g S Ay f2w a7 wreer ¥
ez gt g —-

g awifoa #1 q&dr Tt
asar qfxgefyg
(wra »aar 7)
1972-73 532 454
1973=74 538 440
1974-75 623 594
(30-9-74 =)

fam wt-farthfa & qman &
aetiet o st 8, 7 TAvEA. § 57
AR FE § | 9] &IHTT F 9
Qa1 AR AT A7E AT Ay § o A
HIqTA ¥ ART § Arfoar § waws
I QA ALT T EHT |

wfraer afvery fiversr @& e farry e oY o

178¢. St wrATY TIw W
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war few woft ag xeTd o war AR
\L

(%) na A7 a8t & sfr o foar
T a7 St Aran faora & qra QY Paadt
feadt wifm <t Foe® qraeT o1 A
qaT W& 41

(@) a0 &7 791 ¥, wred, 1974
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wkw T W AT &, WY

(v) @iz =dr, @1 & ufw ®
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% I TTHET @A 7 FrfqE T qry
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A1 WY T ereeT Sqerey Ay £ 1
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(7) @ar () sas dfrwr Haa
TRt A FIX qur WIS B LT
B ¥ AR GETEAT AT ¥ (4T HIT
gt s aifi w1 Awar & 1| FTI0 FT
faary ¥ &Y 0 ¥ 390 g andfargar
aqr qafadi #r wdrar @ &t
aret & | qqefy @Al St g DI
¥ AW & G 6, daw arar [
waATA ARTdTaAl 1 e A T
AT § | gxfsd A1qa Jrar [aT 67
FrE HARW AT @ TR HTEATTH 7T HHAT
aqr & 1

Over-head Expenditure on L 1.C.

1783. SHRI JAGANNATHRAQ
JOSHI;
SHRI ATAL BIHARI
VAJPAYEE:
SHRI R. V. BADE:

Will the Minister of FINANCE
be pleased to state:

(a) whether the overheag expendi-
ture of the Life Insurance
on India is 28 per cent whereas the
expenditure of the Inmsurance compa-
nies of America and England is about
18 per cent and that of the Postal Life
Insurance in India is only 8 per cent;

(b) the comparative statement bt
this regard;

{c) the exten; to which the over-
head expenditure of the Corporatiom
is proposed to be reduced immediately
and the action being taken in regard
thereto; and

(d) the expenditure incurred on
overhead charges by Life Insurance
Corporation during 1973-74 and the
expenditure estimated for 1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SBHRIMATI
SUSHILA ROHTAGI): (8) and (b),
The overall expense ratio (i.e. ratio
of the total expenses to the total pre-
mium income) of the LIC for 1972-73
was 2788 per cent. The overall ex-
pense ratio for 1973 in the case of

some of the well-established Life
Insurance Companies in the UK, and
the U.S.A, varied from 18 per cent to
22 per cent, The overall expense ratio
of the Posta] Life Insurance Fund for
197273 was 8,57 per cent.

(¢) The Corporation is taking steps,
through budgetary contro} measures,

to keep its expenses within reasonable
limits

(d) The total management expenses
for the year 1973-74 were Rs. 129.75
crores (28,52 per cent of the total pre-
mium 1income). The estimateq total
Mmanagement  expenses for the year
1974-75 are Rs. 160.85 crores (30.55
per cent of the estimated total pre-
mium ncome).

Short Supply of items having High
Export Potential

1786. SHRI S. A, MURUGANAN-
THAM:

Will the Minister of COMMERCE
be pleased to state:

(a) which are the major items that.
are domestically in short supply but
have high export potential; and

(b) what ig the policy of Govern-
ment towards export of these items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The major itemg that are domess
tically in short supply but have high:
export potential are rice, cement, cer-
tain categories of iron and steel, coal.
cotton, yarn etc,

(b) The export policy in respect of.
different items, including those in
short supply, is kept constantly under
review and changes are introduced
after giving due capsideration to the
various economic factors like the need
to earn larger foreign exchange and
thus maintain external equilibrium
and requirements of domestic cone
sumption.
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Opening of Branches of Nationalised
Banks in Dinajpur, West Bengal

1787. SHRI SAKTI KUMAR
SARKAR:

SHRI § N. SINGH DEO:
SHRI KUMAR MAJHI.
SHRI N. E. HORO:;

Will the Mmister of FINANCE
be pleased to state:

(a) whether no new Branch of any
of the nationalised banks has been
opened in West Dinajpur, ;n West
Bengal during the last three years;

(b) if not, the location of the new
branches of the nationalised banks in
this District and other Districts of the
State during the last three years; and

(c) the gist of the programme of
opening new branches in the State,
District-wise indicating their locations
during the next three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) During the
three year period July 1971 to June
1874, 8 new offices of public sector
banks, including the 14 nationalised
banks, were opened in West Dinajpur
Dustrict of West Bengal

(b) Centre-wise list of new bran-
.ches of public sector banks opened
during the three year period July
1871-June 1974 m various districts of
West Bengal is set out in the state-
ment laid on the Table of the House.
(Placed in Library. See No. LT-8558|
).

(¢) In pursuance of the directive of
the Reserve Bank of India, commer-
c1al panks draw up three year rolling
plang for branch expansion. Banks are
curréntly engaged in formulating the
plan for the three years 1975—T77. The
Resetve Bank of India have Teported,
that as at the end of June, 1974,
public sector banks had on hand 137
litences|allotments for opening offices
in West Bengal, The list of the cen-
tres to which these licences|allotments
relate is set out in the statement laid
on the Table of the House. (Placed
in Library. See No. LT-8559|74).

Tourism Projects in West Bengal and
Orissa

1788. SHRI S. N'. SINGH DEO:
SHRI M. S. PURTY:
SHRI SAKTI KUMAR

SARKAR: i
SHRI ANADI CHARAN DAS:
SHRI P. GANGADEB:

Will the Minister of TOURISM AND
CIVIL AVIATION
be pleased to state:

(a) the main features of tourism
projects undertaken in the Central
Sector in West Bengal and Orissa at
present;

(b) the total amount gsanctioned and
spent up-to-date project-wise; and

(c) when the projects will be com-
pleted?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) In the Central
Sector the expansion of the existing
Tourist Bungalow and the construc-
tion of a Youth Hostel have been
taken up at Darjeeling. A Forest
Lodge is also under constfuction at
Jaldapara In Orissa, @ Youth Hostel
is being constructed at Puri. In ad-
dition to these schemes being
undertaken by the Department of
Tourism, the India Tourism De-
velopment Corporation is construct-
ing a hotel at Dum Dum and has
established a transport wunit at Cal-
cutta, It alsd runs a &Gty free ghop
at Calcutta Airport.

(b) and (c). A
tached,

statement is at-

Statément

Name of Amount Am~unt Likely date
the sanct- spenr up
P.oject joned  to 31.8.74 ecompletion
(Rs. in lakhs
Depattment of Tourism
West Bengal

1. Tourist Lodge at
Da”jecling.

2. Forest Lndge at
Jaldipsro
Youth Hostel at
Da'jeeling.

4.22 7.18 1975-76
2.28 2.35 1975-76
345 3-44 197475
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Orissa

1 2 3 4

1. Youth Hostel at
Puri 541 3.45 1974-75
Indig Tourism Development Corporation
I. Hotelat

Dum Dum 275.00 163.37 1975-75

Tea Export
1789. SHRy S, N. MISRA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have for-
mulated any new scheme to boost tea
exports;

(b) if so, the main features of the
scheme; and

(c) the foreign exchange likely to
be earned as a result of the export
during the period 1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRALAP SINGH):
{(a) and (b). In order to promote
tea exports, Government have taken
the following steps:—

(1) Promotional activities by the
Tea Board's offices establish-
ed in London, New York,
Cairo, Brussels and Sydney to
create greater possibility for
export of Indian tea to various
traditional and new markets,

(2) Promotiop, of special packs
of Indian tea in selected mar-
kets abroad with the coopera-
ration of the local blenders/
packers.

{3) Advertisement through appro-
priate media o publicity in
countries abroad.

() Participttion in Trade Fairs
and Exhibitions

(5) Exchange visits of trades and
expertg to promote the inte-
rest of tea.

(8) Activating the Tea Trading
Corporation in the Public
Sector for export of packeted
and blended teas.

(7) Participation in Generic Pro-
motiop along with other tea
producing countries and local
teg trade in importing coun-
tries to Increase consumption
of tea as a beverage vis-a-vis
other soft drinks

(c) About Rs 174 crores.

Recommendations of Sivaraman
Committee Report

1790. SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether powerloom sector has
sent strong protests to the Ministry
charging the Sivaraman Committee
Report on Handloom Industry to be
one sided and biased; and

(b) if 1t is so, what is Governments
reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The protests made by the
powerlooms sector will receive due at-
tention while decisions are taken om
the recomrmendations.

Group Insarance Scheme for Centrsl
Government Empiloyees
1792, SHRI S. N, MISRA:

Will the Minister of FINANCE
be pleased to state:

(a) whether Central Government
propose to introduce Group Insurance
Scheme for the Central Government
employees on the lines of the Haryana
Government who have introduced the
Scheme recently; and

(b) if not, the reasons thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM). (a)
No, Sir.



215 Written Answers

(b) The Third Central Pay Commis.
sion had recommended an Insurance
Scheme which provides for a cover
of Rs. 5,000 on death while in service
and return of the principal amount of
the contribution without interest, on
retirement, on a monthly contribution
of Rs. 5. This was discussed with the
represcntatives of the Staff Side in
September, 1973 but was not accept-
able to them because they considered
the endowment element in the scheme
to be inadequate, The Haryana Gov-
ernment scheme, on the other hand,
does not provide for any endowment
element at all.

Steps to Check Smuggling on India-
Bangladesh Border

1793. SHRIMATI SAVITRI SHYAM:
Will the Minister of FINANCE
be pleased to state:

(a) whether a meeting of India and
Bangladesh security officers is expected
to be held shortly to check smuggling
between the fwo countries;

(b) if so, the venue of the meeting
and the main subjects to be taken up
in this regard; and

(c) the particulars of the items
smuggled into and out of India
annually and cost thereof and its ad-
verse effects on the economy?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Presently, there is no
such proposal before the Government.

(c) Goodg of third country origin
such as cloves, cinnamon, camphor,
ball bearings, chemicals, watches,
fountain pens, blades and synthetic
yarn and goods of Bangladesh origin
like pooltry products, fish, hides and
skins, live-stock, pulses, chillies, gar-
lie, tamarind, jute gunny bags, cur-
rency etc. are mainly smuggled into
India from Bangladesh. Goods smug-
gled from India to Bangladesh consist
mainly of textiles, readymade gar-
ments, cotton yarn, biri leaves, cate-
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chu, betel leaves, fresh fruits, tez—
pata, mustard oil, salt, glass bangles,
iron nails, '‘medicineg and several other
varieties of stationery and luxury
goods etc.

The value of smuggled goods seized
on the Indo-Banglddesh border is as.
follows—

1971-72 — Ras. 14.46 lakhs
197273 — Rs. 53.03 lakhs
1973-74 — Rs. 71.25 lakhs

Judging from the value of goods seized
it will be seen that smuggling on the
Indo-Bangladesh border is not so large
as 1o have significant adverse effect
On our economy.

Meeting of Finance Minister with
Chairmen of Nationaliseq Banks

1794 SHRIMATI SAVITRI SHYAM:
Will the Minister of FINANCE
law will be taken.

(a) whether any meeting has been
held between him and the Chairmen
of nationalised banks; and

(b) if so, the subjects discussed and
decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). A meeting of the Chairmen
and Managing Directors of public
sectors banks was convened by the
Union Finance Minister on 28th Octo-
ber, 1874. There was a general dis-
cussion on matters relating to trends
and problem;s in the banking industry,
scrutiny of top borrowal accounts, cre-
dit planning during the ensuing busy
season.

Ralds by Income.Tax Aunthorities

1795. SHRIMATT SAVITR] SHYAM:
Will the Minister of FINANCE
be pleased to state:
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(a) whether 3 number of Raids were
carried out by Income Tax authorities
in warious parts of the country during
the last week of October, 1974;

(b) the outcome thereof; and

(c) what action hag been taken in
-each case?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
{a) Yes, Sir.

(b) and (c). Seized documents and
books of account, etc. are under scru-
tiny. In cases where valuable assets
have been seized, action for passing
orders under section 132(5) of the
Income-tax Act, 1961 determining the
undisclosed income jn a summary man-
ner and retaining the seized assets to
cover tax liabilities has been initiated.
Further action as called for under the
law wil be taken.

Forelign Exchange Rackety z

1787. SHR]I BIRENDER SINGH
RAQO:
SHRI MUKHTIAR SINGH
MALIK:
SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of FINANCE
be pleased to state:

(a) whether Goverffment have wun-
carthed large scale foreign exchange
racket carried out by some foreign
elements working mostly in the coastal
areas of India;

(b) if so, whether any arrest has so
far been made in connection with irre-
gular foreign exchange transactions;
and

(c) the rackets so unearthed and
action taken by GoVernment in the
matter?

THE MINISTER OF FINANCE
(SHRI PRANAB XUMAR MUKHER-
JEE): (a) to (c). Information is be-
ing collected ang will be laid on the
Table of the House.

Unearthing of Hiegal Traneactions in

o.Pr.
1788. SHRI K. LAKEKAPPA:
Will the Mimster of FINANCE

be pleased to gtate:

(a) whether illegal transactions to
the tune of rupees ten crores were
unearthed in U.P. on the 17th October
1974 by the Customs and Income Tax
Departments;

(b) whether in this raid largest
amount of black money wag unearth-
ed;

(c) if so, the facts thereof; and

(d) the actions taken by Govern-
ment against the culprits?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c) Searches were conducted
by the Income-tax authorities in Kan-
pur in 5 different cases on 17-10-1974,
Total concealment in these cases taken
together is estimated to be of the order
of Rs. 23 lakhs only There have beep
other searches in which larger smounts
of black ‘money were unearthed. There
was no major raid by Customs op that
date

(d) The caseg have beep centralised
with a senior Income-tax Officer for
investigation

Distribution of Stainless Steel to
Small Scale Industries in Earnataka

1799. PROF. MADHU DANDAVATE:
Will the Mimster of COMMERCE
be pleased to state;

(a) whether Government have
been inquiring into the actual supply
of stainless steel as permitted by Gov-
ernment through M/s. Karnataka
Export House to small gcale industries
in Karnataka and Maharashtra.

(b) if so, the findings of the inquiry;

and

{c) the gction taken against M/s.
Karmateka Export House for their
alleged illegal distributiony
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FPRATAP SINGH):
(a) Yes, Sir.

(b) ang (¢). Necessary action,
under the Import Trade Control Re-
gulations, is being initiated against the
Export House and certaip other partieg
in connection with the irregularities
which have come to notice ag a result
of the inquiry.

Payment made by Nationalised Banks
on preferential rates of interest in
District of Gujarat

1800. SHRI D. D, DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether any applicationg have
been received and payments made on
preferential rates of interest by the
nationalised banks in each of the dis-
tricts of Gujarat in 1973-74;

(b) the total amount granted and
total number of recipiente in various
districts of Gujarat for small scale in-
dustries; and

(c) the number of applications pend-
ing disposal and the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Presumably the Hon'ble Member ;s
referring to the advances made by
tue public sector banks under the
Differential Interest Rate Scheme in
each of the districts of Gujarat. The
available data in this regard is given
in the statement attached.

(b) and (c). The present arange-
mentg for flow of data relating to
advances under the Differential In-
terest Rate Scheme do not provide for
compilation of either sectoral break-
up of advances or of the number of
pending  applications. .

Staterpent

Public sector banks’ advances under Dif.
ferential Interest Rate Scheme in the Stace
of Gujarat as on the last Friday of December,.
1973.

(Amount in lakhs of rupees)

Name of the District Number Amount
of outatand-

accounts ing
I. Mchsana , . 1517 6-68
2. Banaskantha 673 341
3. Sabarkantha 645 3-80
4. Panch Mahals 3151 1162
5- Baroda . 1500 7°97
6. Broach 2128 8-60
7. Bulsar , 6298 14 58
8. Surar . . 847 470
9. Dangs , . 117 050
10. Bhavnagar , . 4048 16+ 25
11. Amereli . 362 113
12. Junagadh . . 746 355
13. Surendra Nagar 977 673
14. Kutch . . 3068 10 58
TorAaL . 26077 100 1o
12.21 hrs.

QUESTION OF PRIVILEGE—contd.
Import Licences Case

oft wrew fagrdt wordet (varfina) -
WeRer AETZ, TL ATAAT WIT §, @A
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*I am arranging to have coples of
the charge-sheet made avail-
able to the Parlament Lib-
rary.”

IO WY WY &T9Y W) a @A ¥
Wi agat &1 WS AT mRwE AT g ?
fead faw ot 7 S Wi duie @,
wfwger 1 ¥ four o §, s &

T Oar §, S W ¥ T 7 X gaAl
RwHEE ?

THE MINISTER OF HOME
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WeIW WY : g7 ¥ qdfasd ?
R W FAT § anfe TR WX HE |
BHT T & HFAT ¥ 1 HrEAL gAY TET
Y ¥ f5 ardr gfAur ¥ 9 qEdfaae
& a8 w femromg . Fw Ay a9 Afend
& et |

st vew fagrt it ;o
forg rgm A IS A AT,
wHETE g &6 3fe ¥ W AmEd

yARY § T8 THOTO Iqaew &l
FIRTC HT HIW § WYy Y ey
fadta 7 HETGAT ZAT WIGHT FHF & |

AFFAIRS (SHRI K, BRAHMA-
NANDA REDDY): It 1s being placed
today 1 the Parhament Library.

sft wew fagr ool ;= A S
I § 1 AW qg AAT T ¥gr A

“It has not been the practice to
place accessible documents on
the Table of the House”

uwifoas TgHeE v 7 € 7
R A A WL AN g foar §
FEET WL ¥ wrasT e5Te fawiar Srgen
B ) ag ¥ 395 9T §

“‘Questions geeking information
which 15 avallable i, gazettes,
reports, documents, books and
paperg are not admitted Such
literature should ordinarly be
avallable 1n  the Labrary
where Members cap consult
them at their convenience
Proceedings of the Raya
Sabha are accessible docu-
ments and questions are not
generally admutted in the Lok
Sabha 1f the answerz are
found in mh proceadings nnd
vice versa.”

i foaw TgiTE w1 woww 4y
ol § fr o §¥¢ & Sowew g afem

SHET WIGT WY W HIHL A ITEAR
- —

% e @ @15 aT@ HEA AGAE |
o walt wgtag ¥ oyt sgar Ay W
fraté & Iqua AdY ¥ 7§ & Wiww 3G
I 9@ Bl garer fqar fead at &
3 s fear ar, SR W Y
afers Aroaw e & it frar &
T I TN X R R AN | W
g ATy |t Y mvg & Fedie & freit
wa Wy A WERT F1 AT gri
ag FE 1 o fgean w27 Famy @
2 W gra 7 @, ¥ ag fgwr @
WY T & 99 N ST g R ag fgeer
7@ A g & fawrs amr €
At @Y o€ i Al i w1 Wi
gare faar war @ @ Fedre g s
wfeq | TE% a1 A | T v R
W %O wgr § IEN W § wTOwr saT
fawmAT wgaT §

“where a Minister gives in his oWn

words a summary or gist of
such despatch or State paper,
but does not actually quote,
1t 15 not necessary for hum to
lay the relevant paper on the
T‘bh'“ Y -

i g N owyo§

‘“But, 1f it 13 pressed that the

documentg should come an the



=223 Question of

record o¢ the House, the
Minister lays the document on
the Table.”

T ¥ IgTa fe¥ ax § Wyw qar
fedz  19-12-56, 17-4=63,
20-4-63 | WX §r W wEw X
Rt IR 97 A few @), W
a far g dfiwr 31 wowr gaen R
¢t WIT ag o S & O wrf
fd¥e & fasft § | war waw & s Wi
Y o fe prerd @ R ol
wrfed ot eftwx st aoere ) fdwr
Towd frmw A ) wag & fAew
agdr fedr T w § 1 s} W ¥ Frgw
aAx oF § 1 @ & aré ¥ o
* e g A Ao qr TR IrERAT
*€ arc @ o g 1w A ¥
waaTs T §1 fear ar wwar 81 wafag
R AT § UOT g@ AHA 9T 4w
waTy & qed Fevd Wy e ¥ 3w 9T
vy ¥ fog qg sl * wdw & 1

SHR] SHYAMNANDAN MISHRA
«(Begusarai): The pomt is tha; even
if it is 5 gist of a document that the
Minister conveys to the House, if the
House insists, that document  will
have to be placed on the Table of the
House. What is the object of such
a rule? The object of such a rule
is, if the document happens to be long
enough, then the entire document does
not require to be placed on the Table
of the House, only the substance or
gist is required to be laid om the Table
of the House, and it is only because
of the length of the document. It is
not because of the nature of the docu-
ment that it is not required to be
placed on the Table of the House.
“This is the point which will have to
be borne in mind when we want to
conform to the rules regarding the
gist of the docwrment to be conveyed to
the House by the hon. Minister.

The second thing with regard to
the CBI document is that the CBI
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investigation was conducted in ac-
cordance with the wishes of the House
and also because the hon. Minister
chose to tell the House that further
facts required to be brought to light
before any action could be taken.
That was a. kind of anticipatory state-
ment that the hon. Minister made to
the House in order to satisfy the
House that the House should not take
any action in a hurry at that stage.
If it wag to fulfil the intention that
the investigation had to be conducted
in order to enable the House to come
to a judgment in this matter, then
the entire document has to be placed
in the hands of the Members and on
the Table of the House.

Thirdly, this investigation related to
the conduct of the Members and re-
lated to the honour and dignity of
the House itself. Now, a document
which involves the honour of the in-
dividual Members, not only one Mem-
ber bug also 19 others, and also the
collective honour and dignity of the
entire House, that document cannot
remain, under the exclusive custody
o¢ the Government. That has to be
under the custody of the House as a
whole In fact, it ig the Chair which
should insist on that.

Fourthly, there has been a doubt and
the doubt would persist, the doubt
would swallow the dishonest Minis-
ters and disonest officials, because the
doubt is going to be eatablighed th_st
you want to uxhield the corrupt Minis-
ters and corrupt officers and, there-
fore, you are not revealing the entire
document. So, it becomes obligatory
on you to ctome forward with the
entire document before the House.
Otherwise this House will not satisty
jtself with any Kind of a manipulated
or distorted information that you
might choose to convey to the House.
We are not going to be satisfled with
anything of that kind. Please beware
that, in this matter, the House s mot
going to let you go ke this.

SHRI S. M. BANERJEE (Kanpur):
Sir, yesterday when the Deputy Spes-
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(8bri B. M. Banerjee—contd)

ker was in the Chair, a point of order
was raised by my bon. friend, Shri

%
4
i
ekt

from you under public interest which
he has not asked.

For your information and to refresh
your memory, I would like to give
two instances which ocourred in this

against the BLD
leader, Mr. Biju Patnaik, be laid on
fthe Table of the House. He went on
insisting on that and, ultimately, Sar-
dar Hukam Singh who wag in the
Chalr, gave s ruling that it should
be laid on the Table of the House
Similarly, the seme documen; was
laid on the Table of the other House

The second instance was that my
i hon. friend, S8hri Homi Daji and my-
[self actually produced the Audit Re-
"port of the New Asiatic Insurance
Co. end the Jupitar Insurance Co.
ind we said, “We certify that is a
correet copy.” We insisted that it was
A correct and authentic document

Minister that either he should deny
that it is mot a correct document or
he should preduce the document. And
that document was produced. So, 1
would submit most humbly and res-
Pectfully that there i3 no other alter-
lative the han. Minister, Shri
Srahmananda Reddy, dut to Ly the
tntire document on the Pable of the

tired of Mr, Tulmohsn Ram
are also tired of him. Let us discuss
the matter and end it. We want to
discuss the entire document also in
addition to Mr. Tulmohan Ram. Let
them lay it op the Table of the House,

§

is not only very clear but it is also
supported by many rulings. If a
Minister or a member just makes a
passing reference, it js a different case,
but if he quotes from a document once
or twice, the rule is very clear on
that: the 'members have got the
right to ask that it be laig on the
Table. The House of Commons ap-
pointed a Committee on it and they
had given their findings. Some of
my predecessors, on the basig of those
findings and in their own way, have
conveyed their rulings. Only recen
we discussed this also and we came to
the conclusion that the rulings were
very sound We tried to judge
cently. In spite of the strong base
that we had in the background of the
House of Commons Committee and
many other rulings, it had been con-

a reference from his memory, it is
a different matter, but f he quotes
from a document, then the memebrs
have got the right to ask that the
document be laid on the Table.

As far ag accessible documents are
concerned, that is entirely a different
case, As regards gccessible docu-
ments, I quite agree with you that
there are many accessible documents
which can be had in the Library.
But do not make use of our staft for.



lernited staff ang i you every day

various cases, thoujgh they are
mble, m that vase we use our discre-
tion. T lemve it to them how they
do it I think, we need mot prolong
it The ruling is very clear, unlems,
as Mr Bancriee says, they need pro-
teetion.

SHRI ATAL BIHARI VAJPAYEE
He has not asked for protection

SHRI SHYAMNANDAN MISHRA
in this case the House would like 10
have protection—for its honour and
dignity

SHRI ATAL BIHARI VAJPAYEE
You direct the Mmmster to Jay it on
tne Table

SHRI K BRAHMANANDA REDDY.
Can I bring to your kind notice the
proceedings of yesterday wherein 1
have ‘smd'

“I am not quoting from anv report
Atter checking up with the invest-
gating authority, such riformation
a3 is available I have tried to give
to the House "

SHR! ATAL BIHARI VAJPAYEE
That mesng that there 18 no CBI in-
quiry report Let him sey Yes or
‘N6' 1 am putting a pointed ques-
tion

(Interruptions)

SHRI PILOO MODY (Godhra)
They have been cheating the country
They have been cheating the House I
chalienge them to produce the report
There 18 no report and the whole case
has becn fabricated

ot qbir re el o
g, ¥t warty w7 e et
W 0w @ wd wn
‘ ot of ¥ P g wr A 7

SHRI P{LOO MODY: Let Him show
wa%h{nhm%mmmhth
House. I chellenge there {s no waport
at all. I waulg like to.ask a straight~
torward question whether there is any
report or pot so that we can haul bim
up for perjury ang privilege

SHRf M RAM GOPAL REDDY
(Nizamabad): Yesterday, the bon, Min-
1ster has given ,. (Interruptions).

MR SPEAKER; All of you had your
say Why not this gade?

SHRYf M RAM GOPAL REDDPY
Yesterday the hon Minister has given
that Shri Tulmohan Ram has forged
two signatures and he has given the
names of two memebis Now he has
not given the names of 14 persens
whoge smgnatures have been forged
This 13 quite relevant Unless and
until those names are given the infor-
mation given 1o the Hou<r 1s incom
plete

MR SPEAKER That 1s not unde:
discussion It i, somethmg else whuh
15 v olved here

SHRI INDRAJIT GUPTA (Alpore
I wus present hcie yesterday When t!
hon Home Minister made the stat
ment It 15 true that he was holdu .
« wopy of the (tatement in his hand
and was readmg from it and he mad
severn] references 1o varioug findings
ot what he calls the investigotirs
authority The investigating authoritt
13 the CBI in this particular case Niw
he 1 stating and 1s taking shelter b
hind the plea that he was not quotint
from the report but that he was only
giving nformation to the House whict
he has gbtaned from the jmvestigatin,.
authority That is togay he clams he
wag not actually quoting but giving
paraphrase or giving gist pf the CBl
report. In thiy semse I would say nc
has made matters much worse for th
Government. Amd you correcily sad
this; you reminded us of the old ruling
Now, if he Guples from & particular
then the House js entitled

mwm:mmﬁ:
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[8hri Indrajit Guptal—contd,

bt everything contained in his state-
" {4 supposed to be a pnraph:;:
or somethitiz based on
port. Thig ig much worse We
a posifion to know whether
ary dr any paraphrage or
led a gist is actually correct
whether it corresponds with
ginal or not. Because, he get<
it by saying, it is g gist Therc-
we are more than ever entitled
know what is the actual, original,
stithentic text of the report, on the
bisis of which he is supposeg to be
snaking a paraphrase My point 15 a
véry short one  You cannot allow him
to gét round by making these techni-
cal pleas He quoted from it I raised
thig yesterday Aa a matter of ‘act
the attitude of the Government and
éverybody here should be to try to
assist the House to come to g proper
considered conclusion on a matter
which hag aroused so mruch passion and
s much agitation i the country He
should try to cooperate with the House
by making this available to the Houst
go that the House can pass 1itg owm
judgment He should not evade this
under {echnical pleas gaving, I am not
quoting, T am gnly giving information
ang all that Information is from the
veport He may give us a wrong
paraphrase How are we to know”
This is my submission
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SHRI B R SHUKLA (Bahraich):
position is clear. In a case ke
thig the action of the Investigating
Officer and otheg 15 reduced to writing
and after completing the investigation
of the case the Investigatmg officer
prepares a final report for sending it
10 a court of law or for dropping the
proceedings of prosecution against the
persons concerned or requesting the
court concerned 1o take eognisance of
the pffence committed ete by the
accused persons involveq therein

Now, a report has been submitted—
whether 1t should have beeén gubmitted
or should not have been submutted 15
a debatable pomt—but the word
chargesheet 15 not known to crimtnal
Procedure code. The only phraseclogy
which has been used in Cr PC is
that g final report would be submatted
to the court. Now, that final report is
a public decument Once 1t 15 submit-
ted to e court of law itg copy can
be obtained 1 agree with the conten-
tion of the hon. Memberg of this House
that for the sake of convenience a
document which hag betome a public
document could be made available to
the hon. Members in the fTbrary

The hon Members on the opposite
are contending that the whole docu-
ment, that 1s, the entire CBI report
must be placed m the Itbrary for peru~-
sal by the hon. Memberg of this august
House. The whole case diary contains
what the CBT hag doneé from stage to
stage. The poeftion of law is that
except the statement of the persons
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SHRI PILOO MODY: Mr. Speaker
Sir, if you reply to what Mr. Mukher-
jee said, I shall sit down.

MR SPEAKER: I am not sitting
here tp reply. I have given my ruling

SHRI PILOO MODY: I want to know
whether your impression is correct or
not.

MR, SPEAKER: You will kindly sit
down. My impression ig that you will
kindly sit down.

SHRI PILOO MODY: I want to
know from Mr. Speaker whether the
impression that you have given in
Yyour ruling is correct or not.

MR. SPEAKER: I have given my

preggion. The ruling is clear. There
iz a habit of bringing in this sort of

AGRAHAYANA 1, 1808 (SAKA)
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MR. SPEAKER: You are the best
judge of the partymen in the Opposi-
tion. How many times can I go on
listening to you?,

(Interruptions)

MR, SPEAKER: After all there
should be a time limit. Everytime
I have look at this gide. I would
listen to you finally. Be rest assured.

ot stz fagrd arengalt : srsaer oY,
Y A efaw 24y ) Fog agw e e Y
o€ ¥ ? wn oaredy wfew o7 aww @
W

worw afves : aq g @ ife
e ama @t

ot waw fagrd ama : w9 g
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%‘“M- it it should, he Jaid on the

ble of the Houge,.then I
o to afy- >m‘%&v Yq?:

respectfully sulwuit .that your ruling
is vitiated by an error apparent from
the records of the proceedings, I would
beg of .you to consider whether ¢
same conformg to the rule itself. I
think in your ruling there is an error
apparent from the records of proceed-
ingy itsel?, that is, if it is vitiated, 1
would beg of you to consider that.
There ig a second proviso,

MR. S8PEAKER: Mr. Salve, may I
tell you one thing? My ruling was
that if a Member or a Minister quotes
from the document the other Members
have got the right to ask for laying it
on the Table. Now, the controversy
started gver it,

The Minister gaid that he was not
quoting; he was just speaking. The
other Members said that he was quot-
ing and all that. Sometimes very
kind honourable friendg complicate the
issue instead of helping him. The rule
is very clear. When a Member or a
Minister quotes from a document, the
other Méembers can ask that let it be
laid. There iz a proviso also.

SHRI N. K. P. SALVE: The question
is whether it falls in the second pro-
viso.

SHRI SHYAMNANDAN MISHRA:
T have replied to thsat.

H

MR, SPEAKER: 1 know thig pro-
viso ‘shall not apply to any documents
which are stated by the Minister to be
of such a nature that their produetion
would be inconsistent with public in-
terdst’. The Minister gays he did not
quote from 3 docyment,

SHRI N. K. P, SALVE: There is &
after that. You are reafing

the Wrofig proviso,
VABANT BATHE (Akela):
-ﬁﬂ[amm

MR, SPEAKER: This is what I have
said, that the Minister said he wag not
quoting but he wag making something
else. That hag created g bit of doubt.
My ruling was clear, that if the Min-
ister quotes from a document, the
members hive got the right to ask
that it shall be laid on the Table. That
is & clear position. 1 stated it in the
House,

SHRI INDRAJIT GUPTA: How are
you to find out whether it is gist or
not?

MR, SPEAKER: I have not the docu-
ment before me.

AN HON. MEMBERS: Let it be
compared with the do:ument,

SHRI N. K. P, SALV® If it ig not
a quotation, it falls in the second pro-
viso. If it falls in the second proviso,
we take it that it is your ruling that
he is not under compu]sion under thun
rule to lay it on the Table.

SHRI PILOO MODY: No, no.

SOME HON, MEMBERS: Yes, yes.

SHRI N, K. P. SALVE: I take it that
way; I interpret your rule that way.

MR. SPEAKER: My ruling was: if
it 138 a document from which he was
quoting, he will have to lay it on the
Table, unless h¢ invokeg the first
proviso. Now the Minigter hag taken
up the position that he was not quot-
ing, that he was speaking giving the
information, Now it is such a very
diffcult gituation. Now ‘wvery
throws the whole responsibility en this
Table. Let me know what the proce-
dure o, be. tallowsd Js.

SHRI VASANT -SATHE; Tbe ,pro-
oddure I8 clesr. ¥ou.dp Dot hawe 10
worry about it
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MR..SPEAKER: Kindly sit down.

‘ BHR] JYOTIRMOY BOSU: I would
make a submipgion gince you are tuzn-
ing it upside down., 1 want to read
the Tule, Let there be doubt about
i#t. Rule 368 says:

“If a Minister quotes in the House
a despatch or other State paper
which hag not been prﬂl‘nm to the
House, he ghall lay the relevant
paper on the Table:

“Provided that this rule shall
not apply to any documents which
are stated by the Minister to be
of such a nature that their pro-
duction would be inconsistent with
public interest:”

Thig they have not claimed—

*Provided further 'that where a
Minister gives in his own words a
summary or gist of such despalch"—

here it is in entirety, the whole of it,
the whole summary, the whole gist of
the whole document—

“of such despatch or State paper,
it shall not be necessary...”

He has not given the summary in its
entirety, he has not given the whole
of it. Therefore, you in your wisdom
have given a ruling which has gone
on record, and that ruling is that the
paper should be laid on the Table of
the House. It should not be reversed.
If it is reversed, we shall have to take
very serious view of it; we shall have
to revise our stand.

SHR] SOMNATH CHATTERJEE
(Burdwan): The hon. Home Minister

SHRI VASANTH SATHE: He has
been relying on it since yesterday.

SHR! SOMNATH CEATTERJEE:
So far ma proviso is con-
cerfied, obuld the hon. Minister tell
House categorically and satisfy
House -#at he has gi o hi

B
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own words a summary or gist of
despatch or Btate paper. The previso
does not refer to a ‘part’ which Be
finds convenient to refer in his own
words. He can give a gist to avéid
disclosing the paper, in its entirety.
In that case he must give the gist of
all the topics which have been deait
with in that document. He cannot
say some some forged signatures were
there and omit to mention the other
parts. I was trying to go through his
statements yesterday; nowhere does
he say that he was giving in his own
words a summary or gist of the State
paper. In so far as he is relying on
the second proviso, he admits that the
CBI report is a despatch or State
paper and it 1s covered by rule 388
Unless he satisty you and through
you the House that he was in his own
words giving the summary of that
paper, not the summary of some parts
of that paper in the way he chooses,
and that the report contained nothing
else, the point raised here is valid
and relevant. Kindly see what he has
said. He is prepared to submit before
the House, to place in the Library the
chargesheet as a result of the CBI
enquiry. He said so yesterday. There
is a report of the CBL. We must know
whether the chargesheet has been cor-
rectly prepared on the basis of the
CBI report or not. This is an attempt
to by pass Parliament, The whole
country is interested in knowing the
truth. In spite of solemn assurances
given to this House, he is doing so.
There is a little technical point. It
1s not clear, is the report an accessi-
ble document or not? WIIl the Law
Minister assure the House that the
CBI report which has been filed be-
fore the court is a document of which



Table of the Houge.

SHRI P. G. MAVALANKAR (Ah-
medabad): Sir, enough has besn said
about technicalities and rules on the
12th, yesterday and today. I am not
quoting the rules again. You have
given a clear and categorical ruling
that all documents from which the
Ministers ane quoting directly or in-
directly have to be laid on the Table.
What bothers me is that the Home
Minister has again shifted his ground
after your ruling. This has been the
practice of this Government on this
issue from the very beginning. Since
the last session, Government have
been shifting ground from one position
to another. They are shielding their
own ministers. They may do that,
But they have no right to cover up
things and thereby damage the honeur
of this entire House. Let us not get
bogged down in technicalities. The
minister is shifting his ground after
your ruling. What disturbs me, how-
ever, ig that the Chair also is shifting
its ground after another lame, weak

after lie and are weak
defences. But it is not for this House
or for the Chair to go to their defence.
Let them shift their ground. But the
Chair should not permit itself to be
dragged by newer and meaner strate-
gies of the Government to shiald some
of their top people. Therefore, Mr.
Speaker, Sir, please direct the Home
Minister that he must lay the report
on the Table as early as possible.

SHR] K. LAKKAPPA (Tumkur): Sir,
they are not interpreting the rule:s
correctly. Even in the extreme case,
assuming that the CBI report is a
State paper, the Minister is within his
right in defending himself, because the
interpretation of the rules is very
clear. Even if it was a State paper,
it shall not be necessary for him to
lay it on the Table. The Minister is
correctly interpreting the rules
Therefore, the opposition has no case

SHRI S. M. BANERJEE: After you
gave the ruling, the controversy arosc
when the minister said that he has
not quoted from that particular docu-
ment. When we talk of quotation, 1t
does not always mean reading from
that paper. I can recite a phrase or
a sentence or para without saying it
is a quotation.

Supposing I do not remember well
a poem, I can recite it without a quo-
tation mark. I would request you in
all fairness to check up the statement
of the Home Minister with the report
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corrected copy of the proceedings

th

has been properly recorded or not.
apprehension is that the proceed-
ings have been intentionally mutilated
and the Lok Sabha Secretariat is also
a party to it

SHRI K. LAKKAPPA: Sir, we take
objection to making allegations against
the Lok Sabha Secretariat. It is an
irresponsible statements. How 1s he
going to prove it? Such statements
should not be made.

shoew fugrd wods  wsow
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“But, if it 1s pressed that the docu-
::iwﬂ:mouthe::rd
document on the Table”

=

FeTagivard

“Where the Minister gives in his
own words a summary of gist of
such despatch or State paper, but
does not actually quote, it is not
necessary for him to lay the rele-
vant paper on the Table”
ag ¥ A weww & X §1 e
e ¥ R Iargw go §—K ¥ 374

T ¥ ¥nar §—fr o 77T ¥ wgr

“‘I“‘mﬁ' GNI-gZF 9T TEY7 ATAT

it Fuf seft wgiew 7 96 v

# ¥ vt fen, o g o Wi o

AW FT g IQATET G-I 9 @Y
T |

® IFA A wAre 24T §, I
Eﬁi:

“I am arranging to have copies of
the chargesheet made available to
the Parliament Library.

Shri Atal Bihari Vajpayee: What
about the CBI Report?

Shri K. Brahmananda Reddy: The

chargesheet is really the result of
the CBI inquiry.”

g wWHE A I3 o7t wg, ¥
ag wrsk-wfrz drodftonurio #Y e Frye
¥ wyT A § a1 A, wver fvka wh
w00 ° ag e ¥aw fAow ¥ qaua
A AT AR R faATOW @ @
wTRY ¥ 3 wfadi O g8 ewed @
st WX TR qwedd W v @
wfew ) T, @ o ww ¥ PeRerd
¢ fr ag awarl o ag 3 ¥ | e gw
aw v svart o wfl Tge &, WA
“qqhi&?lﬂmomf!ﬁm
w § e v arkafie ok fgew &
& arvdn e
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w0 uTq A g Wl Ay Wy K
R femr s wg 9% fowmm B wX ¥
Heftemte ¥t wiw fid wr qw

figret o T R R I i A
& g winf foiE AT gEa-fgan v ®
ST TE A § | W 7 o o fa
et wgwed ot sy A @ H ot %
wg?-—q«amﬁmiwfm
AR & WA a1 avw w1 §igg

SHRI K. BRAHMANANDA REDDY:
1 may bring to the notice of Shri
Vajpayee that when he made a refe-
rence—kindly peruse the proceed-
ings—his reference wasto the recovery
or so of a letter from Mr. Tulmohan
Ram or from somebody. Therefore, L
wanted to find out what has happen-
ed to that. Therefore, on enquiry I
gave you that information. In your
previous remarks, the other day, you
did no* mention anything about the
school or the Legister or what 1y con-
tained in the regster.

SHRI ATAL BIHARI VAJPAYEE:
On 9th September, 1 had referred lo

it.

SHRI K. BRAHMANANDA REDDY:
During this discussion, he referred to
2 letter and, therefore, I enquired
whether there was a letter. The in-
formation is about the letter which 1
mentioned to you the other day.

SHRI SHYAMNANDAN MISHRA:
The Chair is confronted with a very
humble demand from the hon. Mem-
bers of this House that a partjcular
document should be made available to

The rule about the gquolation alsu
says that, if the Minister makes a plea
that it is incopsistent with public in-
tergst, it cannot be produced befor:
the House. That is with regapd
quotations. With regard to that also,
the Minister has nol taken a plen
But so far as the gist is concerned,
there is no mention of public interes!
in this. Some words which are very
remarkable and which must be noted
are. ‘at may not be necessary”. Ii
does not mean, “it shall not be neces-
sary”. That only means, and I have
been submitting to you without any
reaction from you, that because of tht
length of the document, it may not b
necessary. If it runs into hundred
pages or if it runs into, just as th
Kapur Commussion’s report contained,
how many thousand pages and how
many kinds it weighs, thousand page:,
it may not be necessary in that cas
if the substance of that is made avau-
able to the House. That is, in fact,
the intention of this rule. There, L«
plea has not been of public interest
That does not include any plea of |
public interest. So, that does nu
arise.

Now about the question whether i
is necessary or not, the moment th
word ‘necessary’ is introduced, th
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,MR. SEEAKER: I have already
gxprespad it—that it is a guestion of
hopour of the House.

BHRI SHYAMNANDAN MISHRA:
‘We are making a reasonable and pro-
per demand. In the case of Mr. Nixon,
he could have taken the plea that the
tapes were privileged, the tapes could
not be parted with by the President
of the United States. But that plea
did not hold good even in the care of

the United States. The tapes were
mude available.

Here because we are living under
a cloud of innuendos, we want protec-
tion from you. We just cannot go by
what he said. Let the other side be
aware of the responsibility that rests
on them that it is the members be-
longing entirely to their Party who
would be exonerated or who would
be involved. None of the members

belonging to this side of the House is
involved.

Then, Mr. Speaker, you would also
recall that many issues were raised
by the hon. members during the coursc
of the debate in the last Session. It
was not only a question of some mem-
bers having appended their signatures
or not. The question of ministerial
responaibility did came in. We have
1aised that question. The question of
the official responsibility did come in.
We want to know where we stand
after the investigation has been made
by an agency which is paid for by
us. The CBI is not the domestic staff
of Shri Brahmananda Reddy or of
Mrs. Indira Gandhi. This is an orga-
nisation paid for by us and we do re-
quire the services of the CBI.

Finally, 1 have raised a question of
privilege, and the question of privi-
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1 would request you to give your
guidance both on the technical and
on the politico-moral aspect of the
malter. We do require the document.

st gor wr qty (wHrmaTR)
v afeg, & wok maw ¥ 4g
fAdw e wTgT § e oW wem #
w3 T W IO guT & AIgE e
QX w1 @7 § | &3 7 qfaesr €1 qQw
T H W ¥ | WY F AT wWWE A%
§ fw 31 Ar: o g Al S qar &
W | SR Ay q P el &
T fal b wT A g ? @A,
U SAIERTN BT TET ¥R G.F #Y
ST HT AT TRT ST @7 Y, O g
3 fa o 7ot &R aTeTw ®Y wERT BT
et § @ oy a1 Y & & wiw
s g i gavigt T w1 e
famr awn wifgy fowd €4 waw €Y
STABT ¥TGH £ |

SHRI PILOO MODY: I want to
draw the attention of the Speaker

and the House to three relevant fac-
1ors.

It is all very well to go into the
rule book and go into the niceties of
the law and all that. But the basic
fact 1s that this inquiry was ordered
by this House and not to a guilty
by this House, This is the basic fact
and, therefore, the finding of the in-
quiry should have been submitted to

this House and not to a guilty Min-
wster.



mation. I think this is the fact of the
matter and I do not think it should

the Parliament and nobody else but
the Parliament. I said this yesterday
also, but, apparently, you did not take
the counsel [ give you for the simple
reason that this involve the reputa-
tion of not only Shri Tulmohan Ram,
not only of all those who are guilty
both in this House and in that box
zlso but the reputation of the Parlia-
ment itsel! when this privilege issue
against the Pratipaksh came up. All
through the inter-session wherever I
went and I travelled all over India,
the people were agitated on this issue
and this issue alone. It is something
hundred times bigger than the Water- _
gate. It involves hundred times more
people than in the Watergate. There-
fore, by these niceties of one nature
or the another, believe me, this Gov-
ernment is not going to get away by
hoodwinking us. This campaign will
be continued, continued, continued and
continued till justice is done. . .

SHRI SHYAMNANDAN MISHRA:
It cannot be discontinued. It will be
continued right from now on.

SHRI PILOO MODY: If you want
to continue this misery, if you want

us, by all means protect these crooks.
It you are also getting fed up by what
is
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Minister’s Secretariat and,
the whole idea of hoodwinking
whole country and deceiving the
ple and the Parliament cannot be a
lowed to proceed. I am convinced as

¥

making a sporting offer to them. I
ask them: Let them show this great
CBI report to any one of us,—barring
the CBI, and particularly Mr. Baner,
jee. Let them show it to any two of
us in the Opposition and let us look
through that great CBI Report. 1
doubt whether he can produce it. I
am charging him and I am challeng-
ing him. But if he does not do it
then we would come to the conclusion
that this whole thing is nothing but
an eve-wash, manipulated just for the
purpose of denying the people of jus-*
tice. Thank you

SHRI SAMAR GUHA (Contai): 1
want to make this submission to you,
Sir, without entering into legal nice-
ties or procedural wrangles. The
issue is one of protecting the honour
of the House. It involves not only
honour of this side of the House or
that side of the House but it involve
the entire House and the Speaker al ¢
Taking into consideration all these
points, I tried to draw attention t
one point, that during the last ses- |
sion, the situation developed and you
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Shri Bamar Guba)

port. We should get complete repart.
We should get the full report of the
enquiry; otherwise, 8ir, how can we
give any sort of guidance to anybody
in the matter? Therefore, what I
say is, the House cannot proceed with-
otit this report, and the House cannot
give advice without this report be-
ing made available. I request the hon,
Home Minister to understand the posi-
tion. I am pot going into legal mat-
ters or procedural wrangles. Don’t
you think that the honour of this
House should be upheld? The Gov-
ernment 1 talking camouflage after
camouflage, one after another; there
is huge inflation in the whole country
and some deepseated malady is there
and there is more and more suspicion
all over the country and this suspicion
13 not agaminst the Government only,
but suspicion against the whole insti-
tution of Parliament, all the Members
of Parliament. They suspect that
Members can forge signatures. There
are certain elements which the Gov-
ernment want to shield and protect.
This iz not the first time that this has
heppened. Earber also this has hap-
pened and licences were granted. So,
this 13 known. A number of Members
of Parliament made joint appeal to
this Minister or that Minister and per-
heps got the licence also. What is
now happening is, Parllament is be-
ing reduced to the position of a dust-
bin, this is getting all the suspicions
of the people. And this can be cleared
up only if the whole matter is brought
up before the House and through this
House to the whole peaple. We should
show that we are above suspicion. Sir,
we cannot allow this House to remain
under the cloud of perpetual suspicion
of the people outside. Why should the
morality the imtegrity of Members
remain under suspicion? Why should
the whole institution of Parliament re-
main under sueh kind of suspicion?
That cannot be allowed, Sir. We will
not allow thie

ot wy foowdt : svrw e . .
oo e : Ty ot e g o
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@t wy fol: o g e
s v famr 8, qu ferly s ader
W E ) T W e Q- afY
A A & aff NwaT—uw ¥ W

ot Wy few : @ W TN
¥z wifge, ey wfen s Y

Wt wy fed : wfaw i @
‘v’ WY ‘w2 & wrenT T Ay faay
s}, efemEe sk fwar o &1
uTew desmidfEy . L . ..

oft warowwy feer @ wfiw & @@
"o o urfo o et Zuw o Wy
& wqTET W A

ot wy el : W =% 368 W
Aeli—aa ¥ qgH F &RW BT WY
T & Td—ag Wodtouthe ¥y fradE
¥ wet wr v R ? g o e
s g, ...

WS WRRE : WY §H TT ATEY
e i % £

ot wy fowd: wiv gw wfad,
& g o= v we

WEW WPAN : WY T IR WE
R et s ww g ?

wft wreg foword < & 1 0 T AT WU
&Y JEW § | W O g T ¥y fa-
fesirhifey % € o wwwd @
f—ew oY g & O T W
i
SHRI PILOO MODY: You have

provoked this debate by adding if
and ‘but’.

SHRI INDRAJIT GUPTA: Please
tell us something about your ruling.
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#from a document the other
3 have got a right that that
docurhent be 1aid on the Table.

ot wig fewedt : 7y wre &Y o v
§ fr ®Yz fear & a7 =Y fear § o
B TR =7 AT ART §—0g ot wro Y
a7 s@r g

wreaw wgve : &% g wfwn gafad
fear—aiife wre & #3F a1 f4'% oreg-
Yzu WA TR R

oft wy formrd : % o “g¥" g7 Y
RN

MR. SPEAKER: I gave my ruling

on the basis that the document is quot-
ed.

ot Y fomd : geqar wEEE, W
& & TEH O S FIver g1 TR i
Fewe Gg & fa firawr dvm & fa
Hodtowrie frir wifgu—ag gfim
FET TE T o7 HEATT )
owq “siE 5T wANT g7 & 7 fewwmdr
# qr=r ¥4 @ difaw fag go —wmm |
o E— '
to include with quotation marks
Afe ag se~=T =@ &1
e Fr% feqwiaeesT iy Wk ger
—ar
it does not cease to be a quotation.
W™ ¥ wATAt AT ATGA
oY g—
to refer: to cite; to adduce as autho-
rity to give the actust words.

sw & oraer wrgar g far it wE @ A v
et §-

whether they are the actual words
occurrng in the report or not,

ag w1 ¥m? W Aeq ) B oA
Gie ¥o fag & X § u)X fafieT &
e # weT & f—
He has dishonestly removed the
quotation marks,

¢4 ¥ il
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SHRT SHYAMNANDAN MISIRA:
SI¥, you should say that your ruling
will produce the"ddcurnent.

ot wyq foorlt: daw afly @
TRk ww get 4

weeir wifter : ik oY afwit €Y}
fw sz 1z fear § oy 2few o Al
oft wew fagrdt wrwedt : st s
afbrn gar ¥ fY v wrr Az s ay ?
ag #Ya 3@ fr #hz foar § for ol 2

MR. SPEAKER: I asked him to lay
the document on the Table of the
House. He says he did not quote
What should I do now?

SHRI SHYAMANANDAN MISHRA
What 1s your judgement?

SHRI H. N, MUKERJEE: Sir, we
have been shouting ourselves hoarse
The couniry knows the technical a
woell as the political aspect of the mat-
ter but these muserable Ministers do
not know about it! Are we gung to
swallow that proposition?

MR. SPEAKER: How should I sa!
to them. I have already given the
ruling, You tell me any orher proce-
dure.

SHRI #H# N, MUKERIJEE: your rul-
ing must be productive, You have
sald it i3 open to the Minister to ac-
cept the ruling or not to accept the
ruling. The House is concerned to se
that yout ruling produces the result
for which we have been shouting for
a couple of hours and you have als®
béen drawn Into the bargain. Unles
they say it ig in the publjc irterest nol
to divulge'it they are under 3 bounden
ebligation to lay it on m.*-r.m:d. W}g‘
kind of !.nc%l t rid-
culéus mt M They

st respett the Parjiement asd yo!
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SHRI PILOO MODY: Otherwise 1
will'compisin to the IPU.

MR. SPEAKER: You can go there.
You should try to be serious some
time

& ¥ afadr

‘MR. SPEAKER: : i dfey agi
AT HT | 4T 019 7 xar foqar § 2

My ruling is very clear. You atked
for my ruling and I gave my ruling.

SHRI PILOO MODY: It is no rul-
ing with ‘ifs’ and ‘buts’,

SHR] INDRAJIT GUPTA. That i-
a rule and not a ruling.

MR, SPEAKER: You asked me
what is the ruling about the document
and 1 gave the ruling.

SHRI SHYAMNANDAN MISHRA:
Sir, this House consists of the repre-
sentatives of the people who do mnt
happen to bie so well-versed in many
of the technicalities.

We want your guidance in this mat-
ter. How are we to understand the
rules so far sz production of the docu-
ments is concerned?

MR, SPEAKER: I askeg him the
decument from which he Juoted to be
laid on the Table of the House because
of the ruling. Now you are t{aking
the position that he was not quoting...

ot wy fod : ag A& §

oY wrrer fugrdt wrodat @ o
#ar ey ¥ 7 e wre I A B
Ao § grgAd Ty ?

MR, SPEAKER: What is your posi-
tion now, Mr. Reddy? (Interruptions)
What else can 1 do?

oﬁﬂ‘&.w MODY: Let it be laid
' of the House. (Inter-
riptione)<
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MB. SPEAKER: Order, please. Let.
me know how to satisfy myself. £
cannot go beyond that.

SHRI SHYAMNANDAN MISHRA:

That is a dishonest statement. (Inter-
ruptions) .

SHR] H. N. MUKERJEE: We will
have to bind your hand and foot a¥
they did in the House of Commons in
the 17th century.

MR SPEAKER: Though they did
not.... Don't put everything 1 have
state the position.

( Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
They cannot be allowed to defy the
House. They cannot shirk their res~
ponsibility of laying it on the Table
of the House.

MR. SPEAKER: I have stated the
position I have made my observa-
tion, I have given my ruling. And 1
cannot do anything beyond that.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
Our Breach of Privilege notices can-
not be pursued unless we see the CBI
Report. (Interruptions)

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, he js lelling lies.

SHRI ATAL BIHARI VAJPAYEE:
He has misled the oHuse. (Inter-
ruptions) .

SHRI S M. BANERJEE: You will
kindly keep it pending,

SHRI K. BRAHMANANDA REDDY:
1 have said yesterday and I have
drawp your kind attention to the
passage in the Lok Sabha proceedings
ang I have definitely stated before you
that I have not quoted from any re-
port. (Interruptiomns), You must
also listen to my point.

14.90 brs.
SHRI PILOO MODY: We do net

want excuse. We want the reeords.



QY oy ¥forwe & A g fafacze
g
The entire world supports us. We

want the Chair to support us. The
entire world is supporting you

MR SPEAKER: I have given my
ruling. I cannot go further.

SHRI PILOO MODY: You never
wanted the report to be laid on the
Table. That is your imstruction (In-
terruptions) .

SHRI K BRAHMANANDA REDDY:
Mr. Mishra, I want to tell you this:
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come to the House, But we¢ do »not
see the Leader of the Homse now. Nor
a situstion like this let the Prime
Minister guide us. (Faderruptions).

SHRI K. LAKKAPPA: Thix seeras
to be a wrestling arena and you are
keeping qQuiet,

SHR] JYOTIRMOY BOSU: What »
your ruling ?

MR. SPEAKER: I have given my
ruling. (Interruptions),

SHRI JYOTIRMOY BOSU: What ia
your ruling?

MR. SPEAKER: | have repeated it.

SHRI JYOTIRMOY BOSU: The first,
second or the third one—~what is your
ruling,

ot gew WX wWW ({1AT)
WTTHY g1 ¥ ? WY BE AveX § | T
gta S ar g Ay & @
fasel £

MR, SPEAKER: I have given my
ruling.

SHRI H. N. MUKERJEE: A Minis-
ter named Uma Shankar Diskshit was
responsible last session for makmg a
statement to the House, But he does
not turn up and Mr. so and 30, bhm
successor, makes a messy statement
which repudiates the assurance It is
a matter of the privilege of the House
Notice has been given of that Ths
House was promised to be given al
the material regarding the results of
the investigation. But now his suc-

The privilege of the House is attract-
ed, It must be takem now. You
throw the other rules to the winds for
the time being; ahe privilege matter
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must come up and Mr. Mishra a8 al-
ready given it. 1f should be taken up,
¥ you eare for Parhament... (Inter-
ruptions) .

st apra faw : gaT gn q=
o ¥ o fead wac § gad
a9 1% 339y ¥ @R Wy 2@ EH
amomysEfwans |,

ot gzw fagrh oot oot ste
fgta qadt & #z1 {97 udll §, F137
am A gga & wierAq fzar ar fr
Yo dYo wrfo #Y I/ & T W AT
W A% & ATAY @ WAR | WY
anen § (6 agt 7 ¥ woi wrearAa
& qree w7 faar § ute wr sawy et
qTe ARy 71 T1fgd ? s W ARE
¢ & qraw a7 arfge Ay s famr
fr® Wi e weETRA F IEA AL
awan 4 ?

W AR : WITET A1% AT fE
yg® {2 w7 wrw &7 ¥ Ay fTafrsay
g 791 91 fv Qmlw ar ) SRF g
offsmr &t ot & YFsmm W AR
fegr  saying this was beyond their
control, this and that so on  IA®
AT OF AT WEAT  WTAT @A
s faady o @ fafaezr 2
murie o oo & & € 7§ ai#
&= 0w fafaezd & warg oy wa 1
g sak wrv ¥ o fafaeec s 9t
o § ¥ W0 gar waa wrfgw, gs
1 oY goar & | 7% a1 WY oW wrar
L\ g A T HR A @R

S v o : oed wgpiy
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eI WY : wTY dYF ox {0
qar &) AWF AT §) GO WG e
T A ) AE A owd WY
&% § forar @l arer &

ot saveen fwt 21 frazat 1.
7€y Ik

TN FET : qrIEY woit ¥yt

ot wew fagrdt avde) : gre
AT ATY WA K1 g9 ¥7 Awa §

werw wEhw : 33 42 g A w1
qRAT B
The Speaker's position 1§ 10 1nter-
pret the rules and I have interpreted
them I have given the ruling and I
have given my opimon

WY s fagrt wrads) : qray g
fr ng ndt ¥ fafamr Yoo wre o1
ar, frarg W1 &gy fs &% & ey
w{t 9t a7 safon aw grew o @y
W1 EFA ¥ 1§ s g g fr foaw
q9 FIX 7 &1 A @omTTodToxrTo £1
UT ATRE T WY

SHRI JYOTIRMOY BOSU The re-
port should be laid just now

MR SPEAKER Whatever observa-
tion's 1 have to make, I nave made, I
have nothing else to add

SHRI SHYAMNANDAN MISHRA:
Did we demand that document under
a particular rule’ No The doeu-
ment was demanded under the gssur-
ance made {p the House earbwer, for
the performance of our duties He
chooses to take shelter under that and
you choose to confine yourself entire-
1y tp that, which 1s unfair to ws

MR SPEAKER: Let us decide whe=
ther we are adjourning for lunch or
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EL I feel very much tired after all
is,

SHRI PILOO MODY: I am contest-
ing the fact that you have given a
ruling. ‘Ruling’ is defined 1in the
Oxford Dictionary.

MR. SPEAKER: What I Fave found
in the rules, I have given. I am not

ing by dictionary. Will the Speaker
go by the dictionary, when the rules
are quite clear?

SHRI PILOO MODY: Mr Speaker,
a ruling is defind....

MR, SPEAKER: As 1 have told
you, there is no question.
SHRI PILOO MODY: According

to the Oxford Dictionary, ‘ruling’ 1s
defined as “a judicial or authorita-
tive decision.”

MR. SPEAKER: The Rules of
Procedure are clear. You are intro-
ducing new things every time.

SHRI PILOO MODY: I will speak
afier you have finished. Now  after
your successful interruption, let me
start again. A ruling is a judicial or
authoritative decision. It imphes that
there can be no two interpretations.
It is a decision which you, and you
alone, will have to give. You can
give a decision saying that the report
must not be laid—in that case, we
will determine our line of action—
or you can give a decision that the
report has to be laid, in which case
also we will determine our line of
action. But the fact of the malter
is that this decision hag to come
from you. That is why you are
sitting in your chair and if you give
less than a decision then we will
have to assume that the Chair is not
functioning.

MR. SPEAKER: You may assume
anything. What ever I have to say
I have said. 1 gave the ruling. I
gave it.

SHARI SHYAMNANDAN MISHRA:
May 1 crave your indulgence? 1 again

NOVEMBER 23, 1074
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repeat that we want the scommitment
to be fulfllled, We have not asked
for the production of the document
under this rule 368. What is your
ruling? Please address yourself to
this?

MR. SPEAKER: If you speak like
that, I will not do anything.

SHRI SHYAMNANDAN MISHRA:
What are we to do? Did I ask for
the production of the document under

rule 368? ¥ ag wgAT wrgan g fw grow ¥
a1 wfgede gut a1 sa® T H wTTRY
Fq1 HgAr § | WY SaEw AT 7 wigy

WO WEWY : W9 A oM &
My Isar A H AN A
g% wa fafaeze o gat ¥mdi A
g

SHRI SHYAMNANDAN MISHRA.
The CBI inquiry was instituted in licu
of the inquiry by the House, which
was demanded by the House so ineis-
tenily. Now, if that inquiry has been
conducted, should that report not be
placed on the Table of the House,
accordance with the assurance given’

SHRI JYOTIRMOY BOSU: Shn
H. R. Gokhale stated on the 9th Scp-
tember, which I am quoting:

“Please refer to my remarks on the
subsequent occasion. I have sad
at that time ihat we shall take
the House into confldence after the
investigation report was available
After the results of investigation
are available, we shall take the
House into confidenos. The whole
matter is open to the House to con-
sider at that time.’
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SHRI ATAL BIHARI VAJPAYEE:
The whole matter, barring the CBI
Report, is open....(Interruptions).

SHRI JYOTIRMOY BOSU: He fur-
ther said:

“] am making a promise, I am
giving an assurance, that, after this
investigation is over, the first thing
that we will do is to come to Par-
liament and say, “This is where we
have arrived; please tell us what we
ghou!d do". It is only after that,
according to the wishes of Parlia-
ment, that we will proceed.”

If this is not done, then do away with
Parliament. (Interruptions): If they
went to court of law, rightly or
wrongly, due to technicalities that is
one matter. But the second matter
is that the CBI Report must be placed
before the House, If they do not
come with it before the House, they
might call it the last day of Parlia-
ment, Mrs. Gandhi with a photo-
graph of Hitler in her hands will
come to the House and then we might
as well get out... (Interruptions).

o wewm fagrt awdwt . www
wpeE e A @ weae few g
% QY &%F § WA ¥ TN wEEE 3§ SH
) 11 A ) wEA W) deE AE R
1€ Y1 & qge faw @A & @A A
o1 | AT W T dodtomifo ¥ frard
T AT @ E 1 W Ay @ ¥ aRq
&t § s g% o6 ) Twa 9 wTEE
AT HE{Y AT § oF KT A FAT U6
A o agt ma el ?

ot waroraw faw @ AT ag WA
Wammgikfog g1 .. . (wwww) ..
™E e e g R ifoRky
T g ag)

MR. SPEAKER: It is a pity that...
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SHRI PILOO MODY: 1t is t
that you did not give a ml.ing.a pity

MR, SPEAKER: It is a pity
; that
¥You are talking like that,

This is alreday contained in various
privilege motions which you have
given. We heard the Home Minister
yesterday. . .

AN HON. MEMBER: Are you satis-
fied?

MR. SPEAKER: Not a question of
satisfaction. I am stil] hearing them.
I heard all of you. You demanded
that they should also be heard. 1
asked them that they should also
come and speak in this House. Now.
about that, I can give my ruling only
after hearing them.

SHRI JYOTIRMOY BOSU: Don't
mix up the things.

MR SPEAKER: Everything is con-
tained in whatever you have men.-
tioned. The same matter which you
have raised is contained in your pri-
vilege motions. I cannot give the
ruling piece-meal here and piece-meal
there.

We now adjourn for lunch to re-
assemble at 3.30 p.m.

1425 hrs.

The Lok Sabha adjourned for
lunch nil thirty minutes past Fifteen
of the Clock.

The Lok Sabha reassembled after
Lunch at Thirty Minutes past Fij-
teen of the Clock,

(Mgr. DepUTY-SPEAKER in the Chair)
QUESTION OF PRIVILEGE-—contd.

IMPORT LICENCE CASE
SOME HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU (Diamond
Harbour): On a point of order,



263 Question of

SHRI MADHU LIMAYE (Banka):
Qn a point of ceder.
MR. DEPUTY-SPEAKER: Please
sit down. I will hear all of you.
Now ] seek your assistance on a

purely techanical point before you pro-
ceed further. Today 18 Friday, and
you know the rules that, on every
Friday, two and a half hours are
devoted to Private Members' Business.
Also when the time for Private Mem-
bers’' Business comes, we adjourn every
discussion and take up the Private
Members Business. That has been
the practice. Now if we look at the
order paper, we will find that we had
fixed 3.00 pm. for Private Members'
Business. We are now behind by half
an hour., I would like to have your
opinion or desire in that regard whe-
ther you would like to do away with
the Private Members' Business.

st geR W wgEm (RAT) -
FINTM AT, g AT TEAZ § A9 &
NETTE FT FEAXT § WH gH SHET
ersATAEA Y. . (eqww(w),

st g qtea (AraTaTT)
g A& SYIAT WEA § |

sl R W SHAW . STAm
waran, 3R 727 ¥ f5aF fadndy o= 3,
T84 4 QF A4 § A9 f&11 § % wrea
ATETTF A1 quaat fway g ady o
& qrae fwar §, fafa ady ot & o
frar & % drodTomrEo #Y froR ifawm
g7 @i IRET afam 9T @ AR
g w1 Y Ay Sw) | w7 a%
drodtomr€e #t ful 2fasr av gy
af § W fFdy 9% AN FraquEr
T3 =TT &4
SHRI JYOTIRMOY BOSU: I would
request you, Sir, since you had been

a member of this House, an illustrious
member of this House.

MR. DEPUTY-SPEAKER: I apm still
s member,
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MR, DEPUTY-SPEAKER: I am still
a member and I sit there in front of
you,

SHRI JYOTIRMOY BOSU: I would
like you to listen carefully to what I
narrate from the books of account,
these documents, and give us your
considered and wupright opinion, up-
holding the dignity of the House, 8s to
whether it has become obligatory on
the part of the Government to lay
on the Table of the House the CBI
report.

I have to repeat this, Sir, because
they do not understand these things;
they do not want to understand these
things. There arel two persons, two
senior Cabinet Miniwsterg representing
the whole Government of India on
the flooor of the Lok Sabha. What
did they say? Mr Brahmananda
Reddy, the Home Minister to-day,
who was domng a lot of tight-rooe
walking without any success, his pre-
decessor, Shri Uma Shankar Dikshit
said:

‘I am making a promise I am
giving an assurance that afte:
this investigation is over, the frst
thing that we will do 1s to come
to Parhament and we will say,
‘This is where we have arnved
Please tell us as to what we should
do’ 1t is only after that

Mind the words,

“...It is only after that, accord-
ing to the wishes of the Parliament
that we shall proceed ”

Now Mr Gokhale, an emmeni
lawyer and who was also a Judge of
the Bombay High Court and who was
also a practising lawyer at the Sup-
reme Court, knowing all the hmla-
tions of the Goverament and the law
said:

‘I have said at that time that W¢
shal] take the House into confidence ‘
after the investigation repor!



a6s Question of

was available, After the result of
the isvestigation was availablé, we
shall take the House into confidence.
The whole matter is bound to come
to the House to consider at that
time.”

1 have quoted verbatim from the pro-
ceedings of this House. Now, they
have taken a stand that under the
existing laws they could not have
possibly come before the House with-
out going to a court of law once the
CBI inquiry report establishing a case
prime facie came into their hands.
‘That is a matter for the Committtee
of the Government Assurances. But
I will deal with it i1n a separate way.

Now, since the CBI inquiry report
is in their hands and now they have
gone to a court of law already, 1s it
not obligatory on them to come
before the House, read out the entire
CBI inquiry réport and lay it on the
Table vf the House so that the House
15 able to give its counsel and a direc-
tion to the government as to what are
the things that are to be done? Now,
the Government have not done it and,
therefore, it is for the Chair to give a
ruling in view of the two assurances
that are on record that the Govern-
ment must lay the CBI inquiry report
on the Table of the House because I
am positive that the original report
15 now being altered and they are
only trying to take time from the
House so that a fabricated report is
placed on the Table of the House,

You are the only person present
in the House who can save the House
from the indignity and disregard that
is being showered un this House by
this Government.

Wt Do Wtgn W (¥t am)
SYTETw T, gae ¥ & qowrd wid
91 IEE wRT T ¢ Ty X v

e av Al % aff v
W oy awr @ o deatdd
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seardf wt Ty § o vy gty & A
i imfrr o g1 How &
"R ATRAT AT ¥ I wEEqT ¥
wfa s 7@ & o 9% Trew ¥ @@
aeg ¥ arar @A AT W R 7 K zwE
FAT WTIHT WIRW WTEEAT E |

MR. DEPUTY-SPEAKER: 1 will
give my ruling.

oft A WRY : JUTSTR WERT, WA
greg Y e & awr ) s &
AT IO 1 A€ | §IF AT AT AqTI4A-
av fezr na 7 =feat & g SEET
Feae wew fargm awd aw FT A9
STVATET § QRTS8 1. .
(W A) FTHIC 7 99N GTVATET &7
eorae femn & 1 e wa W S
TR T & | T2 Fr afewy M AR
FT AT & ) W TG eI WERY T
w1 & e arefadie 1 & agr amar
£ | SEIT 12 IO FY FFT | WO W
AEE F ATH ITHT I EAAAIE

“MR. SPEAKER: So far as that
assurance was concerned, 1t was
quite categorical. Hig (Speaker’s)
concern was that MPs. were invol-
ved 1n it. If it were somebody from
outside, then, that was a different
matter. But here MPs. were invol-
veg and so the House was seized of
the situation.

Now a difficulty had arisen be-
cause the CBI instead of waiting,
and laying it before the House, had
followed another course by sending
it direct to the court. A plea could
be taken that it was now. a sub-
judice matter. Buf this House was®
directly conoermed with the hoagur
of these MPs. So, some way should
be found out of this tangle. So far
as MPs. were concerned, the Housc
should be in a posttion to express ite
opinion. In the matter about our OWR
Members, some way should be found
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lest this House should be deprived
of its own decision on their conduct
and character, After all, we had to
keep the image of Parliament clean.
He (The Speaker) would have to
find a way out.”

wa I ag Wt wgr & iy orfrarae
F) IEF FIC T FEAT A Ag-qfEw
¥ aras(E, S & e e ) ww
7z @wi grN ¥7, 7g ffaferd o
w g i ¥ fak ag qravar § fw
!ﬂoi’roﬂfe%mmﬁ,ﬁﬁfﬁ
wrRe) #Y v € ° owy g TR
wr g fe fod swa ¥ Naaw
& oy fad & a7 s W@ R,
Fo gFo Trvo fudr M dw FFPAT
a% Ay 67w § g
T T WTE, I mHo uHo fo¥
WA w g | A ey amEw A 7w
%gr & o dTo wrfo F1, ¥A ¥ HIAT-
Tae, e Fwd fafres & Ao
wfqedz, I aradrg =fas arogo fog
& a7 ¥ ot Aaw wlwkLST ¥, WA
gawes 714 7 g% war v uAe o Ay
wzm & fr fafreze & gre wqq 57
¥ fogr #1€ 97 geATHT AT OF A9V
wTaTA-aw Arfgd | o o dro wZ2N-
qreary & g9 AYgT H & A ad
A A W@ e v & fordr anfad o
Afgw wfog Wi & g9 FIITFEA &
Ay gga T TE Y 1 qAe Fo fag ¥ ag
¥ g Tw g wEA g f
20,000 %o TTo &o Fag & ford wrfgdr
g ag A g E e g W W
e w7 fvar @ 7 dve
dto are AW TW I 61 TAA-
i fegr 7w 3T QA0 ¥o fag
*1 grarti faray ar 7 9o qrivaridt
A & gy aTHET T A Qe ¥e
§ feg ¥ anw Frorelt oy, s @ v
IRt e fed foorr aifearardy wardy
ff Tt 1 i ¥o Qe WTTe R WY
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QT o WY gt et o gormar
aryr W grfeariidt Wiy g8 ar o
ag § wely arfr fe war grery ¥ oMy
FoagT  aw & dar fam, wr ofe-
ey & vt dar fergr ? & g g
X AT # v @Y # ) WK wx
® § Y st wig foar @ &1 AT
w107 ¢ i s Yo ot wrfe A @@
g ¥ ity ¥ § ot Ewr wrw fear
@ & ) W gafad g2 o) amwrd ¥l
anfgd, wiT ag feivd Rradrsr *r wrven
a7 w07 & fa Az & ¥ g3 gt
=fed

WY X A1 BW W FF ¥ ¥ 47
w51 {5 57 waa ¥ o oY a1 S ot
& 9% uTT & ¥ g7 A€ uqy I7AT F
A & s 7 g e 0 seha are
AL W AP AT ¢ @ A gAY
T WY 71 79% F9T F947 § fm =frwe
AT A = w41 oY | IHA FET

“If a document has been gouted

my ruling 1s that 1t must be laid on
the Table”

9 B A@ T8 A& w7 o ot A
TR w1 A T g, & ag) favig e
e #7 ag fierd § | 7 O 29 Fomar
oy |

“If a document has been gquoted

my ruling is that must be laid on
the Table.”

o fom ga ae v qEw o
WA W9 WHI AEY | W mET R
Rt wrgw A ag way § fw fewwrd
g HF I §? A Fwrw
ArErAsfroyay “FEF
qre st § o fis FevmrG A AR a2 §:
(1) To refer to a document;

(2) Cite;
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(3) Adduce ag authority;
(4) Give the actua] word;
(5) Tp enclose in quotation marks.

oY qg W A gAr A IT A, W T
A wgTR Wh § wEew e
Wit warar ey gETa wfawe 9
ferar smgm 7 % o wgar g fr W2ew
amé At ST 9% TAN T EwEr o
vy I Fe @ & ) W1 ¥ arg Hro
o mrfo #Y e 7@ & 1 THAT
wzwrsary A w21 fr wf foda g1
# 3% afow a0 g wA A FTFR
9% faer & e 39T a7 Far @

“As regards the delay in replying
to vour letter, 1 was out of tne
country for g number of days and
besides certain consequential action
had to be taken on receipt of the
interim reports mainly from CBI: "

gzfrw friydw e & dYo dto wide ¥
g dro e wifs ¥ ATAT WY FAT
ara® & a7 § Aiv favda o g, o7
qro o m. o ¥ wE gxfem frlEn &y
A w1€ gF el A g 0
AETAT AT

U3 g AN nE T T
7 1 QR0 Two A ¥ 2oz faar
ag st fF g0 Fo faa mixPafaeet &
o &Y #to dro wi€s Y TR w7
Taa fear & gq A w9
TATARE A8 AT & | WA &Yoo Ao
wo wmAM wErFTE A & gra ¥
g% ¥, wg ww@Ar 9wy wUr vafw 0
R & T & Who #Yo wrfo wiT g3A)-
T2 SO grar o | OF A AT Tew O
arg frdf a A W awd ) e w AT
Zatwrr ¥ awe ST AP

VT AP RIITT €AY HT 30X 47
wifww « 63 1 qed g X FE A
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stavy T A @ Ao aro ¥y wer fw
faed oz q7o %o fag o Wi ax Y
wit fr ot agy wwe o Serar o
g wwar § | 34T 7@ 2 fwfer o g
& o gt o arens § fag Wiy ot wr
ow &9 § | gl wZareary ¥ wgr O
R WAFTY & WA qg AY Al
® arFr g, wrg $fwlen a5 gur &
Ffier 28 ardrar w1 sver v § st
wrAerdt @t € ot g -gaeT A £
FARGT & FI% o197 g7 &, W1 oY
FiEl F IO ALY T B
e A T ? grew 2w Y AR, ¥
EAFT ¥ 77, grgy fearddz &
q?, QTRERT ¥ ¥ TAR)
qAR T TfgT | AN wT AagT A
T fa&d |

77 fo7 w1 sary wEr ¥ gEw
gt fagi fr md a1 ¥ w3 o
WX AL N wigy A W A
TFT L AT T A | galfan &
g2 fr feida ot 1 gad w9 73 3
N T N ZAAFT X X ¢F
gzfre fdre of ) ¥fe ora sama vl
{ wravena o= § B gn ArgA ®)
qrq AT FAT R, TR AT & ALY AAC
& 3 oF Fe¥E wrod $3 ) ar g fem-
srafze frare aroft ) gafag & w20
agn g 5w & g fds ot
A wfgd 1 a9 ff aueeT W
qrga ¥ N awasy g ¢ 12 @A Y
QT 9 IAA FE T 0T [T 1 E
firr graT F€T I wroe? PR o
qrgw Pafreed d%2fcgz % g9 T §
I wgA TC JEHN sz & 5 awd
AT, gAY FEwT qw Frwe a7 )
wroet w2 &1 & wosl e wW
¥ forg AT § 1 wroe? w6 o €
QT
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wet 8% paiw ST i guags
aw & qaet w1 wgr ar 5 & qdwt
AT ARy, ¥Aw I 3 fendw worr
wiAa § | Wi oY €% XE o w7
wuw i forer g o g% d2x fiee
¥ Iz e qr—

oft o W wEEw ;e wTE A

wt oy faed : wowq W€ wY wEw
af & 1 gi wid w7 vTtew frer fw
g&7 wive! foaar & e mafea &1
¥ 7w w1 it ooy sa-wfew g
qr ) gfeard e Fawd . (ww-

¥ ) FAEET FE W § | A FEGFE
@igr1dgarar aw § )

(Interruptions)

You are trying to give protection to
the criminals You may deny that
(Interruptions )

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE): Sir, he was refer-
rng to the letter of Mr Tulmohan
Ram addressed to the Speaker obvi-
ously. He ig alleging that it has been
done under my advice or it is drafted
by me. I want to make it clear that
although Shrai Tul Mohan Ram has
been a Member of the House, I have
not seen his face I have not dealt witn
any letters which he has drafted or
not drafted.

SHRI PILOO MODY: I did not know
you had to see a man’s face to draft a
letter.

SHRI H R GOKHALE: I have also
sald that I have not drafted any letter
for him.

% WWAT WUET : Q%o Qo faa

q XTH ®E g9 Wifw

ol o fo e R o e
yrefwar mirf ag < W wd
w7 % § 91T T ) o doo o Farwy

w1 wrw §, Vg gfowrfameraf wfy &
&Y ferware gl & 8 o) et R
il § 1 ek Pafpiney o) wig vt
]

dua A vgrwgm g fewm W
& FAtEw Y a7 6F Ko o wE &
qRN T |

ot qw wir g (o) : q@ O
T gt 3 ) w P o us
fafars Y 3 | FoT o & 26 &t
3G 1Y 26 ¢K WAL R :

The last two and g half hours of
a sitting on Friday shall be allotted
for the transaction of private mem-
bers’ business™

a3 =% ¢ 5 wigd & OF wrgie fafa
an % faq ar€ v fifewa frg wmi
fagse e s g a7 3 f-
A7 aF {F 7R gAY AF 5T {7

W ., fwEwA) e owT R G Ao

>

“The last two and a half hours of
a sitting on Friday shall be allotted
for the transaction of private mcm-
bers’ business:

“Provided that the Speaker mav
allot different Fridays for the dis-
posal of different classeg of such
business and on Fridays so allotted
for any particular class of businecs
of that class shall have preced-
ence.”

T® AT Ewe : AE €77 7T
el

ot e oy g AwEF A
o9 a7 5 agie hay fafwds 1
fore ®ar B KICEREY ST WK F |
The matter i siveady ub fudice.

fre 4o s wgE B @ ¢
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ok A} X W) A7 ey TR
o ag Ay W & af o g o A
WIT TF FAW BT SF KA1 GEGET W
® 3

The Spemker has already given rul-
mg. Interruptions

R 7% grow w7 Ay gy o
SHRI MADHU LIMAYE. Whal is
the ruling?

it qE Wy I : =ET w7 sl
£ 7§ 7 7w g T T IR
M AGTIARGT T T RO A @AY
% 7a fog 7 &, S M A o ™
Rty for Ay adrger FTRAY
o awww A E T IS
A iR OF g e
SHRI MADHU LIMAYE. What 18
the ruling?

ot 3w Wy WA ST A I T
Y AT AT s EgF ATT AT
wmfrm AT

tﬁmﬂm'tﬁoa’?owﬁv
£ frord V38 T

o} /E WA T AT F R
At ar ¥ | IR TSR T OFE T
Frfed | £F T 86 77E A FisH N AT
47 FTA ¥ SMIA 4G gAY Figd |

THE MINISTER OF HOME
AFFAIRS (SHR1 K BRAHMA-
NANDA READY) Mr. Dcputy-
Speaker, may I submit to you and
through you to the House that I have
sent & communication to Mr Speaker
seeking hus guidance?

(Interruptions)

SHRI MADHU LIMAYE. He is not
competent? (Interruptions).

MRE. DERUTY-SPEAKER: Order
Dlease,

(Interruptions)
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MR DEPUTY-SPEAKER- I will not
shut out anybody ..(Interruptions)
Please listen to me Thig creates an-
other comiplication because the Home
Minister suo motu has come forward
with a statement before the House

(Interruptions) What he has
said just now

SHRI PILOO MODY(Godhra) .

shows that he 1s as confused about the
ruling

MR DEPUTY-SPEAKER' The Home
Minister suo-motu came forward with
a statement that he has sent g commu-
nication to the Speaker seeking his
guidance That 1s what he sald.

SHRI ATAL BIHARI VAJPAYEE:
Oral or written?

MR DEPUTY-SPEAKER 1 4o not
know I do not know what the commu-
nication 18 but the House 15 now seized
of that matter Once a matter 1s stated
before the House and the Members
seized of that matter I would leave 1*
to the Home Minister to consider
whether he should also take the Hous»
into cofidence as to what that commu
nication 1s

SHRI JYOTIRMOY BOSU And
elobrate what guidance he has asked
tor?

SHRI K BRAHMANANDA REDDY:
I sent a communication m writting to
the hon Speaker seeking his guidance
and nstructions on the matter whether
the CBI report should be placeg on
the table of the House or not.

SHRI SHYAMNANDAN MISHRA
(Begusara1) I rise on a point of order.
If 1t so pleases you Kindly permit me
to move a motion of contempt of the
Chair against the hon. Home Minister
or I shall give it in writing that he has
committed a contempt of the Chair
and also a contempt of the House. We
have béén déaling with this issue un-
der your Chairmanship and in the
meantime the hon. Minister takeg the
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matter out of the hands of the House
and out of the hands of the Presiding
Officer who happens to be in the Chair,
the hon. Deputy Speaker. This is a
grave contempt of the House and a
grave contempt of the Chair,

SHRI K. BRAHMANANDA RED-
DY: That communication ..., (Inter-
ruptions)

SHRI SHYAMNANDAN MISHRA:
He can gpeak later:

So, it requires your very clear guid-
ance whether a contempt of the House
or the Chair has bheen commuitted or
not in taking the matter out of the
hands of the House and in his trymng
to refer it to the hon Speaker whoso-
ever happens to be m the Chair is for
our purposes the Speaker of the
House This matter cannot be refr-
red to the Speaker when we are grap-
pling with that issue Therefore, the
Home Minister has to be charged with
contempt of the House.

SHRI K. P UNNIKRISHNAN (Ba-
dagara); On u point of order, Sir.
When Mr Mishra was gpeaking, one
of the hon memberg opposite called
the Home Minister...... chor, ...

SHRI PILOO MODY: He ig not
even an assistant to the Deputy Whip.
He has no business to speak to the
House and to address you from the
Treaury Benches. Let him go back
to the last bench where he belongs.

SHRI JYOTIRMOY BOSU I will
quote from Kaul and Shakdher to show
how the conduet of the Home Minis-
ter has been unbecoming of a mem-
ber, not to speak of a minister. On
Page 273 jig says:

“If a member desires to make an
observation on a matter beforg the
House or to ask a question from
anothey member who is speaking,
either to obtain clarification or for
the purpose of any explanation
about g matter which ig under con-
sideration of the House, he has to
4ddress the question tbrough the
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Chair.”

Here this is a matter which Is very
much before the House and he has
tried to obtain a clarification about
a matter which the House js fully
seized of Now, Mr. Speaker is not in
the Chair at the moment. You are
in the Chair. Therefore, by addres-
sing it to the Speaker, the tome
Minister has shown disregard to the
Chair and to the House and hasg be-
haved in a manner which is unbecom-
ing of a3 member I shall be grateful
it you uphold the dignity of the

House and of the Chair by reprimand-
ing him right now.

it srzwr fagrdt avodat (vnfeaT)-
IqTEqE WEET, NI 12 A & TG ATHAT
fawrz aT faqg a1 gur & 91T sHAT
dvv mew ¥ afadte dar g qar R
W g 7Y 75T &, g WA w4 & v wg
&1, #faw g9 wWdT 31 %A GARF
TE WA WEIRT 4 AF TS EIAT AFA
f& 7z =frav &1 srzEm 2@ &) @
arees faw faan & pegdig 2g wm @
& ? faw fwaw & gawre 1g wdt Agte
a #frav 7t feedy fad 7 o &
I3 #gr fa ag Aodtonrso ¥ w19
{7418 "-9z% 9F =EY TEA | TH 97
% el agR gh | EIET wgRa wr
daar gar #8T aga & fv we
TaAwe W & At Iy vl A 3
AT BT LG A1 B yweA A ¥
TaAdT TEAT Sigdr & @ @ weAT d,
et I qus <fF T | e
ur A1 O WA ¥ WHIT W,
gt age & fog w1 g Gt feg
T ¥ qHE X 1"l A7 fraer
&t a uw W e Az gu &, 57
ATHA T A T g0 &, AT grae 4l
¥ 618, sz o 5 ¥ 18 wif o
W aaq e wret ? e 3 oot
ey w1k & O ot § ? A wgar
g & fe y ot 7§ oy g7 W EW
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TR rAF AN, g Ay AT
ot v ) e § ved fRy & fa-darc
o oy F AT @ KT RET AT HT BT
medw Wi @ §, ey xgE wI@r
To01 Sz Tk § o g Hat v
fedre TaAr <rgd & ot 37 g wrafw
a4} §, W ¥ wa W a7 9T b
STYEY MEEE WOT, M@ §F GEER &
T R A W9 GF 54X 7Y GAXAAT
T 1 DY 77 |

SHRI N. K. P. SELVE (Betul):
One need not be a genius and study
parliamentary precedents and practices
to know that while you are presiding
and when the House is seized of a
matter, i1t is your verdict alone that
will ultimately matter. But unneces-
sary motiveg are being imputed and
unnecessarily time ig being wasted
Before the lunch hour, i1n terms of rule
368, the Speaker gave a certain ruling.
None of us knew, including Shri Piloo
Mody....

SHRI PILOO MODY: Or the Home
Minister.

SHRI N. K. P, SALVE; ....or the
Home Minister. None of us knew
whether in terms of that ruling it was
nicumbent on him to lay certain pap-
ers on the Table of the House or not. Is
there anything wrong, is i1t contempt
of the House 1f he asks of the Speaker
to know whether the ruling is that he
should lay it on the Table of the
House or not? However, if it com-
mends itself to you that the matter
being where it is that the ruling be-
ing vague as it is, as the House is
seized of the issue, it must continue,
why do we waste the time of the
House, Let us go ahead. He has only
said “T have sought the guidance of
the Speaker”. The ruling is the issue
‘be tested. (Interruptions) Before
e Tunch hour the Speaker said he
given a certain ruling. What that
ling fneant is a matter of interpre-

W
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tation. They are interpreting it in one
manner and we are interpreting it in
another manner and God along knows
what the Speaker actually meant by
that ruling. In view of this position
of the matter, it is but natura] that he
has asked what exactly ig the ruling
and what he has to do in compliance
with that ruling, whether he should
lay something on the Table of the
House. Therefore, my respectful sub-
mussion before you is that in whatever
he has stated there 1s no contempt of
the House, there is no contempt of the
Chair If you are seizeg of the issue,
you arc the presiding officer, what-
ever you decide is final and we will
abide by it I think that is what he
meant.

SHRI H. N. MUKERJEE (Calcutta—
North-East): Sir, I fear, the crooked-
ness of the Government will lead to a
Presumption of the criminality of their
intention.

What has happened 1s that, in the
morning, the Speaker gave a ruling
and the trouble was that the ruling
could not be implemented on account
of the doggedness of the Government.
The Government dig not choose at
that point of time to ask the Speaker
for his indulgence for some more time
and for an opportunity to plead with
the Speaker either openly in the
House or elsewhere, if the Speaker
permitted 1t, to convince the Speaker
of the rightness of their opposition
The Government merely sat silent
and repudiated, in effect, the imple-
mentation of the ruling given by the
Speaker.

This was not an ordinary situation.
It was an extraordinary situation, We
have been driven to this unpleasant
situation of having to hold up the Pri-
vate Members' Business. We have
hardly ever done it in the history of
Parliament. In an extra-ordinary
situation, we are continuing the dis-
cussion which started in the morning
and which went upto 2.30 P. M. That
extra-ordinary situation was develop-
ing in the course of the debate when
suddenly the Home Minister pops up
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and says somsefhing io farther compl-
cate the whole situation. I could have
accepted the bona fides of the Govern-
ment's position if the (Governthent
during the recess had sought to contact
different parties and Independent
Members in the Opposition, hag sought
also to contact the Speaker and had
also gought to contact the Leader of
the House who ig 1n Narora, accessible
on telephone, I guppose. They could
have done & lot of things in order to
get over a situation of their creation.
But they did nothing of that sort,

Sir, the debate was proceeding and
you were conducting the entire pro-
ceeding mn an absolutely digmfied
manner. You have called everybody,
Congress Members and non-Congress
Members, to speak on this matter.
Suddenly, in the midst of it, the Home
Minister pops up in s own fashion—
1 am sorry, I have to say these things.
He 1z unused to the ways of this
House, His colleague, the Law Minis-
ter, chooses to be a dumb creature, a
kind of dumb anumal whose name
come to my mind. I am sorry to say
all these things It 1s because of these
things that we have to go on discus-
sing this matter.

When thig matter is being discus-
sed and you are in the Chair, you are
told, “Hold your peace. We have writ-
ten to your boss elsewhere,” We are
not going to tolerate this sort of thing.
If any of us were in the Chair in your
place, we would have looked upon it
as an insult to the Chair, not personal-
ly so much but to the institution of
the Chair. Whoever sits in the Chair,
Gurdial Singh Dhillon or G. G. Swell
or anybody else, the Chair is impor-
tant, the honour of the Chair is im-
portant. ¥f you, Mr, Sathe, were
in the Chair, could you let that letter
be used as an instrument of circum-
venting the duty and the responsibi-
lity of the Chair and also the dignity
and respaet of the Chair?

f mo Mu" w gre’ coh-
ki, a debste whish Vou Hive pere
mitted, Yoy are listening to all scrts
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of pecple, thé péople on the other
side, who cannot formulate
a syllable of gignificance about parlia-
mentary propriety, Even sb, you aré
allowing ali kindg of people to take
part in the debate, Now, they come
forward with a suggestion which is 8
slur on the Chair. We are not going to
tolerate this sort of thing. We have
al] respect for all Speaker. We shall
have it again with him when he comes
here. But that is » different matter,
The Chair has to be respected. The
Government is not expected to hold
up the proceedings like this. I do not
think the Parliament ig going to
stomach it.

I know, the Leader of the House has
to go to varlous places. She has so
many things to do. She has to worry
about a hell of a lot of things. I hope,
she hag wtitten to the Speaker about
her absence. I do not know. She may
not have done so. I can forgive her
for not doing that. But I cannot for-
give the Leader of the House, from
day to day, ahsenting herself when
questions, discussions, agitating the
whole House irrespective of party
affihations come before 1it.

1 cannot forgive a person who calls
himseclf Shri Uma Shankar Dikshit
and who, ag the Home Minister of
thig country, had given an assurance
to this House on the last day of the
last session. He spoke on behalf of the
Government and he spoke in a manner
which suggested that he owed a duty
to this House to come before it on the
opening day of this session to apprise
the House about the progress of the
case. He has never appeared before
us since. He is a Minister without
Portfolio, But he is a Minister with
responsibility to the Lok Ssbha.
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Shagkar Dikghit chogses to stay away.
The ball ig, jn the court of Shri Brah-
mangnda Reddy; he is an indefinable
person—capnot - formulate anything
because he himself cannot be defined.
‘He gdelights in the contemplation of
Brahma, which is q3rg ¥ g7 well
beyond the understanding through
words or mental processes! I am not
surprised to see that his mental pro-
cesseg are such that we, ordinary mor-
tals, cannot get the hang of it! So,
what can I do? The Prime Minister
is not here. Mr. Uma Shankar Dik-
shit is not here. The Law Minister is
mum. And poor Mr. Brahmananda
Reddy is preoccupied in the contem-
plation of Brahma! Where do we go?
In this predicament, he intervenes to
suggest that, because of a letter to the
Speaker, the proceedings should be
stopped. This is a reflection That i=
why, an extraordinary motion has
been made in the most abnormal situa-
tion. This extraordinary motion
should be accepted by the Chair and
discussed. (Interruptions)

MR. DEPUTY-SPEAKER' What
happened to Mrs. Maya Ray during
the inter-session period? She must
have been to a hill station.

Bhe is full of energy. She is full of
vim and vigour.

SHRIMATI MAYA RAY (Raigenj):
I did not go to Shillong
MR. DEPUTY.SPEAKER: You did

not go to Shillong; you had been to
Darjeeling

Now I am not shutting this out. But
I want to make a small reference
There is just one flaw in the otherwise
impeccable speech of Prof. Mukerjee,
and that 15 the use of the unfortunate
word “oss’. Now may I say that the
relationship between the Speaker and
the Deputy-Speaker of this House. ..

AN HON, MEMBER: . .. .ig like hus-

MR. DEPUTY-SPEAKER: You may
be interested in wife. I am not

The pelatignship between the
Spealar and the Deputy-Speaker is
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not one of boss and ynder-study. We
are both indepeadently electeg by
this House and we gecupy indepen-
dent offices under the Constitution.
He discharges certain dutieg under
the rules ang 1 discharge certain
other duties. Of course, we have a
responsibility to this House, and as
far as it lies in my power, T shall
cooperate to the fullest extent in
order to see that this democracy
functions and this House functions.

SHRI B. R. SHUKLA (Bahraich):
My point of view has been fully made
out by your goodself. The Chair of
the Speaker is one and the same,
though it may be occupied by diffe-
rent individualy at different times.
Therefore, my submission is that, if
any communication seeking guidance
from the Speaker....([nterruptions)
My submission is.. .. (Interruptions).
It is for your benefit. Kindly listen.

My subnussion is that the communi-
cation which has beén sent to the
Speaker is presumed to be in your
possession because you are continu-
ing in the same Chair and the same
office. Therefore, if it is in your pos-
session, then, on that basis, give us
guidance which is sought by the hon.
Minister. If it is not in the possession
of the Speaker and, therefore, it is not
in your possession, kindly ignore it
and give your ruling independent of
whatever communication has been
made.

SHRI S M. BANERJEE (Kanpur):
1 have hstened to the submissions
made by my various friends. But I
wag surprised to hear that the hon.
Home Ministet hag invited a direction
from the Speaker Kindly remember
that when Shri Ishague Sambhali was
the Chairman. he got something in
writing from the hon Speaker to put
it before the House and he did it
and had to face the music. Still he
carried out the order of the Speaker,
Even then, when the hon, Speaker re-
turned to the Chair, he said that he
was going to uphold whatever the
Chxir might bhave said
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Here, the Speaker knew very well
that the matters were continuing.
Then in all fairness to you and in all
fairnesy to the House, he ghould have
continued in the Chair because what-
ever happened in the morning, it was
based on a ruling given by the hon.
Speaker. 1 have quoted instances and
it is correct that the Speaker gave
a ruling that if anything is quoted
from any document, it should be laid
on the Table of the House. I can quote
verses from the works of Tagore but
do you think it is all my creation? 1
can cram the whole report and produce
it without quoting. Even then it is
a quotation. Quotation jg a quotation.
Otherwise, right frcm the childhood
we were asked to cram so many things,
but do you think 1t is all our creation?
I can quote hundreds of Ghazals from
Begum Akhtar’s records. Do you think
it 18 all my writings? 1 am surprised
there are too many quotations n his
speech. Do you think only if the in-
verted commas are there, it is a quo-
tation, otherwise, not? I knew Mr
Reddy is a very able person but even
during the probationary period he is
committing such mistakes. He may
not be confirmed. Sir, you use your
own discretion and give a final ruling.
Had I been in your place, I would
have asked the Minister to go out and
adjourned the House, and we would
have all met on Monday in a cooler
atmosphere. I would request that
when you are occupying the Chair,
you are the Speaker If any Chair-
man, Mr Sathe included, is occupying
the Chair, he is the Speaker. I am
sorry. They should have apologised
to the House, Mr. Gokhale is here.
Mr Uma Shankar Dikshit gave us an
assurance and he lost his portfolio.
Let the Prime Minisfer come. With-
out the Prime Minister, nobody can
give a decision, whether Speaker or
non-Speaker,

SHRI SOMNATH CHATTERJER
(Burdwan): In the morning, when the
hon. Members on this side were ask-
ing for laying the CBI report on the
Table of the House, the ground omn
which it was being resisted by the

han Waima Wieictcos moas dhad ke Lad
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refuge under the second proviso to
Rule 368 trying to suggest that w
he gave wis only g summary in
own words ang that he had not
ed from jit. Mr. Speaker never sug-
gested that the document cannot be
laid. .

On the other hand Mr, Speaker was
very clear that if the Minister had
quoted from report, it was the duty
of the Minister to lay it on the Table
of the House. Throughout the Morn-
ing session this wag strenugusly resist.
ed by the Minister and some Members
on the Congress side when this mat-
ter wag tontinuing to be discussed.
After the lunch recess this reference
to a letter or communication sent to
the Speaker 1z made. Thig 1s nothing
but a deliberate attempt to scuttle dis-
cussion 1n the House, under your
Chairmanship, and to tie your hands
so that you may think more than
once before you decide and give your
ruling thereupon. And also it im-
lhies that you should wait for the
decision of the Speaker opn this com-
munication {(which has been sgent tc
him) and that you should not try to
come to your independent judgment
and so on. The attempt is to try to
interfere in a manner which I may
term ugly, and trying to scuttle dis-
cussion There 15 no provision in the
tules for seeking guidance from the
Speaker You have got all the powers
of the Speaker when you occupy the
Chair, Therefore, 1 don't know why
this information has been given 0
you and to the House, except for
scuttling the discussion in the House
Sir, 1 appeal to you to decide the
matter according to your conscience
An attempt is being made that per-
mission of the Speaker is required
that is, from Dr. Dhillon, and they
cannot decide on their own, to lay 1t
on the Table. Their attitude I should
say is not only unbecoming of a
Minister of the Government of India,
but, 8ir, it is a clearly derogatory
attitude towards the House and pro-
per steps should be taken in this
Tegarg by your good self. This is mYy

—b At
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PROF, MADHU DANDAVATE
(Rajapur): At the outset I would say
this , Sir. If any Member of this
House, (including any Minister) sends
any ‘private’ communication to the
Speaker or any one else privately,
we are not at all concerned about the
communication. Without this House
knowing it @ Minister sends any com-
munication to the Speaker we do not
feel concerned about it at all. And I

_ will quote the precedent. Yesterday
| When the Minister for Parliamentary
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Affajrs got up here and sald that we
should take up the next item on the
agends, that is, papers to be laid, many
of us got up and said, when we ad-
journed for lunch at that time the
Speaker had not made it clear as to
what will happen after the lunch
break. Therefore, it was considered a
contmuation of the morning stage. At
that stage the hon. Minister said that
during lunch hour he had talked with
the Speaker. And you rightly said
what private conversation took place
between the Parliamentary Affairs
Minister and somebody else is of no
consideration to the House at all. 1If
that were to be quoted to the House it
would not have come before the House
at all. But if the Minister quotes that
he had talks with the Speaker on the
Floor of the House then that becomes
part and parcel of the proceedings of
Lok Sabha. Sir, you in your inima-
table and humorous style said that if
I try to bring into discussion my own
wife, even she will become part and
parcel of the House. Then Mr. Baner-
Jee jocularly quipped: Don't bring
your wife into the picture unless
somebody else will demand that she
should be laid on the Table of the
House, !

Sir, on the basis of the clear under-
standing given to this House and on
thie basis of all the past traditions you
rightly said that what transpires bet-
ween the Minsster and the Speaker or
anyone else outside does not become
the property of the House. But when
it is quoted on the Floor of the House
that becomes the property of the
House and part and parcel of the pro-
ceedings. Here the Home Minister
has not merely sent a communication
to the Speaker seeking his guidance
as to what js to be done about the
CBI report but has had the temerity
to say in the presence of the Deputy
Speaker that 1 have sought clarifica-
tion and guidance from the Speaker.
He has the temerity to say so0 in your
presence, We are not concerned with
who sits in that Chair. We are only
concerned about the Chair.

{Interruptions)
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When he shows the temerity to make
the statement on the Floor of the
House in the presence of the Deputy
Speaker, let me make it clear that we,
‘the Members on the opposite side, are
not concerned with who sits in that
‘Chair—whether it is the Speaker or
‘the .Deputy Speaker or whether it is
the Chairman—but it is the Chair that
we respect. I would go to the extent
of saying that tomorrow even if Shri
Brahmananda Reddy sits in that Chair
we will have to respect the Chair.

Therefore, we feel in your presence
and in the presence of the Members
of the House when. he has said I am
seeking guidance from the Speaker,
it- is an insult tp the authority and
Chair of the House. This is a con-
tempt of the Chair. Therefore, not
only must he apologise but I would
also suggest that Shri S. N, Mishra's
motion exppessing concern of the
House should be taken up.

SHR] K. BRAHMANANDA REDDY:
I have greater respect to the Chair,
whoever is the occupant, than many
others who profess it.

Now, my submision, as I have al-
-ready stated, is that I have sent this
cemmunication—written—to the. Spea-
ker during lunch. (Interruptions).

=t sAzac faw @ (zATEIETT) T8
AET T | TE HS T AT
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SHRI BHAGWAT JHA AZAD
(Bhagalpur): Mr. Deputy-Speaker,
Sir, we, on this side, are actually feel-
ing about what the hon. Members
:from the Opposition feel that the
dignity of the Chair should always be
-maintained. It is only a question of
understanding and interpretation on
whether a minister, by writing g com-
munication to the Speaker, and that
too in this particular case, had in any
way brought down the dignity of the
Chair presently presided over by you.
The question is very simple. Every-
body knows that. The hon. Spea-
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ker gave a ruling. That was not a
rullng in my opinion but ‘it was only
stating the facts under the rules from
Parliamentary Practice of Great Bri-
tain—May’s Parliamentary Practice—
or also of the House. If something is
quoted from a. document, z Member
has got the right to demand that it be
laid on the Table of the House. The
Speaker gave this as a ruling in this
particular case because since the
Minister was quoting from a docu-
ment, that has to be laid on the Table
of the House. He did not, clarify the
position. He had given the ruling.
But, later on, it transpired—only a
few minutes later—that on this point
he was silent and, therefore again, the
Members from the Opposition ross on
their feet to sa
cument?’ In the meantime, the Minis-
ter came and said that he had not
quoted from the document. He said
that he was mnot referring to the do-
cument. When the hon. Members
stood up, the House was adjourned for
lunch.

As the hon Members on the Opposi-
tion side and this side as also my hon
friend, Shri Salve and myself said,
they could not understand his ruling
as also what the Minister intended to
know from the Speaker and what was
the meaning of his ruling. Did he, by
that ruling, ask the Minister to lay it
on the Table? What is he to say on
the Table of the House? He has writ-
ten a letter subsaquently, Du inz the
lunch hour, that communma..mn is
made in the name of the Speaker. The

‘what about this do- =

4

Minister, during lunch hour, wrote tog,

the Speaker. Why? Because the rul-
ing was given by him and he has ask-
ed him as to what is meant by that
ruling? ‘Am I to lay it on the Table
of the House or not’ he asked him.
There was not the slightest inten-
tion on the part of the Minister to
show disrespeet in any way or the
slighest sign that he had in any way,
insulted the House in this case. My
second point is this. After this com-
munication, if he felt that he was to
give a ruling, possibly he might have
or he might not have passed that on

%
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“Each man approaches God thro-
ugh his own Gods"”

The citation read:

“Malraux's culture is, first and
foremost, & vast resurrec-
tien’.

Malraux's book p. 246:

‘Lot us not forget that eulture is
but first and foremost a vast
regurrection’.,

The citation:

“Nehru wanted India commitied
to a umque destiny dedicated

“Nehru wanted to see to it that
India is committed to a uni-
que destiny dedicated to be-
voming the conscience of the
world".

You have {o decide whether Mrs.
Gandhi was quoting Malraux or she
was coming out with origina] ideas in
the citation on Mr. Malraux, If you
maintain the first then we have to
say that Mrs, Gandhi is a plagimrist.
It you maintain the second then we
have to say that she is dishonest. You
take your choice, Would you like to
refer to her as a plagiariat or would
vou like to refer to her as dishonest?
The fact of the matter is that the
same sort of tamasha is going on
here—some words, could not concei-
vably have come from the mind of
Mr. Brahmananda Reddy, couly not
conceivably have come fiom the mind
of anybody except if it was a direct
quotation from not only the report,
but the charge-sheet which must have
come out of the report. Thi. is the
report about which I have already
submitted. Why this tussle hag been
woing on, as Prof, Mukerjee revealed
& you is, communication has broken
down between Narora and Delhi....
(Interruptions)

NOVEMBER 22, 1074

Priviiege

292
This o celled braing frust without
any svidence of heins is going
decide the future of this country.
Communications have broken down
and therefore no instructions could be
received whether the report should be
placed or not. And the poor Home

8
§

can be established.

Earlier it was said by Prof. Muker-
lee that the Leader of the Housr
ought to be here. She has all but
disappcar +J from DPatiamenl and
therefore 1 have to openly confess
that I do not recognize Mrs, Gandh:
as the Leader of the House at alf
Because the Leader of the House can
only maintain that she is the Leade:
of the Howie 1f she occakionaly at leas
for an hour o1 two every day puls i
an appearance. Unfortunately we are
left with two people in this House,
one is the Minister of Parliamentarv
Affairs, 1 think he does ine best h-
can to deputise for the Leader An.
then Mr. Banerjee. Parliament ha
been reduced to a monologue in whict
Banerjee talks and Mr. Raghu Ram-
aiah listens,

I think this thing has gone on fm
long enough. There is ample argu-
ment for you to reply categorically to
the note sent to you by the Hom-
Minister: that yes, the report of the
C. B. 1. han to be placed on the Tabls
of the House. Had you done this had
communications perhaps besn better
with Narora had you dome this theie
would have been none of this and w-
would not have wasted this time, We
would have been on private Member-
bers buminess and the House would no!
have had any quorum and all ¢*
them would have gone home.
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MR. SPEAKER: Afler I left, the
Home Minister scu, a letter o me, It
came in my absence. I left here at
# quarter to three for lunch and I
had hardly finished my lunch when 1
seceived g call from my Private Sec-
retary saying that the Home Minister
had sent a letter and asking me, “Are
You coming or chould we sent it
there?” I said, I am coming after 10
minutes, When 1 came and saw tle
Tetter it was 4 o'clock. You hud al-
remdy fixed the meeting of the Busi-
ness Advisory Committee. I thought
nince you will be coming there, it is
much belter that I discuss it with you
at that time. But in the meanwhile,
¥ came to know that it has been refer-
red t0 in the House already. It would
have been much better if he had not
referred to it till I had met them in
the Business Advisory Committee. But
it wac alreadv going on in the House.
T thought if he referred to it, he might
have also referred to the contents. Of
course, the lelters are addressed to
the Speaker and not by my name.
Mr. Piloo Mody, when you talk, you
should talk with some responsibility.
3 would request all of you to see the
proceedings. 1 repeated the ruling §
or 6 times. Fvery time vou asked,
“What is the ruling”, I said I have al-
ready repeated it a number of times,

I
SHRI PILOO MODY: You should
vas; the same stricture against the
Home Minister ulso because he alsn
did not understand your ruling.

MR, SPEAKER: He undergtands it
and you understand it also The
ruling’iz not so complicated. After all,
1 just repeated what has been said
by the House of Commons Spenk~r
and by my predecessor. I said, we
Pecently discussed it also and this 's
the interpretation,

SHRI PILOQ MODY: There was no
ruling at all,

MR. BPEAKER: You take it like
Yoat. But if was repeated 4 or §
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SHRI PILOO MODY: A non-raling
does not become a ruling simply be-
cause it is repeated 4 or 5 times,

MR, SPEAKER: Don™ try fo ridi-
cule everybody. You have this knack.

SHRI PILOO MODY: There is no-
body here who thinks there was a rul-
ng,

17.00 hours.

SHRI H. N. MUKERJEE: Our con-
tention is that your ruling ig not being
implementeq in practice. It must be
enfarced.

MR, SPEAKER: That i< a different
matter, The rulinn was there, These
was nothing much (o uay cxcept that
whe;;, a member or a Minister quotes
from some document, it hag to be laid
on the Table. There is nothing mueh
to say or elaborate. It is a gimple
thing—when somebody quotes some-
thing, it is laid on the Table of the
House, Shri Hiren Mukerjee now
<ays “the ruling was alright; our con-
tention was that it ig.not being imple-
mented”. It is not my fault. I gave
the ruling. Now the Minister takes
up a different position that he did not
quote from this and that.

SHRI SHYAMNANDAN MISHRA:
All the greater reason that the House
must insist that your ruling must be
implemented, As it is. if your ruling
is clear, categorical and unambigus-
ous. why are they hesitating?

MR, SPEAKER: The ruling is given
fur implementation and not just for
reading. But the Home Minister took
up a different position later on, that
the ruling refers to quoting from a
document and that he was not quot-
ing, whereas it is contended on this
side that even though the inverted
commag are missing it is a quotation.
The whole of the debate was diverted
to a matter which was so unfortunate.
Now, if all you agree—] wonder if
there will be any use in
it—the letter will be laid before you.

SHRI SHYAMNANDAN MISHRA:
Which letter?
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As far o this iz comcerned,
!mmndb%m You
may ask the Deputy-Spesker or any
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other Chairman to come ang sit here
and give the ruling. I wint to make
it very clear. I withdvaw the ruling
and you mame gny Chairman or the
Deputy-Speaker. He may come here
and give the ruling, I am not prepar-
ed to listen to auch talles, Let any
gentleman from the Opposition or
from thig side come to the Chalr. You
name any Chairmsn. He will come
and give the ruling.....

SHRI JYOTIRMOY BOSU: When a
ruling has been given, it is absolute
and final. You cannot withdraw it,

MR SPEAKER' I offer it. When
you mre dissabisfied and I also accept
that you are dissatisled, the only way
ont 18 I withdraw 1t. Let any gentle-
man come and sil here and deal with
it. 1 am not prepared to deal with
th:s subjert. 1 am not prepared to
Jisten to this debate.

SHRI ATAL EIHARI VAJPAYEE-
Let your suling be implemented. . .
{Inteyruptions)

SHRI JYOTIRMOY BOSU: 1t ig not
left to your pleasure to withdraw it

SHRI H. N. MUKERJEE: There
was not provocation for you to leawr

MHK. SPEAKER- 1 think there may
be some feeling 1n jou that, perhap»
the Chair 15 waning on this side. !
want to be abrsolved of this. I am
asking others to sit through the de-
bate, I will come on other occasions
I offer it to you As my esteemed
friend, I request you. I will come con
othey items.

PROF. MADHU DANDAVATE
Thin is very unfair to the House No
member gugrgesteq it.

MR, SPEAKER: I leave It and you
deal with it.

PROF. MADHU DANDAVATE
What about the contempt motion®

MR, SPEAKER: Regarding this, #
will be dealt with by my coliearoe.
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I will gladly accept the findings of
my colleagues and all of you,

PROF. MADHU DANDAVATE:

Kindly take your seat. We want to
make a submission to you.

In your absence, Shri Shyamnandan
Mishra hag given notice of a motion
of contempt and he should be permit-
ted to raise the motion before the

House.

MR. SPEAKER: I tell you, I am fed
up with all this. Everytime you sit
like this and something dawns on you
at the end of the day. Why do you
mot take up definite decisions? You
ereate headache {for the Speaker
and Members all the time and after
21l this you come with this letter,
'‘No, no. We put it to you’ Why de
you not make up your mind earlier?

SHRI SHYAMNANDAN MISHRA:
I have made some preliminary re-
marks about the contempt that has
been committed a’gainst the Chair and
the House. But this is the formal mo-
tion of which I have given a verbal
notice earlier. For the information of
the House, I will reaq it:

“The House is of the opinion that
the Home Ministey has committed
a grave contempt of the Chair and
the House by making a statement
in the midst of a discussion on the
guestion of laying the CBI report
that he hag sought the Speaker’s
guidance in this respect, thereby
blatantly seeking to take the matter
from the jurisdiction of the House
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when it w. raised and seized of the
matter and from the jurisdiction of
the Deputy Speaker who was in the
Chair at that point of time.”

SHRI S. M. BANERJEE: I rise on a
point of order.

MR. SPEAKER: It all happened
during hig time. He will now occupy
the Chair.

1%.19 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY SPEAKER: Let me.
understand. Please sit down, Let us
restore 3ome amount of normalcy. Let
me understand what is the issue at
the moment. So many things are
there,

Now, as far as I can understand, a
certain point was raised, At this point
I would not say it is a motion because
a motion has got to be considered and
whether I can accept that motion or
I cannot accept it....

SHRI SHYAMNANDAN MISHRA:
The Spesaker at that time has accept-
ed T0. X%

MR. DEPUTY-SPEAKER:
do not know.

SHRI SHYAMNANDAN MISHRA:
There was no objection from the
Chair. T was allowed to move it and
I have moved it....(Interruptions)

That [

PROF. MADHU DANDAVATE: Sir,
Mr. Mishra has already put the mo-
tion formally before the House; it is
the property of the House. '

MR DEPUTY-SPEAKER: I am in -
the hands of the House. 1 left the
Chair when the honourable Spealer:
came, but I did not leave the House,
I was sitting there....

SHRI MADHU LIMAYE: For which
we are obliged. ...

MR. DEPUTY-SPEAKER: Honestly,
I did not hear it, whether Speaker had
said that he had accepted the Motica.
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bere: if you want a snap poll tomor-
0w, we are ready this evening! Let us
it by going to the people!

SHRI P. G. MAVALANKAR: That
is relevant. My friends on the Cong-
ress bencheg should remember that this
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snce rather than Dleaving it to the
Speaker in his Chamber. My charge
is that the Home Minister and Govern-
mtdmmwmﬂ;ltmm.
clﬂonmttoyoabutwthsm
with a view t5 circumventing your
OWn authority, because the matter was-
very much in the posseagion of this
House at that point of time. That i
why Mr. Mishra's motion ig very much
in order because he is saying in his
motion that the Home Ministey by
sending the communication to the
Speaker and adding lafer, after 45
minutey, that that was sent during the
lunch hour—another additional expla-
nation by way of trying to defend an
already wesk case—and then he says
that the Bpeaker will decide which
meant obviously that you as Deputy-
Speaker sitting in the Speaker’s clair
‘were not to be consulted because they
thought your ruling would be perhaps
embarrassing to the Government. The
whole point is whoever sits in the Chair
continues to take the responaibility

submissions for the second time.

SHRI 5. M. BANERJEE rose—
MR, DEPUTY-SPEAKER: You have
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spoken on this. Let ys not mix it up.
iet us talk one by gne. 'Those who
have already spoken I am not calling
them. Please do not insists. Mr.
Banerjee, don’t complicate the matter,
1 will do everything. Now, Mr Raghu
Ramaish,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): MR. DEPUTY SPEAKER, I am
not here on the technical aspect of the
motion This august House, while con-
sidering a sgerious matter like this.
must not rest merely on technicalities.
The prime charge levelled against my
coleague, the Home Minister, in this
motion is that there is an attempted
contempt of the Chair and of the
House.

Sir, 1 would like to say here and now
categorically that there has never been
nor there would ever be any such in-
tention as far as the Government 1%
concerned (Interruptions). Let me
state the facts I am not yielding
(Interruptions)

SHRI JYOTIRMOY BOSU- Sir I rise
on a point of order.

SHRI K. RAGHU RAMAIAIL: T ym
not vielding 1 did not disturb any-
body 10 the Opposition. T do not wart
to be disturbed 1 am not yieldmng
T is not fair. This kind of bullying
will not do. We have a right to speak
on this side Since morning I huwve
not sald anything T must be heard
This is » serious matter and the whole
House must hear the entire story bhe-
fore we come to ANY decision

Sir, this morning, when the hmm.
Speaker gave & ruling—I am not going
into the merits or demerits of it—there
was a widespread expression of feel-
ing on the Oppcsition side and they
said that they would like the CBI
Report, or whatever it is, to De plac~d
pefore the House. Thiy was the de-
mend. Then the House adjourned for
lunch. The Home Minister, in order
to show respect tn the House, throuch
the Chair, Wanted certain doubts ‘0 be
cleared and he wrote to the Speaker
ai he mentioned just now. Because

direction or guidance or whatever it
is, There ig no other course for that.
Then, you were good enough to come
and occupy the Chair. Now, if it was
meant to be a communication be-
hind the back of you, as some Members
said, there is no need for the Hom,
Home Mimister to mention it in the
open House. The very fact that he
mentioned it in the open House that a
communication wag sent to the Chair
shows that he dves not mean disrespect
to You

On the other hand, he wanted to
Lene to your kind notice that such a
tummunication was gent. It shows
respect to you so that you may nol
function 1n a vacuum, (Interruptions)
so0 that the Chair and the House de not
funclion in a vacuum So that it ma)
not be saig thap we have not brought
it to the notice of the House and sn
that it msv not be said that we have
fdnne romething Lehind your back, Thes
exuctly was hig purpose in bringing 1
tn your potice in the House and m the
manner as 1t wag done I would like to
sav that there is absolutely no questiot
o1 contempt of thig House. If the fact
that he addressed a leiter to the Tharr
during lunch hour is a contempt 1 do
not ¥know what the Law of contempt
8. I am o Barrister and 1 know sotne-
thing of the English Law of Torts aud
Contempt. Thig is the highest respect
shown to the Chair to ask for guidance

SHRI SAMAR GUHA: The whole
maotter appears to be as if it is som¢
wrangling over a procedural matter
Bui you will appreciate that the
whole matter from which it started has
u serious imoprtance which fnvolves
not only the honour of the membors
Ofﬂlil!lolﬂamd!hed.im:ityofth'
Chair but also the whole concept and
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values of the institution of purliamen-
Chair but also the whole concept and
But you wil] appreciate that the whole
matter from which it started has a
only the honour of the members of
this House and the dignity of the
serioug importance Which involves not
tary democracy itself. That jg the rea-
son why this is asitatt% our mind
The Government wags trying to change
their stan dfrom one to the other and
trying not to come out with the facts
This is what ig agitating our minds.

Before 1 proceed, I want to know
when the hon, Home Minister wrotr
to the Speaker whether the report of
the C.B.1. haq been sent alongwith the
letter tn the hon Speaker. Thig 15
very important It is not my suspi-
cion. You wi] remember not one but
three very important nationad dailies
in Delhi have expressed their doub*
about the integrity of the CBI itsclf
and said thal at the behest of somc
hwgher authority the CBI may cven
change the conient of i{he report. 1°
the hon. Minister wag sérious or
sincere in seeking the Spesker's guid-
ance., he must submit the CBI report.
if he hus not done, so, immediately to
the cfire nf the Speaker

The <econd point is this T was
readv to accept the explanation that
has bers given by my hon. friend
the Minister of Parllamentary Affairs
He wanted to create the impression of
teking the Deputv Speaker into con-
fdence ang not doink thing n  tne
backgronh® Wiy that very good
maotive, he made that statement that
the Tlome Minister had written to the
hon. Speakcr for hig guidance.

Lt ux see what actuslly happened
The kon.Home Minister came nut with
the informetion about the fact'of @
lettey he khad addressed to the Speaker
not in'the beginning. First he said he
sought the guidanes af the Speaker.
For what 'purpose? Members were
agitsted. Then he maid he Wanted to
fing gut whether the CBI report shrold
be placed on the Table or not Then
there wse'a Hafla and when arguments
were' being mate, he came out with
the information that he had written
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during Junch hour. Now the pon.
Minister of Parliamentary Affairs has
stid that he wanted to take you into
confidence and wanted to honour you.
Therteore, he made that gtatement that
he had written to the Speaker. If he
was serious and gincere in what he has
said, what shuold have happened? At
3.30 when the House reassembled,
when you took the Chair, it wag the
first duty on the part of the Home
Ministcr to communicate to you snd
through you to the House that he had
writlen a letter to the Speaker. T:. %
was what he wag bound to do. But he
did not do it. Fifteen minutes. t¥enty
minuteg, half an hour passed, then aw»
hour passed and then he disclosed that
he had written to the Speaker. When
did he disclose it? When you made
the observation that you were not sub-
ordinate 10 anybody. The office of the
Speaker and Deputy-Speaker is 2
whole, an office in continuity. The
Speaker and the Deputy Speaker have
a continuous entily. You have your
own ~depen lont jud emant. Without
- iributing motive this j¢ the reason-
zhle internretation one can put or 1t
hecause the Home Minister found that
sou may give an independent Judoe-
ment or indepeudent rung to clarifyv
the confusion created by the forn'er
ruling of the Speaker, just to scuttle
that possibility, he came gut with the
statement that he had gent g commu-
nication to the Spesker seeking his
guidance  whethre t the CBI repor
shuold he Taid on the Tabel or not.

Th 1 ~forc. what the hon Minister of
Parliamentary Affairg has said may not
be the corect version on the basis of
facts, though I want to believe him.
But interpretation of the facta leads
to a contrary impression, that the
Home Minister wanted to gouttle the
possibilty of your giving your_ inde-
pedent opinion or independent judge-
ment over the matter

The matter has become so serious.
not only in regard to the procedure,
not only in regard to the right of the
Speaker or the Depuly Speaker. When
the matter was geized by this House
he shuold have communicated to this
House Why is @il the opposijions



SHR] DINESH SINGH (Pratap-
garh): We are now apparently mak-
ing our observationgs on the point
connected with the letter written by
the hon. Home Minister to the hon
Speaker. Since the hon. Speaker has
already indicated that he would have
no objection o place this letter on the
Table of the House and since the con«
tent of the letter would help us in
further observation that may be made
in the House....

ft we famd WX AW W
qre § A1 9% ¥ FAKT |

SHRI DINESH SINGH (Pratap-
garh): Since Mr. Limaye has also
kindly added his voice to the letter
being read here, may I request you
to take the trouble of reading that
letter.

SHRI SHYAMNANDAN MISHRA:
My submussion 1s that placing that
letter on the Table of the House would
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mmgmmmmm:“
No. I have not started. This {s in.
teriocutory submission.

MR. DEPUTY-SPEAXER: That i
exactly what I bad in my ming alsc.
But 1 was waiting till the Members
and then
I wil} make certain observations. I
think Bhyam Babu made spome sub-:
Wmammthbm-

SHRI SHYAMNANDAN MISHRA:
1 have yet to make my submissions. .
.. (Interruptions).

MR. DEPUTY SPEAKER: I do not

know what has happened to Mr. Patel
since yesterday.

SHRI NATWARLAL PATEL (Meh-
sena); He has made hig obeervaticns.

MR DEPUTY SPEAKER: If you
want to talk I will just sit down and
you go on talking.

SHRI NATWARLAL, PATEL. He has
made 100 observations; since the morn_
ing he has been speaking on this, but
now he says he hag yet to make some
observations.

MR. DEPUTY-SPEAKER: 1 thought
Shyam Babu who sought permission
to move this motion hed already made
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Whenever any person from the gallery
thmwllnyiuﬂe‘lintotheﬂome,the
Hotse takes jmmediste notice of it.
When the Minister of Parlfamentary
Affairs comey before the House with

in the morning be made
available to the House the hon. Home
Minister, chose to make a statement.
Whenever he makes a statement, he
puts his foot in hi; mouth, He had the
audacity the other day to say someth-
ing about JP. So long as those ugly
words remain on the proceedings Mr
Brahmananda Reddy’s sppearance

trating with the Chair, clamouring for
clarification, a single syllabus of that
king fel} from the kps of the hon.
Hi
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Shﬂﬂhouodylﬂd.thatmmm
smhrhﬁegﬂmmmm
Spukeristhespumhm.m.
ning. He knew about it. Then
he made this statement, What
did he mean by that intervention?
That was & clear notice of injunction
on you and injunction on the House
“please do not proceed with this mat-
ter; this matter has been referred to

The hon. Minister of Parliamen
Aﬂnumdth:tltma:impleuthz
seeking clarification or guidance from
the hon. Speaker, Was it not the duty
cast on the hon, Minister of Parliamen.
tary Affairs at that point of time to
cmbetoretheﬁmmdukm ]
clarification?

SHRI VASANT SATHR (Akola):
Sir, on a point of order. On what is
he speaking?

SHRI SHYAMNANDAN MISHRA:
On the admissibility,

SHRI VASANT SATHN: Under
what rule is the motion being made
and ynder what rule is he speaking for
the last two hours?

PROF., MADHU DANDAVATE. He
is pleading for the admissibility of
his motion,

SHRI VASANT SATHE: He mukes
a point for two hours and he does not
know under what rule,

SHRI SHYAMNANDAN MISHRA:
I am not that ignorant of the rules
I am telling you.

MR. DEPUTY.EPEAKER: He has
given a notice under rule 184

SHRI VASANT SATHE; That rule
reads:

“Save in so far ag iy otherwise pro-
vided in the Constitution or in
these rules, no discussion of a mat.
ter of general public intevest shall
take place except on & motion meds
with the consent of the Speaker.®*:

Is this a mattar of geperal public
interest? (Interruptions). This iy mat-
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ter strictly within the precincts of the
House, gtrictly related to the rules,
Hoyw is it a matter of public interest?
{Interruptions),

MR. DEPUTY SPEAKER: May I re-
quest the hon. Members that we are
reaching a conclusive stage? Please
don’'t create more complivations nuw.
Let us finish,

SHR] SHYAMNANDAN MISHRA"
Sir, in my humble opinion, there can-
not be any subject of greater public
jnterest than a subject which involves
the jowering of the dignity of the Chair
ang the lowering of the dignity ¢* the
House. The distinguished occupunt ot
the Chair, whenever you, Sir, do not
happen to be in the Chait must know
more than anybody else that ;t 1s a
matter of the highest importance

So, my submission ig thay theie s
already an implied approval and con-
sent of the Speaker so far as my mo-
tion iy concerned. The motion 1s of the
highest importance which you, in you:
pleaspre, must ask the House to dis-
cuss it

MR, DEPUTY.SPEAKER Now, I
hope, we have done with ull speaking
and other things.

1 am deuling with thig hmited ques-
tion pf the admssibility of this mo-
tion which was given notice of and
raised by Shri Shyamnandan Mishra,
fhri Atal Bihari Vajpayee, Prof H.
M. Mukerjee, Shr1 Janeshwar Misra
and Shri Piloo Mody There is another
one by Bhri Jyotirmoy Bosu.

Since the whole matter arose out
of a certain observation made by the
Home Minister relating to a particular
communijcation which he hmd sent to
the Speaker during the Lunch hour
when the House was in recess, I think,
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ter before the membery of the Busines.
Advisory Committee and o sesk theu
asgistance and their opinion on the
matter. I think, he said so when he
was in the Chair for some time,

We have gone many steps beyond
that. Therefore, I think it is only faix
that this letter should not be kept away
from the House any more. Whethe:
you agree or disagree, let it go ¢’
1ecord. Thig is the communication tha:
he sent to the Speaker, So, I will reas’
that out.

SHRT SHYAMNANDAN MISHRA
Thanl« 11 the mediatory role played
hy Raja Dinexh Singh.

18.60 hrs

MR DEPUTY SPEAKER: For thr
last two hours, it was in my mind ths'
this letttr must be brought hert
Whether vwe are huth big men or smal
men, I Uunk, Raja Dinesh Singh ane
myself thought alike. But, 1 think,
physical  stature, we are about th-
same,

Thys 1~ the letter:
*Dear Mr. Speaker,

I am wnling to you to seek yow
guidance and your direction ot
an waportant matter that ha
been thrown up in the course of
discussions in the House, Wher
the CB1 wa, entrusted with o
vestigation of certain specific ol
fences, they completed their in-
quiry expeditiously. According
to the nornwl practice, the CB.
meorporated the results of then
investigation in the form of -
report.”

Su, there 12 a CBI report. Many
you were saying ..

AN HON. MEMBER: It is ¢nly
the form of a report.

MR. DEPUTY-SPEAKER" All 118"

SHRI PILOO MODY: Then he wi
be able to say, ‘T never saig there w!
% report’,



317 Question of AGRAHAYANA 1, 1806 (SAKA)

SHRI MADHU LIMAYE: Is therc
une report or are there several re-
ports? Mr. Chattopadhyaya said that
*here were several jnterim reports.

MR. DEPUTY-SPEAKER; I am only
réading this,

Mr. Piloo Mody learnt his Enghsh,
perhaps, in England and America, I
iearnt my English only in India.

SHRI PILOO MODY: I learnt in
India.

MR. DEPUTY-SPEAKER: Ma)be,
vou leurnt English from. the English
governesg when you were young But
1 did my studies jn o far-out tribal
village. Would you bel'vve me if 1 say
that I started learning my English after
1 took my Master's Degree? Before
that, I had discovered. I hag learnt all
my English wrong

SHR! PILOO MODY: I will not en-
quire as to who was your governess
nor will I question the quahty of your
English. But somebody said that this
now proves that there wag a report.
That is not written in the letter. It is
vour comment that I object to.

MR. DEPUTY.SPEAKER- That 1s
what 1 am gaying It is said:

. investigation in the form of a
report.”

“According to the normal practice.
the CBI jncorporated the resulig of
their investigation in the form of
a report to enable them to decide
whether any prosecution should be
launched. The report contains. ."

Not the form, but the report.

“The report containg a gist of the
statements of all the witnesses who
were examined in the course of
the inquiry and all the documents
similarly gound relevant, It also
containg the appreciation of the
evidence by the investigating au-
thorities.”

Appreciation of the evidence
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“The CBI have also entered into
some correspondence with the
Ministry of Commerce in regard
to action to be taken against the
licence-holders, and thjs aspect has
been explamned in the House by
me. We felt thay the disclosure of
the report of the CBI resulting in
the prosecution of certain accused
would inevitably lead to disclosure
of the statements recorded in the
eniirse of the mvestigation ™

SHR1 SHYAMNANDAN MISHRA:
Tuo whul? (Interruptions).

MR. DEPUTY-SPEAKER: “Such
a disclosure may cieate legal problems.
1t may also prejudice a fair trial It
15, for the<e reasons, that we did not
wish to place a copy of the report as
<uch on the Table of the House. Gov-
ernment would nol wish to do any-
*hing which would nterfere with the
udicia] process or course of ustice”

SHRI SHYAMNANDAN MISHRA:
in the maiter of privilege, we are the
highest court of justice. No court is
. bove us

MR DEPUTY.SPEAKER' “ At the
wame time, Government deeply regret
that an impression should have bren
created in the House that we have anv-
thing to hide, [ am having a copy made
«f the relevant report .."

SEVERAL HON MEMBERS No. no.

SHRI MADHU LIMAYE: All the ve-
port.

SHRI SHYAMNANDAN MISHRA:
The corruption is exposcd The inien-
tions are exposed.

MR. DEPUTY-SPEAKER. I am Jjust
reading out the letter .

PROF MADHU DANDAVATE: It
i+ as bud ag plecing one part of the
(ntire Sugar Industry Inquiry Comm-
missipn’s report.

MR. DEPUTY-SPEAKER: “...I auor
having & copy made of the relevant
report of the CBI for your perusad
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and it will reach you py this evening.
Inmwottheimporu:{hsmmmlv.
ed, we would be grateful for your
guldance and directions in the matter "

So, thig is the letter,

SHRI SHYAMNANDAN MISHRA:
It is not worth the paper on which it
is written,

SHRI PILOO MODY: Who has writ.
ten it?

SHRI JYOTIRMOY BOSU: Mr.
Gokhale hag drafted it.

ot wew @ ol @ ww ww
ﬂ@mm‘,mﬂm oy
T g ARE Wy O wF §

MR. DEPUTY.SPEAKER: I have
not done else except to
read out the letter and pass on the
information to you. The letter is be-
fore you.

Now, I will come to the question of
the admissibility of the motion.

SHRI MADHU LIMAYE: Not be-
fore hearing my point of order.

SHRI SAMAR GUHA: The hon. Mi-
nister has misled the whole House, The
bon Minister smid here ‘the relevant
portions of the report of the CBT,

SHRI K. BRAHMANANDA REDDY:
There iz no mention of relevant por-
tions, It clearly says ‘the relevant re-
port’.

SHRI SHYAMNANDAN MISHRA:
...which involveg corrupt Ministers.
These are not relevant for a corrupt
administration anq a corrupt govern-
ment,

SHRI ATAL BIHARI VAJPAYEE:
It is clear from the letter that there
are several reports, Who should decide
whether the report is relevant or not?
It cannot be left to the Home Minister.

SHRI JYOTIRMOY BOSU: Arising
out of what the Minister hag chosen
to say, how many reports he is talking
about? It is one or more than one?

MR, DEPUTY-SPEAKER; Now, 1
have only read out the letter which s
row part of the proceedings of the
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House ang the House can do anything
it likes with that letter, but at the
appropriate stage, not at his gtage.
Now, let us not conclude about this.
We are not discussing this letter now.
Therefore, let us not mix up the issue.
We are now on this question of the

SHRI ATAL BIHARI VAJPAYEE:
That is a side izsue,

MR. DEPUTY.SPEAKER:
first of all . .

SHRI MADHU LIMAYE: S8ir, we
want ruling on the main issue; please
give ruling on the main issue.

MR. DEPUTY.SPEAKER:
wait, step by step.

SHRI S. M. BANERJEE: One sub-
mission, Sir. Just a minute, This
motion is against the Home Minister.
It says, he has committed contempt of
the Housge, as far as you are concera-
ed. He has committed breach of pri-
vilege or contempt of the House, as
far as you are concerned. That being
the position I would request you, Sir,
that this matter should be taken up
when the Speaker is in the Chair; you
should not do it.

MR. DEPUTY SPEAKER: No, no.
Let me say about the admissibility
The letter is different. The letter 1s
your property now.

SHRI MADHU LIMAYE: The mo-
tion ariseg out df that letter.

gafad g eoie TAT§ ) -
fafafafedy s vt g ? WeT |
dzg opt # are M W wrfew g
&

MR. DEPUTY-SPEAKER: The
point is, whether the Home Minister,
by writing this letter to the Speaker,
and informing the House about 1

Now,

Please



321  Question of

made a very strong point that noth-
ing can come before this House with-
out the permission of the Chair,—
thereby meaning that the Chair has
accepted this. Now, may I remind him
and the House about this? There are
two stages, one is, a notice of a Motion
and the Speaker's consent to raise the
Motion. Now, the Speaker may con-
sider that in his chamber but very
often he also hears the Members cpn-
cerned and he listens to their submis-
gsion before hc makes up his mind
about it.

SHRI SHYAMNANDAN MISHRA:
Contempt is committed in the pre-
sence of the House,

MR. DEPUTY SPEAKER: That is
a different thing. We arc at that
stage: things happen so suddenly, and
s0 many wanted to speak, I allowed
them to make the submission. I al-
lowed them not only on this side but
the other side also. But that does not
mean that the Motion 1s admitted.
That is the first point.

Now, we go to the second stage,
Rule 187 says:

“The Speaker shall decide whe-

ther a motion of a part thereof is

or ig not admissible under thesc
rules.”

Now, I am at this stage—whether
it is adpussible or not admissible.
(Interruptions). Now, let us under-
stand one thing—the whole thing flow-
ed from what happened before the
lunch, the whole thing after lunch
was a continuation. But unfortunate-
ly, here on both sides, this side and
that side, there was terrific confusion
when the House adjourned for lunch;
I will give you instances. Mr, Azad
went on record as saying in so many
words, we could not understand his
ruling. That is what you said.

SHRI BHAGWAT JHA AZAD: I
understood all right; I ynderstood

AGRAHAYANA 1, 1806 (SAKA)
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him that he was stating the rules in
this regard, on this issue. But the
Opposition wanted to understand whe-
ther CBI report could be laid on the
Table of the House and Government
understood that the CBI report is not
to be laid on the Table of the House.

MR. DEPUTY-SPEAKER: A little
while ago, Mr, Raghu Ramaiah stated
that ‘doubts had to be cleared’. And
I think 1t was Mr, Piloo Mody who
was asking again and again, what is
the ruling, what is the ruling. And
Mr. Shyamnandan Mishra also asked.

PROF. MADHU DANDAVATE: Mr,
Piloo Mody is always the first to be
confused, Sir!

MR. DEPUTY SPEAKER: So, we
are all agreed on this that there was
confusion about the ruling and under
these circumstances it is no surprise
if the Home Minister also felt con-
fused about it. I am an optimist. I
beheve in the goodnes of people. If
the Home Minister honestly felt con-
fused 1 do not sce anything wrong if
he writes to the Speaker and seeks
clarification Now, very often many
of you wrile to the Speaker, But the
very fact that he wrote to the Speaker
that by itself would not mean that he
was committing contempt of the Chair
or me. At least. I do not feel that
way.

st wy feml: & SATHAT FAT
smea  fx ag FTwes A1 2, TAE &Td
1 "TF fFar S AT ¥9 VEIEARA
figox F FHTAT WIWT AT X A |
SHRI SHYAMNANDAN MISHRA:
Sir, if it is your pleasure, on compas-

sionate grounds I am not pressing my
motion.

{Interruptions)

MR. DEPUTY SPEAKER: Now, you
may draw your OWR conclxulfm!.
You say he has said this at a particu-
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lar time to convey it to me that I
gshould not proceed in the matter.
That is your opinion, But they say
they never meant it. -

SHRI MADHU LIMAYE: That is
why we arc withdrawing the motion.

(Interruptions).

SHRI PILOO MODY : Sir, I rise
on a point of orderr My point of
order is that the Motion has not been
moved., (Interruptions).

PROF. MADHU DANDAVATE: It
is regarding the admissibility,

MR. DEPUTY-SPEAKER: Just a
minute. (Interruptions). May I re-
quest Mr. Patel to sit down? You arc
not helping the House at all. Kindly
sit down

SHRI SHYAMNANDAN MISHRA:
On a point of order, Since I have
read out my motion and I sought your
indulgence for permitting me not to
press the Motion on compassionate
gErounds, would you not be pleased to
grant me the permission? Is there
any embargo on the hon. Members of
the House to perform an act of com-
misaration in sympathy or pity? Can
I be permitted at any point of time
to do this? I do not want to proceed
with my motion because enough pity
has been evoked in me. So, on this
ground, I do not want to proceed with
my motion.

SHRI S M. BANERJEE: I do not
talk of compassionate grounds or any-
thing else. Now Shri Mishra has
taken back the motion, But, Sir, to-
day it has been established that with-
out the Prime Minister, they do not
know what to do.

SHRI NATWARLAL PATAL rose—

MR. DEPUTY-SPEAKER: Why
don't you allow me to finish? Can
you ask Mr. Patel to cooperate? 1
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do not understand why he often gets
up.

SHRI PILOO MODY: You ask the
Minister for Parliamentary Affairs to
control his Member just as we con-
trol our Members,

MR. DEPUTY SPEAKER: Will you
give me just two minutes? 1 fully
agree with Shri Mishra that any Mem-
ber who has moved the motion can
withdraw it, But, here I am sorry
he has not yet been permitted to move
the motion and, therefore, the question
of withdrawal does not come.

Now, I would like to pose just this
question. If it i3 me or if it is the
Speaker or Shri Mishra or anybody,
if I make a remark which you do not
understand, from whom would you
seek the clarification if you do not
seck from him? Now, here ig a ruling
which, the Speaker says, he has given
but, the Home Minister could not fully
understand and which we do not un-
derstand and, now the guestion comes
up here. I would put it this way.
This 1s how I would understand and
this is how 1 would interpret. When
the discussion was hotting up, he
might honestly and legitimately feel
that if he kept thig out of the House,
he might be committing some graver
mistake Therefore, while the discus-
sion was hotting up, he felt the urge
to say that, We should be grateful
that he was honest to the House. He
has given the whole thing. Therefore,
there is no question of this motion.

Now, the House stands adjourned
to meet again at 11 A.M. on Monday,
the 26th.

1825 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Nov-
ember 25, 1974/Agrahayana 4, 1800
(Saka).
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